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(Part I— Questions and Answ

LOK SABHA
Saturday, 26th May 1956

The Lok Sabha met at Half Past Ten
of the Clock

[MR. SPEAKER in the chair

ORAL ANSWERS TO
QUESTIONS

PLASTIC INDUSTRY

*2529. Shri S. C. Samanta : Will
the Minister of Commerce and Indus-
try be pleased to state :

(a) the total worth of plastic goods
that were exported from India during
1954-55;

(b) the steps taken for the develop-
ment of the Plastic Industry ;

(c) the extent to which the services
of foreign experts obtained under the
U.N. Technical Programme have been
useful to the Plastic Industry for the
construction of tools: and

(d) whether any persons were sent
abroad to acquire the know-how of
the Industry?

The Minister of Industrial Develop-
:mﬁ:t (Shri M. M. Shah) : (a) Rs. 14'6
akhs.

(b) and (c). Two statements are
laid on the Table of the House, [See
Appendix XIV, annexure No. 73].

(d) No, Sir.

Shri S. C. Samanta : May I know
the names of the countries to which
plastic goods are exported at present
and whether due to the efforts of the
Plastic Export Promotion Council any
new country has been included in the
countries to which these goods are
exported?

1—140 L. S,
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Shri M. M. Shah : There are about
26 countries to which these goods are
exported. The Export Promotion
Council has drawn up a programme
only recently and it is hope that
quantitatively exports will increase,
even if they do not spread to a
wider sector.

Shri S. C. Samanta : Is it not a fact
that some small-scale industries such
as combs from horns and buttons
from shells are being affected by this
industry and, if so, what steps are
Government going to take to protect
these small-scale industries ?

Shri M. M. Shah : All possible
steps are being taken, Firstly, the
drawback of a duty on imported raw
material is being permitted. The Ex-
port  Promotion  Council has
taken about 8 to 9 stfﬁs
which  are enumerated in e
the statement. A foreign export, Mr.
Robinson, was brought in and he has
improved the machine-tool room of
plastic industry. Also, for manufac-
ture of indigenous production steps
have been taken to see that the coun-
try is self-sufficient in moulding pow-
der, particularly polysterene polythe-
lene, in the next five years.

Shri B. S. Murthy : Arising out of
the answer to part (d) of the question,
may I know the reasons why none
has been sent to foreign countries
to be trained in this? Is it because we
have sufficient expert personnel here
or is it still needed?

Shri M. M. Shah : That technical
‘know-how’ 1s known to the country
and therefore there is no need to send
out people from here.

ﬁqﬂo@oﬁiﬂ:cﬁm*@i-
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FLOOD PROTECTION SCHEMES

#2532, Shri Hem Raj : Will the
Minister of Irrigation and Power be
pleased to state :

(a) whether any flood protection
schemes have been received from the
States of PEPSU, Himachal Pradesh
and Jammu and Kashmir; and

(b) if so, their nature and the deci-
sion taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) Yes, Sir.
(b) A statement giving the requisite
information is laid on the Table of

the House. [See Appendix XIV, an-
nexure No. 74).

Shri Hem Raj : In view of the fact
that most of these areas are affected
by the river Beas, mostly due to the
silting of this river, do Government

propose to check it by putting dams-

in the upper catchment areas?

- Shri Hathi : The PEPSU Govern-
ment has been advised to draw u
schemes. When they come, they will
be considered.

Shri Hem Raj : From the statement
I find that loans for a period of 30
ears are to be advanced to the States.
n view of the fact that the States are
not in sound financial condition, do
Government propose to give them
grants and subsides?

Shri Hathi : For the present there is
no idea to give grants or subsidies
but the loans will be 30 years loans
interest free for the first five years.

Shri T. S. A. Chettiar : May I know
whether these flood control schemes
are only to prevent erosion by flood
or are they mean to use the flood
water for constructive purpose?
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Shri Hathi: These schemes are
meant for both the purposes. At pre-
sent the schemes are in a way short-
term or temporary schemes to provide
embankments to protect the areas. But
the other schemes of which detailed
investigations are made are also for
the purpose of utilising the water—
for example, the Hirakud Dam and

Damodar Valley Projects which are’

multi-purpose schemes—for  irriga-
tion and also for power generation.

Shri R. P. Garg : May I know
whether any scheme has been comp-
leted in PEPSU by this time?

Shri Hathi : No. None is yet com-
plete. Five schemes are under execu-
tion and they will take some time.

Shri Shree Narayan Das : May 1
know the total estimated expenditure

on these schemes in PEPSU?

Shri Hathi : About Rs. 11,50,000/-.

Shri Hem Raj: In view of the fact
that most of these catchment areas are
lying in the Punjab, will the Punjab
Government also be consulted in this
matter?

Shri Hathi : Definitely.

Sardar Hukam Singh : May I know
why further construction of Tulsi
bund on Beas has been discontinued
which would check the over-flow of
water from Beas, especially when the
rainy season is again approaching and
there is danger of over-flow again?

Shri Hathi : As I said, these are
short-term schemes; that is, for imme-
diate protection. About the scheme
which the hon. Member has in mind,
I shall enquire from the PEPSU
Government; it is not known to the
CWPC.

Shri Ramachandra Reddi : May I
know the number of flood control pro-
jects that have been recommended by
the Andhra State Government and the
estimated cost thereof ? May 1 also
know how many of them have been
approved by the Central Government
and at what cost?
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Shri Hathi : If we go to particulars
about each State, it is difficult to re-
%!y. But, we had a discussion in this

ouse and the schemes proposed hv
the Andhra State Government were
contained in the statement which was
laid on the Table*of House.

IMPORT OF BUTTONS

*2535. Shri Shree Narayan Das :
Will the Minister of Commerce and
Industry be pleased to state :

(a) whether it is a fact that import
of buttons in India has been continu-
ously increasing year by year;

(b) whether there is any proposal
under consideration to check this im-
port with a view to give an impetus
to indigenous production; and

{c) if so, the details thereof.

The Minister of Commerce (Shri
Karmarkar) : (a) There has been an
increase in imports since 1953-54, not-
withstanding a heavy increase in duty
in 1953 to 663% ad valorem in the
case of buttons other than plastic' and
in the case of plastic buttons to and
alternative duty of twelve annas per

Eross.
(b) and (c). The quotas were re-
duced during July-December 1955.
The quota of Metal Buttons was fur-
ther reduced in January-June 1956.

Shri Shree Narayans Das : May 1
know whether the Small-scale and
Cottage Industries Board has submit-
ted any scheme for the indigénous
production of buttons in this coun-
try?

Shri Karmarkar : As far as I am
aware, some two or three years back
there was some suggestion. For the
present 1 would advise the hon. Mem-
ber to address this question to the
production Ministry?

Shri Shree Narayan Das : What are
the special difficultiecs faced to meet
the requircments of India by indige-
nous production? May I know whe-
ther any enquiry has been made in
this matter?

Shri Karmarkar : We did not have
any broad enquiry as such, but we
looked into this matter sometime back
and found that perhaps imports were
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a little more. With that enhanced duty
we permitted smaller quantity of im-
ports during recent times and we are
considering the matter further.

Shri Shree Narayan Das : May I
know what part of our requirements
is met by indigenous production?

The Minister of Commerce and
Industry and Iron and Steel (Shri T.
T. Krishnamachari) : We have no de-
finite statistics of indigenous produc-
tion because it is being manufactured
in a cottage industry scale. Therefore,
we are not able to give any precise
indication of the total amount of indi-
genous production in percentage terms
as agdinst imports.

I would like to add to what my col-
league has said. There was an en-
quiry by the Tariff Commission into
this matter and they found that the
duties that we have now imposed for
revenue considerations of 66% per
cent. would provide adequate protec-
tion for indigenous manufacturerg
Anyway the whole matter is now be-
ing reviewed and, maybe, we may be
able to give some fugther protection
as well as some kind of assistance by
means of which the small-scale indus-
tries institute will be able to improve
the quality of production.

Shri Kasliwal : May I know whe-
ther after the imposition of these new
duties there has been any increase in
the?production of buttons in this coun-
try

Shri T. T. Krishnamachari : That
is precisely what I said. The statisti-
cal position is a bit nebulous. We can-
not say precisely whether there has
been an increase though all indications
arc to that effect.

AT gAY W W
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Shri Kamath : Is it a fact that an
Indian association or organisation in
Tokyo has asked for the constitution
of a new enquiry committee and has
expressed its want of confidence in
the Chairman of the Committee or in
the Committee a whole and, if so,
on what grounds have they based their
want of confidence ?

Shri Jawaharlal Nehru : 1 am not
particularly interested in what an odd
Indian in Japan may say. I think they
are going completely owt of their pro-
vince in telling the Government of
India as to what Committee the Gov-
ernment should appoint.

Shri Kamath : The Deputy Minister
said that the Committee, on its way
to Tokyo, visited Saigon and Bangkok
also. In these capitals of the South-
East Asian cpuntries, may I know
whether the Committee obtained the
co-operation of those States at Gov-
ernmental level and, if so, in what
manner did the Governments of South
Viet Nam an Thailand associate them-
selv::?s with the work of this Commit-
tee

Shri Jawaharlal Nehru : I cannot say
exactly in what manner they associat-
ed themselves, but we informed our
representatives at those places and
gave them the names of individuals
whom this Committee wanted to
meet. On the whole, they succeeded
in meeting those individuals and they
got the support and the co-operation
of the Governments concerned. To
what extent and in what manner. I
cannot say, but generally speaking.
the Governments of those countries
were helpful.
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Shri Kamath : Is the enquiry com-
mittee expected to visit Peking in the
near future before it returns to India,
in view of the fact that reports have
been circulating for sometime past
that Netaji Subhas Chandra Bose was
seen in Peking somewhere in 1952 ?

Shri Jawaharlal Nehrn : The hon.
Member asked this question sometime
ago and I gave a reply. They are not
going to Peking. There is no purpose
in their going to Peking in this con-
nection. As for the reports that the
hon. Member referred to, they are ra-
ther fantastic reports—somebody be-
ing published in the ptcturcs like
Monks of Mangolia.

Shri H. N. Mukherjee : In view of
the reports appearing in Calcutta pa-
pers, for example, the Amrita Bazar
Patrika of yesterday’s date—I do not
know why the case has not been fea-
tured in Delhi’s newspapers—regard-
ing allegations of foul play in the cir-
cumstances of Netaji Subhas Bose’s
death, may I know whether Govern-
ment will ask the Committee to make
a comprehensive enquiry as far as pos-
sible, into the circumstances, and if
necessary extend its terms of refer-
ence ”

Shri Jawaharlal Nehru : The terms
of reference are very wide indeed.
They include every kind of enquiry
that they wish to make. With regard
to the particular reference that the
hon. Member makes. 1 have seen it
and I have no doubt that it does come
within the knowledge of the commit-
tee and they will enquire into it.

Shri B. S. Murthy : May I know
whether the Government are contem-
plating either directly or through the
Committee, to get the personal pro-
perties of Nitaji S#b:as Bose, such
as st-watches which are supposed
to b‘tyznavailablc in Tokyo now?p

Shri Jawaharial Nehru : No, Sir.
This Committee has nothing to do
with property.

26 MAY 195

Oral Answers 4346

KHADI AND VILLAGE INDUSTRIES IN
. TRIPURA

*2538. Shri Biren Dutt: Will the
Minister of Production be pleased to
state :

(a) the amount spcm during 1955-
56 through Khadi and Village Indus-
tries Board in Tripura; and

(b) the concerns that have received
the aid ?

The Parliamentary Secrefary to the
Minister of Production (Shri R. G.
Dubey): (a) and (b). The following
funds were disbursed to the various in-
stitutions in that state : —

(i) Bamutia Multipurposc
Co-operative Society

Limited. Rs. 6,500/-
(ii )Pallimangal Senior Basic .
School, lgahaycrpur Rs.  500/-

(iii) State Khadi and Village
Industry Board for hold-

ing exhibition. Rs} 10, 000/-
ToraL . . Rs. 17,000/

Shri Biren Dutt : May I know whe-
ther individual organisations and units
of village industries in the tribal areas
will be given any aid by this Board
or only thesc societies will be given
the aid ?

Shri R. G. Dubey : So far as is pos-
sible, co-operative societies are pre-
ferred, but the Board will also consi-
der the cases of individuals also when
they form themselves into associa-
tions.

DACOITS TAKING SHELTER IN
PAKISTAN

#2542, Shri B. S. Murthy : Will the
Prime Minister be pleased to refer to
the reply given to Starred Question No.
1663 on the 23rd April, 1956 and
state:

(a) the nationalities (Indian or
Pakistani), to which the dacoits who
are now having shelter in Pakistan
belong; and

(b) the efforts made to book them ?
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The Deputy Minister of External
Affairs (Shri Anil K. Chanda) : (a)
The decoits are Indian nationals.’

(b) The Rajasthan Police are in
constant touch with their West Pakis-
tan counterparts in an effort to obtain
their cq-operation in arresting these
dacoits. So far their efforts have been
unsuccessful. Very recently the Gov-
ernment of India have requested the
Government of Pakistan to have these
dacoits arrested and handed over to
the Rajasthan authorities,

Shri B. S. Murthy : May I know
whether these dacoits are Hindus or
Muslims ?

Shri Anil K. Chanda : I should say
that they operat¢ in a very ‘secular’
manner. The dacoits are Hindus—at
least most of them are Hindus—Op-
erating from the Islamic republic ot
Pakistan and the victims occasionally
are Muslims also,

Shri B. S. Murthy : May I know
whether the Pakistan Government
have tola the Rajasthan police or the
Rajasthan Government whether any
traces are available about the dacoits
whooarc now taking shelter in Pakis-
tan ?

Shri Anil K. Chanda : The trouble
is this. We have no treaty of extradi-
tion between Pakistan and India,' and
therefore, we cannot demand or re-
quest that Government to hand over
those people to us. But we, from timc
to time. at the police officery level,
make requests for mutual help to ar-
rest these anti-social elements. Such
requests are made on either side, at the
police ofticers’ level.

Shri B. S. Murthy : What is the re-
sult of the requests made ?

Shri Anil K. Chanda : So far as the
return of cattle and goods is concern-
ed, generally it gives some results. As
a matter of fact, so far as cattle lift-
ing is concerned, there has been a
marked diminution of late, but so far
as the kidnapping of persons is con-
cerned, the cases are on the increase.
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Dr. Ram Subhag Singh : May 1

know what are the causes which have
led to a large number of dacoities in
northern India during recent years 7
They commit theft in northern India
and then they go to Pakistan. The
fact is that they commit dacoities and
escape to Pakistan.

_ Shri Anil K. Chanda : The territory
is such that it is very easy for mis-
creants to carry on their depreda-
tions because it is mostly desert land
and the common boundary is over
650 miles. It is very difficult to guard
every inch of that territory.

Shri Kasliwal : In view of the grow-
ing depredation of these dacoities es-
pecially with respect to kidnapping of

rsons, as the hon. Deputy Minister

imself has admitted, may I know

whether Government propose to in-
crease the number of Central Police
on the border between India and
Pakistan so far as Rajasthan is con-
cerned ?

Shri Anil K. Chanda': The border
arcas are generally guarded by the
State Police. If the Rajasthan Govern-
ment want us to give them some ad-
ditional help in 'the matter that would
certainly be considered.

Sardar Iqbal Singh : May I know
the number of persons who have com-
mitted murders in India and have gone
to Pakistan ? Though they are not da-
coits in the real sense, they are mur-
derers?

Shri Anil K. Chanda : I am afraid
1 do not have the cxact information ,
but in the case of about twenty such
people we have requested the Pakis-
tan Government to help us to get
them back.

Shri Kamath : Has this matter of
an Extradition Treaty or agreement,
between India and Pakistan pever
been broached at conferences ~ bet-
ween the two countries at any level
so far during the past eight or nine
years and if so. if thai has not been
bhroa?chcd. what are the reasons for
that
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The Prime Minister and Minister

of External Affairs (Shri Jawaharlal
Nehru) : We have thus far no legis-
lation on that subject ; this Parliament
has not passed any legislation so far
as extradition is concerned.

Shri Kamath : Government could
have brought a Bill.

Shri Jawaharlal Nehru : That is
true : a Bill i1s under consideration.

Sardar Igbal Singh : May I know
whether there is a regular gang of
murderers who commit murders on
our side and then go to Pakistan, and
if so, have Government taken any
steps to recover them ?

Shri Anil K. Chanda : Our infor-
mation is that they operate in gangs,
sometimes many in number, some-
times less.

COFFEE PLANTATION IN ORISSJK

*2543. Shri Sanganna : Will the
Minister of Commerce and Industry
be pleased to state : .

(a) whether Government have de-
puted any specialists recently to study
and report on the possibility of Coffece
Plantation in Orissa ; and

(b) if so, whether the report has
been submitted and is under consi-
deration of Government ?

The Minister of Commerce (Shri
Karmarkar) : (a) No, Sir.

(b) Does not arise.

I should like to add in my reply to
(a) that it is a fact that the Director
of Agriculture, Orissa, had deputed an
Assistant Botanist for training in cof-
fee cultivation at the Coffee Research
Station at Balayahonnur. The officer
has now returned. .

Shrimati Tarkeshwari Sinha : Ma
1 know whether Government have cal-
culated the growing internal demand
of coffee and if so whether Govern-
ment are thinking in terms of having
more plantations in our country ?
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Shri Karmarkar : 1 am happy to in-
form the hon. Member that our spe-
cial officer is going round and trying
to find out where coffee can be grown
with advantage, not to areas where
it could not grow.

DRAFT SECOND PLAN OF ASSAM STATE

*2545. Shri Debendra Nath Sarma :
Will the Minister of Planning be
pleased to.state :

(a) whether it is a fact that the sum
allotted for Town-Planning by the
State Government of Assam in the
Draft Outline of State’s Second Plan
has been reduced to a meagre sum
of rupees twenty four lakhs only ;
and

(b) if so, the reasons thereof ?

The Deputy Minister of Planning
(Shri S. N. Mishra) : (a) Yes, Sir.

(b) The outlay originally proposed
by the State Government was agreed
to be scaled down due to high priority
assigned to other pregrammes in the
State Plan and the limited financial
resources available. “

Shri Debendra Nath Sarma : May
I know whether the sum of Rs. 24
lakhs would be sufficient for the en-
tire State of Assam in the Second Five
Year Plan period ?

Shri S. N. Mishra : The question is
not of adequately covering the need
in this respect, but of yielding place
to programmes of higher priority.

Shri Debendra Nath Sarma : Is there
any possibility of increasing the am-
ount under this head in proportion to
the needs of the State ?

Shri S. N. Mishra : One cannot say
about the future. but so far we do not
contemplate any increase in this res-
pect.

Shri Debendra Nath Sarma : I want
to know whether Government intend
to increase the amount during this
Second Plan period ?

Shri S. N. Mishra : 1 have already
submitted that no such increase is con-
templated at the present moment.
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Ex-DIREcTOR GENERAL, A1.R.

*2546. Shri Kamath : Will the Mi-
nister of Iron and Steel be pleased to
state :

(a) whether it is a fact that Shri
Lakshmanan. former Director Gene-
ral of All India Radio was removed
from service ;

(b) if so, on what grounds;

(c) whether he has since been re-
appointed; and

(d) if so when and where ?

The Minister of Commerce and’In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) Yes Sir.

(b) As a result of an enquiry, some
charges pertaining to administrative
and financial irregularities were prov-
ed against him. On the recommenda-
tion of the U.P.S.C.. he was removed
from his post. This removal, however,
did not operate as a bar to re-employ-
ment. .

(c) Yes.

(d) On 7th “March, 1956, in the
Hindustan Steel Private Limited, Cal-
cutta,

Shri Kamath : Was this officer reap-
pointed in his new post in the Hin-
dustan Steel by order of the Minister
or Government, or after an exami-
nation of his case by a special
board ?

Shri T. T. Krishnamachari : The
officer was appointed by the Manag-
ing Director of the Hindusthan Steel,
Private Limited and an appointment of
this nature comes up to the Minister
for confirmation. The Minister con-
cerned referred the matter to the
Home Ministry and to the Appoint-
ments Committee of the Cabinet,
though in the matter of company like
the Hindustan Steel Private I.imited
no such action was necessary. So, the
appointment was ratified at the highest
level possible.

Shri Kamath : On what terms and
conditions, if any has this officer been
reappointed?
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Shri T. T. Krishnamachari : The
terms and conditions are ; he has, been
appointed on the scale of Rs. 1,300-
60-1.600-100-1,800 and his salary has
been fixed at Rs. 1,480. His appoint-
ment is, in the first instance, for one
year.

Shri Kamath : In view of the fact
that this officer was removed on the
Minister’s own showing, on charges
of grave financial irregularities and

_similar matters,.and has now been re-

appointed to a fairly high post in the
country’s services, do the Minister and
the Government realise that such ap-
pointments of officers who have been
recently removed from service on
grave charges tend to demoralise the
services and to undermine their tone
and efficiency ? )

Shri T. T. Krishnamachari : So far
as his removal is concerned, the Fun-
damental Rules, Section I, page 21,
item 6 of rule 49 says : “Removal
from civil service does not disqualify
from future employment.” Therefore,
the question of the officer being em-
ployed is not barred. The officer ap-
pealed te the President against his
removal and the President had sug-
gested in dealing with the appeal that
while the officer may not be reap-
pointed to his old post, or in the de-
partment in which he was immedia-
tely employed, other suitable oppor-
tunities of his employment might be
explored, and as I ﬁave said, this mat-
ter has been confirmed at the highest
possible level and 1 am perfectly sure
that those people in authority who
have approved of this appointment
had all the facts that my hon. friend
has in mind before them before they
gave their approval.

Shrimati Tarkeshwari Sinha: May
| know the exact nature of the res-
ponsibilities entrusted to him and
whether Government are satisfied that
he is qualified technically and has
got enough business-sense to be em-
ployed in Hindustan Steel.

Shri T. T. Krishnamachari: The
expectations are that he should be
tried and he will be tried for a year.
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Shri H. N. Mukerjee : Could we
take it from the Minister that, what-
ever the findings against the officer
-earlier, he has been exonerated and
he will not be in any further jeopardy
as far as his terms and conditions of
'service are concerned ?

Shri T. T. Krishnamachari : 1 have
merely to quote the rule once again.
The rule says that a person who has
been removed can be re-employed be-
cause removal is not a bar against re-
employment. So far as his future con-
duct is concerned. it has to be judged
by the people who are in authority.

Shri T. B. Vittal Rao : May I know
‘whether while selecting a person for
this post, the Managing Director after
-obtaining the ratification of the Board
of Directors sends it for approval to
‘the Minister or it is sent direct from
‘the r’Managing Director to the Minis-
‘ter !

Shri T. T. Krishnamachari : There
:are certain cases in which he has to
obtain the ratification of the Board,
:and in certain cases, he has the powers
«delegated to him. Anyway Govern-
ment have got the final voice in a mat-
ter like this, and Government have
approved of the appointment. There-
fore. any procedural irregularities that
might have according to this honour-
-aglc Member arisen are all condon-
ed.

Shri Ramachandra Reddi : May 1
know whether any losses had accrued
during his regime as Director-General
‘due to him, and if so, whether such
losses have been recovered by any
means ?

_ Shri T. T. Krishnamachari : That
is a question that must be addressed
to the proper quarters.

EAVACUEE PROPERTY KATRAS IN
DELHI

*2547. Shri Gidwani :  Will ‘the
Minister of Rehabilitation be pleased
to state

(a) whether it is a fact that Evacuee
Property Katras in Delhi are to be
taken over by the Government of
India for clearance of slums :
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(b) if so, the approximate area of
those Katras which will be acquired
by Government ; and

(c) the approximate value of all
such Katras?

The Minister of Rehabilitation (Shri
Mebhr Chand Khanna):(a) Yes.

(b) and (c). The approximate area
of 70 of these Katras is 86,000 sq.
yds. The area of the remaining about
180 Karras and individual properties
is not readily ascertainable. The
value of all these properties is not
yet known and will be fixed in due
course.

Shri Gidwani : May I know whe-
ther Governrhent will pay the value
of the Katras to the Rehabilitation
Ministry, so that the compensation
pool may not be adversely affected ?

Shri Mehr Chand Khanna: I do not
think there is any question of the
compensation pool being adversely
affected at the present movement. The
value has not been assessed as yet.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : The compensation to be paid
for them will be exactly the same as
would be paid to other slum-owners.

Tea PrRICES

#2548, Shri Bimalaprosad Chaliha :
Will the Minister of Commerce and
Industry be pleased to state :

(a) the measures adopted so far and
proposed for the future for stabilising
the prices of tea ; and

(b) the result so far achieved in this
regard ?

The Minister of Commerce (Shri
Karmarkar): (a) and (b). The price
at which tea can be sold depends on
a number of factors e.g., actual or
anticipated relationship between sup-
ply and demand. stocks lying in the
producing countries and consuming
countries, conditions of money market
in the purchasing countries. The abi-
lity of one country to bring about a
stabilisation of tea prices in the fore-
ign markets is limited.
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Shrimati Tarkeshwari Sinha : May
I know whether Government are aware
that the Ceylon Government have re-
duced the duty on their export of tea,
and if that is the case, how far it is
going to affect Indian prices in the
London market, and whether in view
of the reduction of the export duty,
by Ceylon there is going to be any,
adverse effect on our tea in the Lon-
don market ?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : The question of ex-
port duty which is levied by the other
competing country is a matter that is
being watched. If the reduction of ex-
port duty by another country is going
to adversely affect us, in so far as our
export trade is concerned, the hon.
Member might depend upon this Gov-
ernment to reduce the duty levied
by us likewise. .

Shri Kasliwal : It appears that this
year, the production of tea has been
very large, whereas the export has been
falling. May 1 know what steps have
been or are being taken by the Tea
Export Promotion Council for pur-
poses of promoting export of our tea?

Shri Karmarkar : Some of the steps
taken by us recently to keep up our
exports are as follows :—

(i) A flexible system of export duty
adjust%ble to the price at which teas
were being sdld in the biggest inter-
national market, namely UK, (ii) the
lifting of ceiling for direct export of
unsold teas to UK. (iii) regulated ex-
pansion of production- by permitting
increase in acreage of gardens that
were interested in expanding, (iv) as-
sistance in the manufacture of tea, in
the procurement of machinery etc., and
(v) efforts to increase consumption in
India and abroad, and in the latter
case, in association with the local pro-
ducing countries. These are some of

the measures. v
waTe-famdl wr fAwETqr
*UYE. St Wo Wo wifwar : T4l
wforwr vt e o0 gg F@E WY
FqT w4 fF
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Shri Bhagwat Jha Azad: Could the
Minister tell us whether he hopes to
be able to get the necessary transport
facilities to handle the requisite iron

‘that we are importing to the proper

destination ?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T..
Krishnamachari) : We hope to be able
to get the requisite transport facilities,
though we realise that it is going to-
be a little difficult.

Shri G. P. Sinha : May I know what
our present import of steel from:
Japan is, and what our present ex-
port of iron ore to Japan is ?

Shri M. M. Shah :The import is
about 50,000 tons. As for the quantity
of ore exported, I would require
notice.

Shri B. S. Murthy : May I know the:
name of the private firm, and the faci-
lities requested for from Government?

Shri T. T. Krishnamachari : No fa-

cilities at all. Anybody can import,
provided it is not subsidised.
Shri B. S. Murthy : What is the

name of that private firm ?

Shri T. T. Krishnamachari : Names-
are not usuaily given,

D.V.C. ESTIMATES

#2553, Dr. Ram Subhag Singh :
Will the Minister of Irrigation and
Power bc pleased to state : .

(a) whether there has been any fur-
ther rise in the estimates of the Damo-

“ dar Valley Corporation ;

(b) if so. the latest total of the esti-
mates ; and

(c) the causes of the recent incrcase
in estimates ?

The Depaty Minister of Irrigation
and Power (Shri Hathi): (2) to (c). ‘A
statement is laid on the table of the:
House. [See Appendix XIV, annexure
No. 76.].
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Dr. Ram Sub Singh : From the
statement, I find that one of the main
reasons for increase in the estimates
of the DVC to Rs. 102-79 crores is
the increase in the cost of rehabilita-
tion. May I know what percentage of
the people who have been evacuated
from the DVC area have so far been
rehabilitated, and at what cost ?

Shri Hathi : The people affected in
the Maithon area are being rehabilita-
ted. As for the Panchet, the question
of submergence has not ﬁﬂ arisen. But
the Bihar Government have taken up
the question of rehabilitating the peo-
ple who will be displaced from the
Maithon area. 1 canpot exactly tell the

House the details of the number of

persons who have been shifted and so
‘on.

Dr. Ram Subhag Singh:By what
amount the estimate has increased on
this account ?

Shri Hathi : That is not much. The
real increase in estimate has been due
to the first item, that is. the extension
of the DVC transmission line to Cal-
cutta. That accounts for Rs. 670
crores, and that is the main item. On
rehabilitation, it is not much. It might
be only about Rs. 1 crore or so.

Shri R. P. Garg : May I know if it
is a fact that the main dam is nearing
completion and the canals and trans-
mission lines will take two to three
years to be completed ? If so, what
are the reasons for this bad planning?

Shri Hathi : This question has been
raised very often. So far as Maithon
is concerned, the Durgapur Barrage is

already ready. The water which will

be stored at Maithon will go to Pan-
chet and then to the Durgapur Bar-
rage. The canals there are ready and
we shall be able to irrigate about a
lakh of acres.

Shri Jangde : Why is it that in
most of the irrigation projects the
estimates have soared very high from
the original estimates, though the
price index has come to normal, and
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the irrigated area also remains the
same ?

Shri Hathi: The reasons are the
expansion of the project itself, the
scope of the project and of the bene-
fit. In this case, for example, originally
we had thought of 150 miles of trans-
mission line. It now goes to 470 miles.
Secondly, in Bokaro we thought of
150,000 kw. Now it is about 200.000
kw. Similarly, in the area to be irri-
gated, there is an increase of about
40 per cent. The scope of the project
has increased and the cost has also
increased. But in some cases, it is al-
so because of the increased value of
land and other details which were not
available.

Shrimati Renn Chakravartty : [s it
a fact that the power project portion
of the Konar project has been given
up ? If so, has the cost of that been
subtracted from the overall estimates?

Shri Hathi: That has not yet been
given up. But we have not finally de-
cided. It is included in these estimates,
of course.

IRON AND STEEL QUOTAS

#2556. Mulla Abdullabhai: Will
the Minister of Commerce and Indus-
try be pleased to state :

(a) whether it is a fact that the sup-
plies of Iron and Steel against quota
certificates are made to the register-
ed dealers after years together of the
issue of quota certificates; and

(b) whether quota supplies for
small scale Industries are also made
after nine months ?

The Minister of Industrial Develop-
ment (Shri M. M. Shah) (a) and (b).
No, Sir.

uﬁ e : FqT | ATA qF-
ar g & srewm (tmmr) #T orrfaeT Frer
sw(a‘rﬂ)mﬁ & qg grar & ar arg ®?
ot Qo qRoT 97w &t fewiw () st
2 ¥ e qeart (afa ) # Yforer (feafar)
TEAR T (e Sret g orar &1
Shrimati Tarkeshwari Sinba: May

I know whether in view of control on
prices of iron and steel, a quota is

given to the registered dealers ? If so,
what is the policy of the Government
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towards new dealers who apply for
quota, because we have heard that new
dealets are finding a lot of difficulties
in getting registration ?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : So far as the ap-
pointment of registered dealers is con-
cerned, it is done on the recommenda-
tions of the State Governments. Now,
because we have a larger amount of
supply available, or would be avail-
able, if the State Governments feel
that they should have a larger number
of registered dealers and recommend
names. the Iron and Steel Controller
would be willing to appoint such Spet:u
ple as are recommended by the State
Governments.

Shri G. P. Sinha: In view of the
fact that during the last year in res-
pect of the control of steel distribu-
" tion. there was black-marketing, will
Government consider the appointment
of new dealers in place of old dealers?

Shri T. T. Krishnamachari: [ do
not see how this is a matter of cause
and_ effect. It is a matter entirely with-
in the purview of the State Govern-
ments. ﬁ'he question of dealing with
black-marketing is the responsibility
of the State Governments® The posi-
tion remains more or less as I stated
before.

Shri B. S. Murthy: May I know
whether each State has been allotted
any quota of stockholders ?

Shri T. T. Krishnamachari: We
are not giving quota to individual
stockholders. We give a quota for
each State. Within a State, if the State
feel that they should have more
stockholders. they can appoint them.

Heavy ELEcTRICAL EQUIPMENT
' FAcTORY, BHOPAL

*2557. Shri Bhagwat Jha Azad:
Will the Minister of Production be
pleased to state whether the lay-out
for the buiiding for the proposed
Heavy Electrical Equipment Factory
at Bhopal has been prepared ?
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The Parliamentary to the
Minister of Production (Shri R. G.
Dubey) : Not yet.

Shri Bhagwat Jha Azad: May I
know by what time we could expect
the lay-out to be completed ?

Shri R. G. Dubey : In terms of arti-
cle 3 of the agreement with the con-
sultants, it has been decided lhl&t they
should supply the necessary informa-
tion by 12th Novem 1956. After
those data” are received, necessary
steps will be taken to finalise the lay-
out.

Shri Bhagwat Jha Azad: May [
know whether the agreement referred
to by the Parliamentary Secretary al-
so contains provisions as to when the
construction will start and by what
period the factory will go into full
production ?

Shri R. G. Dubey : I think that in-
formation is available in the Library.
I could not give details now. Imme-
diately after the detailed project re-

rt is received, within a year, that is
rom 17th November 1955. necessary
action in the matter of lay-out will
be taken. Meanwhile, the consultants
have visited the site and given indica-
tions about the requirements. Prelimi-

nary action is in progress.

Shri Bhs t Jha Azad: Simulta-
neously with the lay-out programme,
hliwe?any estimates been finalised for
this ?

Shri R. G. Dubey: I do not think
S0.

Shri Bhagwat Jha Azad: It is in
the air still?

Shri T. B. Vittal Rao : The Minis-
ster of Production during his recent
visit to Bhopal had stated that the
plant would go into production in
1960. May I know on what basis he
said so, when this is still in the stage
of consultation ?

Shri R. G. Dubey : I think these
matters are provided for in the ag-
reement. I am sorry if the hon. Minis-
ter were here, he would have given
better information about what he said.
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Shrimati Renu Chakravartty: In
wview of the fact that this is going to
be a package deal, may we know whe-
ther Government are considering the
necessity for finalising the estimates
without which the prices will fluctuate
10 such an extent that the factory may
not be constructed at all ?

The Deputy Minister of Production
(Shri Satish Chandra) : It is not a pac-
kage deal. The factory is being set up
by the Government and all the expen-
diture will be borne by the Govern-
‘ment. The technical consultants’ func-
tion is only to advise the Government.
They will act as advisers in regard
to the setting up of the factory and
the equipment to be obtained, but the
control and ownership will be entire-
ly in the hands of the Government.

Shrimati Renu Chakravartty : My
.question was different.

Shri Natarajan: What is the pro-
duction capacity of this factory, and
what proportion does it hear to the
present demand ?

Shri Satish Chandra : A copy of the
agreement with the technical consul-
tants is available in the Library in
which some details are given.

DROUGHT AFFECTED AREAS OF ORISSA
STATE

#2558, Shri K. C. Jena: Will the
Minister of Planning be pleased to
state :

(a) the steps Government prgpose
to take to check the persistent droughts
in successive years in the State of
Orissa particularly in coastal dis-
tricts;
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(b) whether the State Government
of Orissa have requested the Centre
for more aid for making irrigation
facilities available to the poor far-
mers of the drought-affected districts
of the State; and

(c) if so, with what results ?

The Deputy Minister of Planning
(Shri S. N. Mishra) : (a) Medium and
minor irrigation projects are proposed
to be taken up by the State in addition
to Hirakud Project, to counteract the
effect of droughts. Salandi Irrigation
Project which is estimated to cost
Rs. 445 lakhs will benefit the area
where agricultural economy is parti-
cularly poor. These projects are
likely to benefit about 4-71 lakh acres.

(b) No, Sir,.
(c) Does not arise.
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Shri N, B, Chowdhury: May I
know whether in view of the drought
conditions and scarcity conditions in
those areas, in addition to the normal
grants and loans as are made avail-
able in the case of other projects,
Government would make a special
contribution towards the development
of irrigation projects ?

Shri S. N, Mishra : I could not get
the full import of the question.
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Shri N. B. Chowdbory : May I know
‘whether any special contribution will
be given so far as the irrigation pro-
jects in these areas are concerned in
addition to the normal grants and
loans Wwhich are provided by the State
‘Government in the case of other pro-
jects ?

Shri S. N. Mishra: Recently, the
‘Government asked under the G. M. F.
programmes for 1956-57 a loan of
Rs. 30 lakhs for executing minor ir-
rigation projects. The loan of this
amount has already been sanctioned.

TecHNICAL SUB-COMMITTEE ON
SociAL. WELFARE PROBLEMS

*2560. Shri Bheekha Bhai : Will the

Minister of Planning be pleased to

state :

(4) whether it is a fact that no spe-
cial panel in addition to the Techni-
cal Sub-Committee on Social*Welfare
Problems has been constituted for ad-
vising the Planning Commission for
planning for the administration of
scheduled aregs and welfare of Sche-
duled Tribes ;

(b) if so, whether Government pro-
pose to place on the Table of the Lok
Sabha a copy of the suggestions or
report made by the Technical Sub-
Committee relating to the welfare of
the Scheduled Tribes ; and

(c) whether it is a fact that the Sub-
Committee does not include any tribal
representatives ?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) No special
panel has been constituted for advis-
ing. the Planning Commission on the
administration of scheduled areas and
welfare of scheduled tribes. It may be
stated that the Technical Sub-Com-
mittee on Social Welfare problems of
the Research Programmes Committee
does not, and is not intended to, ad-
vise the Planning Commission on the
administration of scheduled areas and
welfare of scheduled tribes. The func-

tion of this Sub-Committee is only to’

scrutinise schemes of research on so-
cial welfare problems submitted by
Univcersities and research institutions
and recommend them to the Research
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Programmes Committee. The Sub-
Committee consists of economists and
social scientists with research expe-
rience.

(b) and (c). The composition and
functions of the Committee have
been explained in (a) above. These
questions dot not, therefore. arise.

Shri Bheekha Bhai: May I know
whether it is a fact that for want of
a separate special panel for advising
the Planning Commissjon on the wel-
fare of the Scheduled Tribes, proper
co-ordination of welfare measures by
the different Ministries has not been
effected and that it has resulted ad-
versely on the tribal welfare works ?

Shri S. N. Mishra : We do not feel
like that. In fact, a conference in this
connection was held and in that con-
ference, measures for proper co-ordi-
nation were considcretf

Shri Bheekha Bhai: May I know
whether it is a fact that in the First
Five Year Plan, the Scheduled Tribes
areas have not received sufficient at-
tention as ought to have been done
undc; the provisions of the Constitu-
tion ?

Shri S. N. Mishra : What is the im-
port of the question, Sir ?

Mr. Speaker: The hon. Member
wants to know whether in the First
Five Year Plan the Scheduled Tribes
areas have not received as much at-
tention as ought to have been as laid
down in the Plan. It is a general ques-
tion that he has put, and the hon.
Minister may say that he has not re-
ceived any complaints.

Shri B. S. Murthy: May I know
why this Technical Sub-Committee
does not contain any member belong-
ing to the Scheduled Tribes or who
for many years has been working for
Scheduled Tribes® welfare, in order to
give advise as to the experience and
the need of the different tribal wel-
fare works ?

Shri S. N. Mishra : As I have sub-
mitted, this Technical Sub-Committee
deals with research programmes. So,
the work of this Sub-Committee is en-
tircly of a technical nature, and if
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there are technical experts amongst
the Tribes, which the hon. Member has
just now mentioned, they could have
been taken on this Sub-Committee. It
is not because they belong to the Tri-
bles that they have not been taken;
it is only because a person possesses
expert knowledge that he is taken on
a Committee like this.

CHHAD BET

*2561. Shri Dabhi: Will the Prime
Minister be pleased to state :

(a) whether there is any truth in the
news that an officer of the Public
Works Department of the Kutch Gov-
ernment has gone away to Pakistan,
taking with him the maps etc., relat-
ing to Chhad Bet;

(b) if so, the name and designation
of the officer : and

(c) how the officer came in posses-
sion of the documents ?

The Deputy Minister of External
Affairs (Shri Anil K. Chands) : (a) to
(c). The facts are as follows. A cer-
tain Ahmed Fazalbhoy Sheth, son of
a former Customs official of the Kutch
State, went away to Karachi in 1948
‘in order to prosecute his studies as he
was financially dependent on an elder
sister resident in Karachi. After com-
pleting his studies. he returned to Kut-
ch on a Pakistan passport with the in-
tention of re-settling in India perma-
nently. The Government of India even-
tually decided to allow him to remain
in India on a longterm visa and he was
appointed to a temporary post of Sup-
ervisor in the Kutch P.W.D. In April
1956 he applied for casual leave on
domestic grounds and then submitted
his resignation stating that he had
better prospects elsewhere. As it was
found that he had gone away to
Pukistan, he was discharged from
service. '

The Kutch State authorities have
throughly investigated the rumours
that he had taken away maps and do-
cuments regarding Chhad Bet and
have found them completely without
foundation. No documents on Chhad
Bet or any other subject have been
found missing.
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Shri Dabhi: May I know whether
the Pakistan Government still main-
tains their claim to Chhad Bet and
whether any correspondence is going
on in that connection ?

_ Shri Anil K. Chanda: It has noth-
ing to do with this question.

Shri B. S. Murthy: Did the Gov-
ernment find out before giving ap-
pointment to this officer whether he
had his education in Pakistan at the
cost of the Pakistan Govarnment ? If
he was educated by the Pakistan Gov-
ernment, what made the Government
of India to give him a job in India ?

Shri Anil K. Chanda: He was not
educated at the cost of the Pakistan
Government. He had migrated to
Pakistan for studies because he was.
being maintained by his sister who
was living in Pakistan.

Shri B. S. Murthy : Was she a Gov~
ernment servant’s wife in Pakistan ?

Shri Anil K. Chanda : Quite likely,
but I do not know whether she was
the wife of a Government servant in
Pakistan.

Shri U, M. Trivedi : Is it a fact that
all his relatives were in Pakistan ?

Shri Anil K. Chanda: As far my
information goes. his mother is im
India even now.

D.V.C.

*2562, Shri S. C. Samanta: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether according to the provi-
sion of the Damodar Valley Corpora-
tion Act any development schemes
have been taken up by the Corporation
in the Valley areas:

(b) if so, the number of surplus
staff absorbed there:; and

(c) if not. when and what schemes
are going to be taken up ?
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The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) Yes Sir.

(b) Developmental activities were
taken up by the Corporation from its
very inception and the n
staff are almost all in position. There
is, therefore, very little scope for the
employment of surplus personnel on
these schemes. So far, the Corpora-
tion could provide for 2 surplus hands
only. 16 more are likely to be em-
ployed during the course of the next
3 months.

(c) Does not atise.

Shri S. C. Samanta : Is it not a fact
that recently new men have been taken
on in these development projects
whereas out of the 900 men retrench-
ed from Maithon project, which is be-
ing almost completed, only 200 have
so far been absorbed ?

Shri Hapthi : It is true that about 859
workcharged employees in Maithon
have been rendered surplus, but I
have no information that other people
have been taken on to the exclusion
of these people.

Shri S. C. Samanta : Is it not a fact
that the hon. Minister gave one
month’s time to these peotl:lle? Have
any applications come to the Ministry
to the effect that new men have been
taken on and that no assessment of
the permanent jobs has been done as
yet by the D.V.C. and that the people
are at a loss about their future ap-
pointment ?

Shri Hathi: About a month ago,
the staff association of the D.V.C. met
the Minister of Irrigation and Power
and I was also present then. We in-
structed the Corporation to have a &cr-
manent assessment done, and till then
not to take further action so far as
the development was concerned. We
not yet got a complete report of the
re-assessment.

Shrimati Renu Chakravarity : In
Tilaya there was an idea that certain
small industries will be developed.
Already a small nucleus lock factory
has been started. May I know whether
the schemes have been finalised or

2-140 L. 8.
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have been completely abandoned ?
May 1 also know how many can be
employed there ?

Shri Hathi : Certain schemes, as for
example, development of fisheries,
lock-making and other small industries
in Tilaya have been taken up, but the
question of absorbing these persons is
difficult. These schemes were already
going on before these people were
rendered surplus, but 16 to 18 persons
might be absorbed. It is not going to
be a big thing.

Shri Barman: Question No. 2537
deals with a matter of public interest.
Will the hon. Prime Minister be pleas-
ed to answer it?

Mr. Speaker: Even if the question
Hour is over, the other hours are offi-
cial hours. If the hon. Prime Minis-
ter is willing to answer, he may do
so. If any Minister is willing to an-
swer or explain particular matters, he
takes his own time.

ACCESSION OF CHITRAL TO PAKISTAN

*2537. Shri Brajeshwar Prasad:
Will the Prime Minister be pleased to
state :

(a) whether the Government of
India have recognised the accession of
Chitral to Pakistan ;

(b) whether Hunza has also acced-
ed to Pakistan; and

(c) what is the relationshi
principalities of Nagpur an
with Pakistan ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru): (a) Even since 1876 the
Mabharaja of Kashmir exercised suze-
rainty over Chitral. Various internal
changes took place subsequently, but
the suzerainty of Kashmir continued,
and I would add, continues.

of the
Punial

The Government of India are not
aware of any formal accession of
Chitral to Pakistan. In the Establish-
ment of West Pakistan Act of 1955,
it is stated that “the tribal areas of
Baluchistan, the Punjab and the North
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West Frontier and the States of Amb,
Chitral, Dir and Swat........ .shall be
incorporated into the province of West
Pakistan”. There is no question of the
Government of India having recognis-
ed this change of status of Chitral
I would add that the accession of the
State of Jammu and Kashmir offered
by the Former Maharajah and accept-
ed by the Government of India was
in respect of and included the entire
territories then within the suzerainty
of the Maharajah. This position re-
mains unchanged.

(b) and (c). The principalities of
Hunza, Nagar and Punial have al-
ways been and are part of the Jammu
and Kashmir State. They are at pre-
sent in the occupation of Pakistan.

WRITTEN ANSWERS TO
QUESTIONS

Froop CoNTROL WORKS

#2528, Shri Krishnacharya Joshi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether various Flood Control
Boards have submitted Reports on
Flood Control Works for the Second
Five Year Plan ;

(b) whether there is any co-ordina-
tion between the Central and the
State Boards; and

(c) if so, the nature of the work done
so far in this regaxd ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No re-
ports have been received for new
works to be undertaken in the Second
Five Year Plan, but tentative lists of
schemes are being received.

(b) Yes, Sir.

(c) Matters relating to approval-of
schemes for purposes of central loan
assistance, allotments of funds and
progress of works and all questions
requiring co-ordination between the
Centre and the States are discussed at
the meetings of the Central Flood
Control Board which are held from
time to time.
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SECOND F1vE YEAR PLAN OF
TRAVANCORE
#2530, Shri V. : Will the

Minister of Planning be pleased to
state :

(a) whether the ‘Travancore-Cochin
State Government had in its scheme
of the Second Five Year Plan includ-
ed Rs. 220 lakhs for the solution of
the educated un-employment in the
State under ‘Special Schemes’ catego-
ry; and

(b) if so, whether the scheme has
been accepted by the National Deve-
lopment Council ?

The Deputy Minister of Planning
(Shri S. N. Mishra) : (a) No, Sir. But
the Travancore-Cochin State Govern-
ment submitted their scheme for the
solution of educated unemployed to
the Study Group on Educated Un-
employed set up by the Planning
Commission later. This is under the
consideratiori of the Group at pres-
ent.

(b) The National Development
Council determines only the overall
size of the State and Central plans.
As such the question of the acceptance
or otherwise of the scheme referred
to by the Council does not arise.

EASTABLISHMENT OF HOTEL IN NEW
DELHI

Shri Wodeyar :
Shri Mohana Rao :

Will the Minister of Works, Hous-
ing and Supply be pleased to state :
_(a) vtvhgthcr it is a fact that a fore-
1gn catering enterprise proposes to
establish a hotel in New pDeﬁ-?i:

(b) whether Government have per-
mitted its setting up; and

. () whether it is not against our ba-
sic industrial policy to allow a huge
forellg? concern with an international
pool to compete with Indian catering
establishments ? e

The Parliamentary Secretary to the
Minister of Works, Ho and Sop-
E:ny (Sl::-i : S. Naskar)-: (a) The Gov-

ment have not received any such
proposal. Y

(b) and (c). Do not arise.

-25310
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Project STAFF AND CW.P.C.

#2533, Shri L. N. Mishra : Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is any provision
for interchangability of staff between
the Projects and tral Water and
Power Commission ; and

(b) if so, the manner in which it is
done ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No, Sir;
as there is no common service for Ir-
rigation and Power engineers.

(b) Does not arise.

Gur

#2534, Shri M. Islamuddin: Will
the Minister of Production be pleas-
ed to refer to the reply given to Star-
red Question No. 1014 on the 20th
December, 1955 and state the progress
made so far with regard to the fixa-
tion of minimum standard quality of
gur for cach region and for ecach
mandi for better marketing and grad-
ing ?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): The survey of gur mandis
by the Board all over India is expect-
ed to be a lengthy process. The Board,
therefore, propose to take up this at
a later date. They have for the present
decided to follow the Gur Grading
Rules which were framed by Govern-
ment after a marketing survey of
gur and sugar.

BERYL

#2539, Shri Balwant Sinha Mehta :
Will the Prime Minister be pleased to
state :

(a) whether there is any proposal to
set up a factory to manufacture Beryl-
lium ; and

(b) if so, how the matter stands?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
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Nehru): (a) and (b). The Govern-
ment of India are exploring the possi-
bilities of setting up a plant for preli-
minary processing of beryl ore, but
the matter is in the initial stage of cor-
respondence and no proposal has yet
emerged.

PRINTING MACHINERY

#2540, Th. Lakshman Singh Cha-
rak : Will the Minister of Commerce
and Industry be pleased to state:

(a) the progress made with overseas
firms and organizations for having
printing machinery in India ;

(b) the production of smaller types

of printing machmery in India at the
end of 1955 ; and

(c) whether any survey was under-
taken by the Government of India to
have an accurate assessment of de-
mands of the types of printing machi-
nery which can be economically pro-
duced in the country ?

The Minister of Industrial Develop-
ment (Shri M. M. Shah): (a) It is
not clear if the Honourable Member
refers to manufacture of printing ma-
chinery in the country or to availa-
bility of supplies from abroad. If he
desires to know about manufacture in
the country Government are now ex-
ploring the possibilities.

(b) About 39 Platen and flat bed
types of printing presses were produc-
ed.in 1955.

(¢) Yes, Sir. A survey is in progress.

EvAcuEE PrOPERTY HOUSES

*2541. Shri Radha Raman: Will
the Minister of Rehabilitation be plea-
sed to state :

(8) whether Government are con-
sidering the proposal for setting up
of a committee to examine the case of

or class displaced persons occupy-
ing evacuee property houses ;

(b) if so, what will be the scope
of the terms of reference ; and

(c) whether it will also award rent
remission in deserving cases ?
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The Minister of Rehabilitation (Shri
Mehr Chand Khanna) : (a) No.

(b) and (c¢). Do not arise.

QUARTERS FOR M.P.s

*2544. Shri Madiah Gowda: Will
the Minister of Works, Housing and
Supply be pleased to state :

(a) the cost charged for additional
service to M.P.s’ quarters in North
or South Avenue, every year and the
total amount so realised ;

(b) the running cost actually incur-
red for additional service; and

(c) whether this includes
charges to the quarters also ?

The Parliamentary to the
Minister of Works, Housing and
ply (Shri P. S. Naskar): (a) and (b).
A statement is laid on the Table of
the House. [See Appendix XIV, " an-
nexure No. 77.]

(c) No, Sir..

repair

AUTOMOBILE INDUSTRY

*2551. Dr. Rama Rao: Will the
Minister of Commerce and Indestry
be pleased to state:

(a) whether Mr. A. J. Romer, a Di-
rector of the Associated Commercial
Vehicles of United Kingdom has been
invited by Government to advise them
with regard to the development of the
Automobile Industry of India; °

(b) the date of his arrival and the
names of the places and factories visi-
ted by him; and

(c) whether he has given his advice
and opinion ?

The Minister of Industrial Develop-
ment (Shri M. M. Shah) : (a) Yes, Sir.

(b) He arrived on the 19th April,
1956. Details of the visits made by
him are not yet available. It is under-
stood that he will visit the princi
manufacturing centres of automobiles
in the country.

(c) No, Sir ; not yet.
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SecoND FIVE YBAR PLAN OF TRAVAN-
CORE-COCHIN

#2552, Shri Punnoose : Will the Mi-
nister of Planning be pleased to state :

(a) the total amount allocated to
Travancore-Cochin State for the Se-
cond Five Year Plan;

(b) the amount allocated out of the
above for the first three months of the
Second Five Year Plan; and

(c) whether wider powers will be
given to local self Government bodies
such as Panchayats, Municipalities
etc., for enlisting the co-operation of
the people for implementing the Plan
in the State ?

The Deputy Minister of Planning
{asll:hﬁ S. N. Mishra): (a) Rs. 719531
S.

(b) Allocations under the Plan are
not made on a quarterly basis.

(c) This is a matter for the State
Government. Planning Commission's
recommendations are contained in
l'{;‘!hapter VII of the Second Five Year

an.

ROURKELA STEEL PLANT

(%2555, Shri Niranjan Jena: Will
the Minister of Iron and Steel be
pleased to state:

(a) whether Government are aware
of the fact that labour and the floating
population at Rourkela have no ac-
commodation for shelter ; and

(b) if so, the action taken or propos-
ed to be taken in the matter ?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) So far as Hin-
dustan Steel Private Limited are con-
cerned, there are two classes of em-
ployees in Rourkela, namely, regular
and work-charged. Accommodation
for the regular emglloyees is provided
by the Company. Most of the work-
charged employees come from the sur-
rounding villages, where they already
hgve_ since . found accommodation.
Hindustan Steel Private Limited are
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not responsible for providing accomo-
dation for the labourers engaged by
the Contractors.

(b) Does not arise.
DYEING AND TANNING MATERIAL

*2563. Shri Madiah Gowda: Will
the Minister of Commerce and In-
dustry be pleased to state when India
is likely to become self-sufficient in
respect of Dyeing and Tanning sub-
stances?

The Minister of Industrial Develop-
ment (Shri M. M. Shah) : By the end
of the Third Five Plan period Govern-
ment hope to be able to manufacture
considerable quantities of various
types of dyestuffs required by the
leather industry. As regards tanning
substances, the main items of which
are Wattle Bark and its extract, efforts
are being made to plant wattle trees
in certain parts of the country and
it is anticipated that the country may
become nearly self-sufficient in regard
to Wattle Bark by 1974.

et
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IMMIGRATION INTO KENYA
Shri Krlnlmachryn Joshi :
*2565, Shri Bansal

Will the Prime Minuter be pleased
to state:

(a) wlether Indians in Kenya have
sent representation to the Government
of India complaining against the
racial discrimination and recent poli-
acid to stop immigration into Kenya ;
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(b) if so, whether Government have
considered their representation ?

The Deputy Minister of External
Aflairs (Shri Anil K. Chanda): (a)
No such representation has been re-
ceived from Indians residing in Ken-
ya, but some of them have approach-
ed the Indian Commission at Nairobi
on the subject. A. few Commercial
Organisations in India have, however,
sent their representations.

(b) The matter is under active con-
sideration.

HEALTH MINISTER'S VISIT ABROAD

*2566. Shri Kamath : Will the Prime
Mnister be pleased to state:

(a) whether it i§ a fact that the
Health Minister has planned to go
abroad during this summer; and

(b) if so, for what purpose ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal -
Nehru): (a) and (b). Yes. The Health
Minister is going to Geneva and the
United States. In Geneva, she will at-
tend meetings of the International Red
Cross. She has been invited to go to
America by the Ford Foundation and
by some universities. She proposes to
visit a number of institutions there
during her stay.

BRrROADCASTS IN TELUGU

*2567. Dr. Rama Rao: Will the
Minister of Information and Broad-
casting be pleased to state:

(b) whether he has received any re-
K;esentatlons from Andhras living in

auritius asking for Telugu broad-
casts from All India Radio in the
foreign broadcasts ; and

(b) if so, the action taken thereon ?

The Minister of Information and
llmdcutlng (Dr. Keskar): (a) Yes,

(b) The question of starting a sepa-

rate foreign broadcasting service in any
regional language is mainly an econo-
mic one. Such services being very

costly, it has been decided for the time
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being to limit them to languages
having a sufficiently large number of
listeners abroad.

LaND REFORMS

#2568, Shri : Will the Mi-
nister of Planning be pleased to state :

(a) whether Government are in re-
ceipt of progress reports of land re-
forms in the different States from time
to time ;

(b) if so, the stage at which the
land reforms of each State stand ; and

(c) whether any directions are issued
by the Centre if any land reform n&)o
licy of any State is found in conflict
with the larger interest of the country?

Deputy Minister of Planning
(ShTr]l‘qS. N. Mishra) : (a) oYes.

(b) The progress of land reforms in
. various States has been reviewed in
ogress reports published by the
lanning Commission from time to
time. The position in each State is
summarised in the statement placed
on the Table of the House on the
basis of the information available. [See
Appendix XIV, annexure No. 78].

(c) Sometimes suggestions are made
by the Central Committee for Land
Reforms regarding legislative pro-
posals of State Governments.

BELL-METAL INDUSTRY

#2569, Shri Debendra Nath Sarma:
Will the Minister of Commerce and
Industry be pleased to state :

(a) whether any scheme for the de-
velopment of Bell-Metal Industry in
Assam was submitted by the State
Government ; and *

(b) if so, the action taken thercon ?
The Minister of Industries (Shri
Kanungo) : (a) Yes, Sir, in 1953-54,

(b) A grant of Rs. 28,500 and a loan
of Rs. 20,000 were sanctioned to the
State Government in the same year.
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NEerveLr Preor ProJECT

*2570. Shri S. V. Ramaswamy :
Will the Minister of Prodaction be
pleased to state the present position
of the Neiveli Pilot Project ?

The Deputy Minister of Production
(Shri Satish Chandra): The investi-
gations at Neiveli have now reached
an advanced stage. With 20 pumps at
work giving a total discharge of 19,000
gallons per minute, the water level
went down to 218 feet below ground
level. It is expected that a total dis-
charge of 27,000 to 28,000 gallons per
minute would be able to achieve the
desired drawn down of 260 feet below
ground level. Action is being taken to
augment the grid by the addition of
9 more pumps.

Bulk samples of lignite have been
sent to Germany and the Fuel Re-
search Institute for Chemical an-
alysis and to test carbonizing and
briquetting  qualities. = Meanwhile,
initial planning for mining of lignite,
generation of power and production
of fertilizer has been taken in hand.

dgqw v wRfoer ® iy
wﬁﬁn‘w

*wer. oft wwr TR ¢ w7 oaem
Wt v wf, qeus ¥ arifea s G
P8UY F IR ¥ gFay F 4g 9 WY
g G o

(%) dgm Tow wAfeer & wgaf
] AT 7 FT AN Ao fem war
T qg & w3 foar m@r §; W)

:



4381 Written Anstoers

ferd wwfersa & wreer wr wfes g &%m
TEfremt &, @ SR a1 § agefa
e g% 71 s @ e ag Rt e
qAX F AT AT ARA |

ELECTIONS IN VIET NAM

Shri J. N. Parekh:
Shri Kamath:
Dr. Rama Rao:

Will the Prime Minister be pleased
to state:

(a) whether Government have re-
ceived any communication from the
two co-Chairmen of the Geneva Con-
ference of 1954 (on Indo-China) or
from the British or U.S.S.R. Govern-
ment regarding the continuance of the
gntcrnational Commission in Viet

am ;

(c) if so, the main content of the
communication ; and

(c) the latest position with regard
to elections in Viet Nam and the fu-
ture of the International Commission?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : (a) Yes.

(b) Copies of the co-Chairmen’s
messages are placed on the Table of
the House. [See Appendix X1V, an-
nexure No. 79).

(c) The co-Chairmen have asked the
authorities in North and South Viet
Nam to inform them as soon as pos-
sible of the time required for the
opening of consultations on the or-
ganisation of nation-wide elections in
Viet Nam and the time required for
the holding of nation-wide elections
as means of achieving the unification
of Viet Nam. The Commission is
considering the developments arising
from the co-Chairmen’s messages and
continuing its activities.

DELHI STATE REHABILITATION
DEPARTMENT

2392, Shri Sivamurthi Swami: Will
the Minister of Rehabilitation be plea-
sed to state:

(a) whether Delhi State Government
propose to hand over the Rural Sec-
tion of its Rehabilitation Departments
to the Central Government;

*2572,
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(b) if so, whether Central Govern-
ment have accepted this proposal ; and

(c) the reason for this change over?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna) : (a) to (c).
With the en-block acquisition of undis-
puted rural evacuee properties under
Section 12 of the Displaced Persons
(Compensation and Rehabilitation)
Act, in January 1955, the Additional
Custodian of the Delhi State was left
with a few disputed evacuee properties
only under his charge and these also
are due to be acquired on conclusion
of the judicial proceedings. In order
that there may be uniform policy with
regard to the management and admi-
nistration of all evacuee properties,
whether acquired or not, it was con-
sidered desirable to bring unacquired
properties also under the Regional
Settlement Commissioner Delhi, who
is an officer of the Central Govern-
ment. The decision regarding this
change over was arrived at in consul-
tation with the Delhi State Govern-
ment and became effective from the
1st February, 1956.

Grants To PEP.S.U.

2393, Shri Ram Krishan : Will the
Minister of Planning be pleased to
state :

(a) the total amount granted to the
Government of PEPSU during First
Five Year Plan;

(b) the total amount actually used
by the State during the above period ;

(c) the total amount estimated by
the State of PEPSU in the Second Five
Year Plan which they have submitted
to the Planning Commission ; and

(d) the total estimated amount pro-
posed to be granted to the State for
Second Five Year Plan?

The Deputy Minister of Planning

(Shri S. N, Mishra): (a) Rs. 11305
lakhs.
Rs. in lakhks
(State Plan 948.8
Scarcity Area Programme 38.7
Rural Electrification 109.0

Urban & Rural Water Supply 34-0)
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{b)Progress of expenditure is as follows:

In Rs. in Lakhs
1951-52 (Actuals 62-6
1952-53 Actuall} 93.0
1953-54 (Actuals 151.3
1954-55 (Acmal:} 241.8
1955-56 (Revised) 278-6

1027-3

(c) Rs. 41.8 crores,
(d) Rs. 36.33 crores.

SHORTFALLS UNDER FIRST FIVE
YEBAR PLAN

Shri N. Rachiah :
2354 {Shri Kamath :

Will the Minister of Planning be
pleased to refer to the answer given to
supplementaries on Starred Question
No. 1940 on the 4th May, 1956 and
state when the promised statement for
all those States where there have been
shortfalls will be laid on the Table of
the House ?

The Deputy Minister of Planning
(Shri S. N. Mishra): The promised
statement is contained in the Progress
Report for 1954-55 which will be laid
on the Table of the House by the
28th May, 1956.

NiITRO-CHALK FERTILIZER PLANTS
IN ASSAM STATE

2395. Shri Debendra Nath Sarma:
Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the Gov-
ernment of Assam have submitted a
scheme for setting up of Nitro-Chalk
Fertiliser Plants in the State in the
Second Five Year Plan; and

(b) if so: the action Government
propose to take ?

The Minister of P
(Shri S. N. Mishra) : (a) No deﬁmte
scheme has been received, though a
general reference to such a possibility
was made in Assam’s draft Second
Five Year Plan.

(b) No action is proposed to be
taken as other more suitable sites
have been selected for such plants.
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SCARCITY AREAS

2396, Shri a Joshi:
Will the Minister of Imrigation and
Power be pleased to state the total
amount spent so far on the program-
me for effecting permanent improve-
ments in scarcity areas?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The total
amount of Central loan sanctioned to
the State Governments up to 1955-56
for the Programme of Permanent Im-
provements  in Scarcity Areas is
Rs. 27,64,24,800. No loan has so far
been sanctioned for the year 1956-57.

CWPC.

2397. Shri L. N. Mishra: Will the
Minister of Irrigation and Power be
pleased to state :

(a) 'whether the Central Water and
Power Commission lends experienced
staff for work on projects undertaken
in the States; an:}3

(b) if so, the projects
C.W.P.C. people are working ?

The Deputy Minister of Irrigation.
and Power (Shri Hathi) : (a) The Cen-
tral Water & Power Commission try
to meet the requirements of the States
in the matter to the greatest extent
possible.

(b) (i) Hirakud Dam Project.

(ii) l?hgkra-Nangal Project. Pun-
jab.

(iii) Kakrapar Projects, Bombay.

(iv) Irrigation Department, Hima-
chal Pradesh.

(v) P. W. D., Manipur.

(vi) Irrigation Department, Vin-
dhya Pradesh.

(vii) Flood Control Department,
Assam.

(viii) Hindustan Shipyard Ltd.,
Vishakapatnam.

(ix) Hindustan Steel Ltd., Rour-
kela (Orissa).

(xi) Saurashtra Electricity Board.

where
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UNEMPLOYMENT

2398, Maulla Abdullabhai: Will the
Minister of Planning be pleased to
state the progress made under all the
schemes for eradication of unemploy-
ment suggested by the Madhya Pra-
desh Government to the Centre ?

The Deputy Minister of Planning
(Shri S. N. Mishra): The Madhya
Pradesh Government, in their scheme
communicated to the Planning Com-
mission on 22-12-53, had a programme
costing Rs. 9-3 crores for roads, mi-
nor irrigation, medical and public
health, industries and power for reliev-
ing unemployment. The Commission
approved a reduced provision for

primary education. Till
5’03-55 for which latest information
is available 1,241 non-marticulate and
426 matriculate teachers had been a
pointed against the targets of 1,5
and 500 respectively. The scheme for
supplying electric power to 37 towns
is still under execution and the num-
ber of administrative, technical and
skilled persons dxrectly employed
under this scheme as on the aforesaid
date was 30,000.

Goa Satyagraha

2399, Shri N. L. Joshi: Will the
Prime Ministehr be pleased to state
the number of Indians who are under
Portuguese arrest in connection with
Goa Satyagraha movement at present?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : As far as Government are
aware, there are 42 Indian satyagrahis
at present in jail or in detention in
the Portuguese possessions.

SociAaL. EDUCATION IN COMMUNITY
PROJECT AREAS

2400. Shri Madiah Gowda: Will
the Minister of Planning be pleased
to state :

(a) the target fixed in the Fourth
Development Commissioners’ Confer-
ence to be achieved during the period
of three years in social education in
eac‘:’h of the Community Project Areas;
an
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" (b) how far such a target is com-
plied with ?

The Deputy Minister of P| i
(Shri S. N. Mishra) : (a) and (b).
statement i8 laid on the Table of the
House. [See Appendix XIV, annex-
ure No. 80].

HABITUAL OFFENDERS

2401. Shri Madiah Gwada: Will
the Minister of Planning be pleased
to state the amount allotted for the
purpose of rehabilitating “Habitual
Offenders” in Second Five Year Plan?

The Minister of Planning
(Shri S. ‘N. Mishra) : A provision of
Rs. 4-05 crores has been made in the
Second Five Year Plan for the reha-
bilitation of Ex-criminal Tribes. There
is, however, no amount separately al-
lotted for the purpose of rehabilita-
ting “Habitual Offenders”.

STORAGE BATTERIES

2402, Shri H. G. Valshnav: Will
the Minister of Commerce and Indus-
try be pleased to state :

(a) the number of Units in the coun-
try in the year 1953 which were en-
gagcd in the production of “Storage

atteries” ;

(b) what was their total installed
capacity;

(c) whether any Unit was closed in
the year 1954 ; and

(d) if so, how much reduction was
caused in the total installed capacity
due to the closing of this Unit ?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T, T.
Krishnamachari) : (a) Barring the un-
registered small-scale units which as-
sembled or reconditioned batteries
from purchased components, there
were in 1953 nineteen units engaged
in the manufacture of storage batter-
ies in India

(b) The aggregate installed capacity
of these 19 units was about 3-82 lakh
batteries per annum,
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(c) Yes, Sir; one unit was closed
down.

(d) By about 60,000 batteries per
annum,

POWER AND IRRIGATION PROJECTS OF
OF MYSORE STATE

2403. Shri Madiah Gowda: Will

the Minister of Irrigation and Power .

be pleased to state :

(8) the power and irrigation pro-
jects undertaken in Mysore State dur-
ing the First Five Year Plan period;

(b) whether any target has been fix-
ed for their completion; and

(c) the amount sanctioned for each
one of them for their completion in
the Second Five Year Plan

The Deputy Minister of Irrigati
and Power (Shri Hathi): (a) .

() The following Power projects
were undertaken during the First Five
Year Plan period :

1. Normal Capital works.

2. Mahatma Gandhi Hydro-Elec-
tric Works.

3. Frequency Conversion, )

4. Extension of Transmission Lines.

5. Installation of Step-down stations.

6. Distribution—Supply to Towns
and Villages.

7. Power

Pumps.

. Survey of Power Projects.

. Tungabhadra Project.

10. Schemes for expansion of power
facilities for increasing employ-
ment opportunities.

(ii) The following Irrigation Pro-
jects were undertaken during
the last Five Year Plan:

Supply to  Irrigation

o oo

Major Irrigation Projects
(i) Bhadra Reservoir Project.
(ii) Tunja Anicut.
(iii) Nuga Reservoir Project.
(iv) Junighella Tank.

(v) Normal expenditure of Kri-
shna Rajya Sagar and allied
works.
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(vi) Ambligola Reservoir,
(vii) Kariyala Tank.
(viii) Naranpur  Anicut
vathi).
(xi) Other Schemes.
(x) Tungabhadra Project.
(xi) Tungabhadra High Level
Canal.
(b) Yes, Sir.

(c) Power Project—All Power
Schemes except those mentioned at
items 4, 9, and 10 in answer to part
(aXi) have already been complete.

The following provision has been
made for these three Schemes during
the 2nd Five Year Plan:

(Veda-

Provision
Name of Praject in the Second Plan
1.  Extension of Trans- Rs. 50 lakhs
mission lines
2. Tungabhadra Project  Rs. 124 lakhs
8., Schems for expansion  Rs. 125 lakhs

of Power facilities for
increasing  employ-
ment opportunitics,
IRRIGATION PROJECTS
Provision in the Second

e Goauts.

Nams of Project Plan (as per “E‘:f ak!l;.r“ )
(i) Bhadra Rescrvoir Project 1102
(ii) Tunga Anicut 17
(iii) Nuga Reservior Project 12
(iv) Ambligola Reservior 42-64
(v) Kariyrla Tank 150

(vi) Taranapur Anicut(Vedavathi) 1-65
(vii) Other Schemes Information not
available,
(viii) Tungabhadra Project »
ix) Tungabhadra High
) Level Canal 100

GOVERNMENT PURCHASES

2404. Shri Madiah Gowda: Will
the Minister of Works, Ho and
Supply be pleased to refer to the re-
ply given to Unstarred Question No.
1519 on the 26th April, 1956 and
state :

(a) the total number of orders and

the value ;)f :rhoolleqol&ogiery Agoods

ased for the peri om August,
?ggghm February 1956 ;
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(b) which cottage and small scale
int:lustry firms supplied these goods;
an

(c) the price preference that is given
for these purchases over the products
of large-scale industries ?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P, S. Naskar): (a) No. of
orders—629. Value—Rs. 1682 lakhs.

(b) A list of such Cottage and Small
Scale Industrial units is placed on the
Table of the Lok Sabha. [See Ap-
pendix XIV, annexure No. 81].

(c) Price preference is not necessary
in the case of these purchases. Cottage
and Small Scale Woollen hosiery units
are able to offer competitive rates and
secure orders on merits.

MaJorR INDUSTRIES

2406. Shri Debendra Nath Sarma :
Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the Gov-
ernment of Assam have submitted
some proposals to develop some major
industries in the Public Sector in the
Second Five Year Plan; and

(b) if so, action taken on those pro-
posals ?

The Minister of Planping
(Shri S. N. Mishra): (a) and (b). A
number of industrial schemes, some
of the them in the public sector and
others involving State participation or
assistance, were suggested by the As-
sam Govt. for implementation during
the Second Plan period. These schemes
were considered in the Planning Com-
mission and the following have been
approved for inclusion in the Plan:

(i) Spinning Mill : This is mainl
intended to provide yarn to the hand-
loom weaving industry in Assam.
Whether this mill will be set up exclu-
sively in the public sector or in col-
laboration with private parties is yet
to be decided.

(ii) Sugar Mill :1t is proposed to set
up a sugar mill if possible as co-opera-
tive enterprise but if necessary, enti-
rely in the public sector. In the latter
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case, it is intended that it should ulti-
mately be handed over to a co-opera-
tive Society.

(iii) Jyte Mill: The State Govt.
will participate in the share capital of
a company which has been licensed
for setting up a jute mill in Assam.

(iv) Spun Silk Mill : This scheme is
intended to utilise the large quantities
of silk waste available in Assam.

A total provision of Rs. 133 lakhs
made in Second Plan for
these schemes.

CENTRAL ASSISTANCE TO MYSORE

2407. Shri N. Rachiah: Will the
Minister of Planning be pleased to
state :

(a) the total amount placed at the
disposal of Mysore Government for
Education, Health, Transport, Rural
Uplift, Industries, under First °"Five

ear Plan;

(b) whether the entire amount allot-
?d under each item has been spent so
ar ,

(c) if not, the reasons therefor ; and

(d) the progress achieved under
each head ?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) to (d). A
Statement is laid on the Table of the
House. [See Appendix XIV, annexure
No. 82].

NEWSPRINT

2408. Shri R. P. Garg: Will the
Minister of Commerce and Industry
be pleased to state :

(a) the quantity of Newsprint pro-
duced in the country at present ;

(b) the quantity of Newsprint con-
sumed by newspapers in the country;
and

(c) the quantity of Newsprint im-
ported during the past two years ?
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The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) About 5,00 tons
a month.

" (b) Precise information is not avail-
able, but the quantity of Newsprint
consumed by newspapers in the coun-
try is estamiated at 60,000 tons per
annum,

() 1954-55

1955-56

78791 toms,
78853 tons.
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GERMAN REPARATIONS

2411. Shri Kamath: Will the Mi-
nister of Commerce and Industries
be pleased to refer to the reply given
to a supplementary question on Star-
red Question No. 1670 on the 23rd
April, 1956 and state :

(a) whether any reparations have
been demanded from Germany after
the 15th August, 1947 ; and

(b) if so, the reasons therefor ?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari): (a) and (b). No,
Sir. But reparations from Germany
are being received through the Inter-
Allied Reparation Agency Brussels,
in pursuance of the Paris Agreement
on German Reparations signed by
the Government of India on the 24th
January, 1946.

TAwA MULTIPURPOSE PROJECT

2412, Shri Kamath : Will the Mini-
ster of Irrigation and Power be pleas-
ed to state :

(a) whether the phased programme
for the execution of the Tawa Multi-
purpose Project (Madhya Pradesh) has’
been considered, and finalized ;

(b) if so, the main features of the
work to be undertaken during 1956-57
in connection therewith; and

(c) the expenditure likely to be in-

curred thereon during the aforesaid
year ?
The Deputy Minister of Irrigation

and Power (Shri Hathi) : (a) The re-
ply is in the negative. The final pro-
ject report and estimates are awaited.
(b) Does not arise.
(c) Nil.

FIrsT FIVE YEAR PLAN OF TRAVAN-
CORE-COCHIN STATE

2413. Shri Punnoose : Will the Mi-
nister of Planning be pleased to
state :

.(a) the total amount allotied for

the First Five Year Plan for the Tra-
vancore-Cochin State:
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(b) the total amount spent for the
Plan before 1st April, 1956 ;

(c) the project scheme-wise break-
up of the amount ; and

(d) the amount unutilised and the
reasons for not utilising it ?

The Deputy Minister of P
(Shri S. N. Mishra): (a) Rs. 300
crores.

(b) Rs. 24-94 crores.

(c) and (d). The information is con-
tained in the Statement laid on the
Table of the House. [See Appendix
XIV, annexure No. 83].

NETAN SuBHASH CHANDRA BOSE

2414. Shri Kamath : Will the Mini-
ster of Information and
be pleased to refer to the answer given
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to Unstarred Question No. 8 on the
16th February, 1956 and state :

(a) whether the discs contammg
Netaji's speeches and the film contain-
mg recording of his voice referred to

part (b) of the answer have been
porrowcd for dubbing and record-
ing ;

(b) if not, where the matter rests ?

The Minister of Information and
lsl_roadcuﬁng (Shri Keskar: (a) No,
ir.

(b) The film is likely to become
available by the end of June 1956;
and the discs are being obtained.
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LOK SABHA

Suturday, 25th May, 1956.

The Lok Sabha met at Half Past Ten
of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)
11-31 am.

PAPER LAID ON THE TABLE

AMENDMENTS To DISPLACED PERSONS
(COMPENSATION AND REHABILITATION)
RuLes, 1955

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): I beg to lay
on the Table, under sub-section (3) of
section 40 of the Displaced Persons
(Compensation and Rehabilitation) Act,
1954, a copy of the Notification No.
S. R. O. 1161, dated the 19th May,
1956, making certain further amend-
ments to the Disglaced Persons (Com-
Yensation and Rehabilitation) Rules,
gg&.ﬁ[?faced in Library See No. 5—
195/ .

ESTIMATES COMMITTEE
TWENTY-NINTH AND THIRTIETH REPORTS
=t Moo Agan (M) - sreaey
TR, ¥ I e aret gy
afwdt & I W% A4t fote qu
FETE |

PETITION RE: INDIAN POSTS AND
TELEGRAPHS ACT

Shri Viswanatha Reddy (Chittoor) : T
beg to present a petition signed by a
petitioner relating to the Indian Posts
and Telegraphs Act and Rules framed
thereunder.
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CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

RISE IN PRICE OF RICE IN TRIPURA

Shri Biren Dwutt (Tripura West):
Under Rule 216, I beg to call the at-
tention of the Minister of Food and
Agriculture to the following miatter of
urgent public importance and I request
that he may make a statement there-
on:

“Rise in price of rice resulting in
starvation conditions in Tripura.”
The Deputy Minister ‘of Food and

Agricultare (Shri M. V. Krishnappa) : It
is true that the price of rice has risen
in Tripura. The State is surrounded on
three sides by the East Pakistan terri-
tory. In East Pakistan the rice cro
failed this year with consequent hi
price, which led to considerable smug-
gling of rice from Tripura to East Pakis-
tan. This is the main reason for high
prices in the State.

Arrangements have now been made to
open Government fair price shops in
Agartala and six sub-divisional head-
quarters of the State for distribution of
rice at the retail price of Rs. 17-8-0

per maund.

The State Government had
available with them a stock of 3,000 tons
of paddy. The Government of India
have agreed to supply to the State Gov-
ernment their full requirements, to en-
able them to arrange distribution of
ration at concessional price through fair
price shops. 3,000 tons of rice have al-
ready been despatched from Calcutta by
three special trains, and about 2,000
tons have already been received by the
Tripura Government. A small gquantity
has also been sent by air to mest the
emergency. Further supplies have been
programmed for despatch by special
trains.

At present, the State Government are
issuing rice at the rate of twelve ounces
per adult per day but they are propos-
ing to increase the ration to sixteen
ounces per adult. With the distribution
arrangement already introduced by the
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State Government and adequate quanti-
ties of rice already received in Tripura,
there should be nothing now to appre-
bend that the requirements of the popu-
i:;ifn of Tripura will not be adequately

Shri B. 8. Murthy (Eluru): May I
seek a clarification? Despite the sup-
plies, what arrangements have been
made to stop further smuggling into
Pakistan ?

Shri M. V. Krishnappa : We have
mulgated an order banning the mx
ment of rice in a belt of?\re miles ad-
joining the Pakistan area.

CONTINUED FIRING BY PAKISTAN FORCES
INTO INDIAN - TERRITORY

Shri Vallatharas (Pudukkoitai): Un-
der Rule 216, I beg to call the attention
of the Prime Minister to the following
matter of urgent public importance and
.lhrequest that he may make a statement

ereon :—

“Continued firing by the Pakis-
tan armed forces into Indian terri-
tory since about 23-5-1956."

The Prime Minister and Minister of
.External Affairs (Shri Jawaharial
Nehru) : I will read out the information
1 have received.

“On 22nd two armed constables
of Barapunji Camp went for patrol
duty at Deutolipunji one half
miles from our Mahisasan border
outpost in Latu sector and took up
position in trenches. One got out of
his trench after sometime when at 9
hours two rounds were fired upon
him from Pak Kumarsail outpost.
He immediately took up position
and fired back two rounds against
another from Pak side. Another
round was fired from Pak side at
12-15 hours and our side replied
with two rounds. At 15-00 hours
Pak side again opened rapid firin
and our side returned with LM
and rifles. Sporadic firing continued
on both si up to 16-30 hours
with no casualty.

At 23 hours on 23rd, Pak open-
ed fire on Serulbhag and Lakhi-
bazar locality on our side
Kasiara river when two rounds were

fired by our Lakhibazar outpost.
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At 06-25 hours and 07-45 hours
on 24th, Pak forces fired one and
six rounds respectively on Bara-
punji. They also fired three rounds
at Mahisasan outpost.

No firing since and no casual-
ties reported so far. Protests lodged
lt:!mls at district and Government

els.”

Shri 8. C. Deb (Cachar-Lushai Hills):
May I know the cause of this firing ?

Shri Jawaharlal Nehru : Nerves.

Shri S. C. Deb: May 1 know whe-
ther the Government is considering re-
enforcing the security forces because
sometime back also there was firing on
Cachar-Sylhet border 7

Shri Jawaharlal Nehrn: The honours
are even. I do not see why my hon.
friends should be afraid of a little firing
now and then. It does not really matter.
1 think we are scoring even.

Shri Kasliwal (Kotah-Jhalawar):
Whenever a statement of this nature—
calling attention to a matter of urgent
public importance—is made, a copy of
the notice may also be placed on the
notice board. We do not know whether
such statements are made. Whenever
there is a short-notice question, a copy
of that is placed on the notice board.

Mr. Speaker: Are not such notices
placed in the notice board ?

Shri Kasliwal : No, Sir.

Mr. Speaker : Whenever such a busi-
ness is admitted, I shall try to include
it in the agenda. I have got it here and
I thought it must be a copy of what
has been supplied to Members also.

PAPER LAID ON THE TABLE

STATISTICAL INFORMATION re WORKING
oF PREVENTIVE DETENTION ACT

The Minister of Parliiinentary Affairs
(Shri Satya Narayan Sinha): On behalf
of the Home Minister, I beg to lay on
the Table a of the pamphlet con-
taining statistical information regarding
the working of the Preventive Detention
Act, 1950, during the period 31st De-
cember, 1955 to 31st March, 1956.
[Placed in Library. See No. S—197/56]
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Shri V. G. Deshpande
copies be supplied to us ?

Mr. Speaker : They will be circulated.

(Guna) : Will

BUSINESS ADVISORY COMMITTEE
THIRTY-SEVENTH REPORT

‘The Minister of Parliamentary Affairs
(Shri Satya Narayan Sinha): I beg to
move :

“That this House agrees with the
Thirty-seventh Report of the Busi-
ness Advisory Committee ted
to the House on the rd May,

1956."
Mr. Speaker : Motion moved :

“That this House agrees with the
Thirty-seventh Report of the Busi-
ness Advisory Committee presented
to téle House on the 23rd May,
1956." :

Shri Kamath : I beg to move.

That at the end of the motion, the
following be added :

“subject to the modification

that—

(1) ‘3 hours’ instead of 2
hours’ be allotted to the considera-
tion and passing of the Travancore-

~ Cochin State Legislature (Delega-
tion of Powers) Bill ; and

(2) ‘not less than 1 hour' in-
stead of ‘not more than 1 hour’ be
allotted to the Rules regarding
emergency recruitment to LA.S.”

Shri Satya Narayan Sinha: Sir, may
1 suggest one thing? I would suggest
with your permission, Sir, that Shri
Kamath should be included in the Busi-
ness Advisory Committee so that he will
be a party to the decision. Because he is
not committed to' the decision of his
Party, if he is there on the Commit-
tee........

Shri Kamath: There is no such
motion before the Houwse, The motion
and my amendments are before the
House,

Sir, I shall be very very brief with
regard to my amendments.
Mr. Speaker: They speak for them-

selves.
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Shri Kamath: Yes Sir, but I would
like to draw your attention and the
attention of the House to one thing.
With regard to my first amendment re-
lating to the Travancore-Cochin State
Legislature (Delegation of Powers) Bill,
the House will recollect—if my hon.
colleagues do not recollect, then 1 would
like ]t:nsoint out—that the first Bill of
this kind was debated in this House in
August 1951 and that was the Punjab
State Legislature (Delegation of Powers)
Bill. The Provisional Parliament was
occupied with this Bill for over a day
and a half. The hon. Home Minister,
Shri C. Rajagopalachari, was in charge
of the Bill and there was extensive dis-
cussion. There was a very lengthy and
a very useful discussion on that Bill,
and a day and a half—nearly 6 to 7
hours—were taken up by that Bill. Now,
to my mind the present Bill is a more
serious Bill than Punjab State Legis-
lature Bill, because it has more serious
repercussions than that Bill had ever
had. The effect of this Bill would be to
kill—more or less in the parliamentary
sense—the State Assembly members of
the Malabar District of Madras. They
will go out of existence.

Shri A. M. Thomas (Ernakulam) : .No,
no.

Shri Kamath : Sir, on the appointed
date of the S.R. Bill, the Malabar mem-
bers of the Madras Assembly would go
out of existence. That, Sir, is a very
serious repercussion of that Bill. There-
fore, we must give more thought to this
Bill before it is finally passed by this
House. We must provide for certain
safeguards and other measures. There-
fore, I think that three hours may be
allotted to this Bill and I am sure my
hon. colleagues would not grudge this
act of atonement for the slaughter of
democracy in Travancore-Cochin.

As regards my second amendment by
which I seek to put in “not less than
one hour”, the motion as it stands rather
fetters your powers which I do not wish
to do, nor the House either. I am sure
the House will agree to the Pproposition
that the exercise of your discretionary
powers must simultaneously conduce to
the extension of rights and privileges of
this House. From that angle, I think the
amendment seeking to extend the time
beyond one hour if necessary—it is left
to your discretion—must be accepted.
My amendment seeks to ensure a mimi-
mum of one hour and not a maximum
of one hour as the motion seeks to do.
My friend Shri Satya Narayan Sinha is
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always anxious to enlarge the powers of
$e Members, but I do not know why in

is matter he has gone astray. I think,
Sir, this must be rectified and 1 am sure
he would not have any objection to ac-
cept this amendment of mine because
it carries out the spirit of the Business
Advisory Committee which wants us to
see that full discussion on this matter
is held in this House. Yesterday, you
will recollect, Sir, when a question about
this matter was asked, as many as 25
hon. colleagues rose in their seats to put
supplementaries on the question of the
emergency recruitment to L.A.S. There-
fore, I venture to suggest that one hour
at least—if possible, an hour and a half
—might be allotted for this discussion.
That is why I have moved this amend-
ment ensuring a minimum of one hour
subject to increase or extension by you
at your discretion.

In the end, with regard to item No. 3,
that is, the exodus from East Pakistan,
I would suggest that both the Ministers
must be here when that discussion is
held. The Minister for Minority Affairs
made a statement in the House the other
day. The Minister for Rehabilitation is
mostly outside Delhi nowadays. I would
request you, Sir, kindly to see that both
the Ministers are present in the House
when that matter i1s taken up. It is not
enough if Shri Biswas alone is present.
Shri Mehr Chand Khanna should also
be present so that the matter may be
fully looked into.

Mr. Speaker : Amendment moved :

That at the end of the motion, the
following be added :

“subject to the modification

that—

(1) *3 hours’ instead of ‘2
hours’ be allotted to the considera-
tion and passing of the Travancore-
Cochin State Legislature (Delega-
tion of Powers) Bill ; and

(2) ‘not less than 1 hour' in-
stead of ‘not more than 1 hour’ he
allotted to the Rules regarding
emergency recruitment to I1.A.S.”

Shri A. M. Thomas: Sir, as a member
of the Business Advisory Committee I
wish to tell the House the circumstances
under which time has been allotted to
these items by that ‘Committee. This
Travancore-Cochin  State  Legislature
{Delegation of Powers) Bill is not at all
a combvlicated piece of legislation. There
are only some two or three clauses, but
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I concede that some principle is involved
and that is with regard to the propriety
of delegation of the legislative powers
of this House, The only question that is
relevant to be raised before the House is
the propriety of delegating the powers
to the President. As far as this matter is
concerned, in the history of this House
it is the third time that an enactment
of this kind has been necessary. There
is -also the legislation of 1951 that has
been just referred to by Shri Kamath
and it that is also taken this is the
fourth occasion. When this matter was
considered by the Advisory Committee,
we thought that consistent with the de-
mand that may be made for participa-
tion in the discussion on this %lﬂ. two
hours would be sufficient. The Govern-
ment suggested only one hour. It was
proposed by the Communist Party that
a minimum of two hours would be neces-
sary. Shri Asoka Mehta, representative
of the PSP, to which Shri Kamath be-
longs, also agreed to it. Therefore, I
do not think there is any necessity for
giving more time to this Bill.

With regard to the other matter, as
Shri Kamath himself has said, this mat-
ter has come up before this House on
two or three occasions. A demand was
made I think for a half-an-hour discus-
sion.

Some Hon. Members : No, one hour.

Shri A. M. Thomas: One hour will
certainly be devoted to this.

Shri Kamath : It is less than one hour.

Shri A. M. Thomas : If there is any
doubt with regard to that, that may be
cleared. 1 think that the motion has to
be passed as it is, without any amend-
ment.

Shrimati Renu Chakra (Basir-
hat) : I want to point out one thing. We
had asked for a two hours’ discussion,
but now one very important point has
been brought before this House by Shri
Kamath which did not strike to us as
members of the Committee. He has now
pointed out about the going out of exis-
tence of the Malabar members.

Shri A. M. Thomas: That does not
arise in this Bill. It will be taken up
only when the SRC Bill comes up.

Shrimati Renn Chakravartty : It will
come under this because delegation of
powers is being made. This is an impor-
tant point which may need a little bit of
discussion. Therefore, if it is possible,
I think the House should be able to ex-
tend the time.
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Mr. S s+ 1 will put the amend-
ments to the vote of the House.

Shri Kamath : They may be put sepa-
tately, Sir.

Mr. Speaker : The question is:

That at the end of the motion, the
following be added :

“subject to the
that—

‘3 hours' instead of ‘2 hours’ be
allotted to the consideration and
passing of the Travancore-Cochin
State Legislature (Delegation of
Powers) Bill ;"

The tion was negatived.

Mr. Speaker : I come now to the next
amendment, regarding the rules for the
emergency recruitment to LA.S. i
seems to be practically out of order.
The Business Advisory Committee is ex-
pected to allocate time. If it says ‘not
more than 1 hour', does it mean I can
give 15 hours? It is not so. After all,
we have no advice as to what ought not
t;l be the time which should be allow-

modification

The question is :
That at the end of the motion, the fol-
lowing be added :

“subject to the modification
that—

‘not less than 1 hour' in-
stead of ‘not more than 1 hour’ be
allotted to the Rules regarding
emergency recruitment to LA.S."”

The motion was negatived.

Mr. Speaker : I shall nofw&l:t the ori- _

ginal motion to the vote of House.

The question is:

“That this House agrees with the
Thirty-seventh Report of the Busi-
ness Advisory Committee presented
t% téle House on the 23rd May,
1956™.

The motion was adopted.

RULING RE: BRINGING EMPLOY-
ER—EMPLOYEE DISPUTES BE-
FORE HOUSE

Shri N. C. Chatterjee (Hooghly) : Be-
fore the discussion on the wgnd Five
Year Plan is resumed, may I make a
short statement on an important mat-
ter 7 On the 23rd May last, Shri A. K.
Gopalan tabled an adjournment motion
with regard to the railway workers’
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strike in the Secunderabad division and
at Kharagpur. The Railway Minister
made a fairly long statement and he ex-
pressed the view that so long as the pre-
sent railway workers’ strike was not
withdrawn completely and uncondi-
tionally, he was not prepdred to consider
any grievances of the workers or their
request to refer the matter to adjudica-
tion.

You were good enough to rule out
Shri Gopalan’s adjournment motion. In
giving your ruling you made certain ob-
servations which have deeply exercised
the minds of some Members of this
House and especially those of the Oppo-
sition. They may be mere obiter dicta.
But we apprehend that coming from so
exalted a person as the Speaker of the
House they might be used as precedents
for future occasions and that unless an
immediate clarification is made, this may
make our position difficult. We feel that
the Members will not be in a position
to discharge their duties and responsi-
bilities as the elective representatives of
the people unless the position is made
clear. We have no intention to question
your ruling. With due deference we were
distressed by some observations made by
you. You said that the dispute between
the employer and the employees when
the employer in this particular case was
the Government—"Ought not to bhe
brought up before the House for dis-
cussion and settlement”. You also said
that this House should not be used as
“the forum for the purEose of settling
such differences” and that the “public
cannot be held at ransom by a section
of the employees™.

In view of the steady expanmsion of
the public sector and in view of the fur-
ther contemplated extension thercof
under the next Five Year Plan, the State
is going to be a very big employer of
labour. We submit that it is the right
and duty of the Members of the House
to bring before Parliament matters of
urgent public importance involving dis-
putes or differences between the em-
ployer and the employees. The fact that
technically a strike might not be legal or
that the State is the employer should not
be considered as grounds for negativing
discussions or for preventing interoga-
tion of the Ministry concerned. We trust
that you had no intention to say any-
thing in curtailment of the rights and
privileges of the Members of this House.
But in the interests of all concerned, we
s1l.1bmir that the position should be made
clear.
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_Mr. Speaker : I did not mean that no
difference between the employees and the
railway administration should be brought
up before the House however impor-
tant and urgent it might be. I only meant
that every small difference ought not to
be taken advantage of by a of the
workers for settling the issues on the
floor of this House and bringing it be-
fore the House. I grant that the Gov-
emment is the employer in this case.
Every matter of urgent public import-
ance requiring the attention of Parlia-
ment can always be brought up and the
same will be disposed of on its merits.

RESOLUTION RE. SECOND FIVE
YEAR PLAN.—contd.

Mr. Speaker : The House will now re-
sume further discussion of the following
resolution moved by Shri Jawaharlal
Nehru on the 23rd May, 1956 :

“This House records its general
approval of the principles, objec-
tives and programmes of p-
ment contained in the Second Five
Year Plan as prepared by the Plan-
ning Commission”.

Shri Ramachandra Reddi will resume
. his speech.

Shri Ramachandra Reddi (Nellore):
Yesterday, I was referring to the impor-
tant and valuable statement made by the
hon. Prime Minister during the course
of his speech moving the resolution on
this subject, namely, that there can be
no stable industrial economy in  this
country without a stable agricultural
basis. Developing on that subject, I was
referring to the need and the urgent
necessity of improving the irrigational
facilities in India, especially when we
have large resources for the same. I sug-
gested that for the development of irri-
gation facilities and for making larger
provisions therefor, the allotments made
in certain directions might be cut short
and they may be diverted to irrigation.
One of those subjects that I was refer-
ring to was the National Extension Ser-
vice for which nearly R5. 227 crores
seems to have been allotted. T would
suggest that we could easily cut off a
hundred crores from that and divert it
for irrigation so that with the betterment
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of irrigation sources and facilities there
will be a greater happiness and satisfac-
tion in the rural areas which are the
needs of the hour.

1 would also suggest that in addition
to this Rs. 100 crores, the salt excise
duty can be revived which will probably
come to about Rs. 100 crores, if there
are no sentiments about its revival. I
should think that in the matter of deve-
lopment of our economy, sentiments
should not have a predominant place.

The third item that I would suggest
is the withdrawal of prohibition in cer-
tain States where it is already adopted.
This -might give the State Governments
about Rs. 10D crores within the course
of the next five years. So, these items
would make nearly Rs. 300 crores and
if these amounts are added on to the irri-
gation projects, that will go a great way
for developing the irrigation projects. As
it is there is a great deal of dissatisfac-
tion visible in certain States arising out of
the fact that their irrigation sources have
not been adequately developed and that
the Central Government have not made
adequate l:qr(wisim'l for the development
thereof. Flood control projects have
been provided for about Rs. 105 crores.
Probably the hon. Finance Minister
would say that flood control projects are
also purely irrigation projects. If that
is so, I would only mention that this
amount should be equitably distributed
between region and region. I find that
the southern region of India is not ade-
quately provided in this connection. If
irrigation is also a part of the flood con-
trol measures that are now going to be
adopted, then an equitable distribution
of this money must be made between
region and region.

I would also urge, for the develop-
ment of the projects, a greater co-ordi-
nation between Ministry and Ministry of
the Government of India. We have
been hearing a good lot about the Ambar
Charkha and the introduction thereof
for the alleviation of distress in the rural
areas. We have also been hearing that
another Ministry has been opposing it
and whether a compromise has been
arrived at or not, things are going on
fast. My suggestion is that there must be
a greater co-ordination between the
Ministry of Commerce and Industry and
the Ministry of Planning so that the
extent to which the Ambar Charkha can
be introduced or not might be decided
fairly and speedily. In fact, I am told
that the Ministry of Commerce and
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Industry is going on giving licences for
a larger number of spindles whereas, on
the other hand, the Planning Minister
is anxious to see that such development
should be stopped and greater develop-
ment on the side of Ambar Charkha
should be thought of.

While speaking about these things, I
have in mind the question of unemploy-
ment. Most of the Plan has been de-
voled for the relief of unemployment in
the urban areas and especially in the in-
dustrial sector. I am afraid that ade-
quate attention has not been paid for the
relief of unemployment in the rural
areas. To that extent, my suggestion that
irrigation facilities should be improved
would go a great way in creating em-
ployment and also in creating a sort
of satisfaction in the rural areas. The
present rate of migration from the rural
areas to the industrial areas or the urban
areas would be stopped to that extent,
and the congestion m the urban areas
would be very much reduced. You
will find that even as the rich is
growing richer, and the poor is growing
poorer under the present set-up, the rich
areas are growing richer and the poor
tracts are growing poorer under the pre-
sent set up. Something must be done to
establish a favourable atmosphere for
the development of the rural areas, so
that the employment question in the
rural areas might also be tackled favour-
ably and speedily.

12 Noon.

1 would like to make a mention of
the price structure of the foodgrains and
the agricultural products. As it is ‘'when
there is a slight enhancement of the

rices, the consumer begins to raise his
oud voice, but with a fall in the price
of foodgrains and agricultural products,
the rural areas will be very much ad-
versely affected. From that point of view
it is very necessary that Government
takes adequate steps to see that the
price policfr is kept always in view and
the agriculturist who depends upon a
fair price is not hit hard just to support
or to help the consumer. Both the sec-
tors will have to be taken up together
and a solution in that behalf should be
arrived at only after consulting and satis-
fyving both of them. A good deal of
co-ordination also seems to be necessary
in other sectors.

For instance, there seems to be less
attention paid in the Plan for the deve-
lopment of our resources on the Defence
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side. We have been told—I am read
ing out from the printed circular sent
round by Shri U. C. Patnaik, who spoke
on defence yesterday that there are as
many as “20 Ordnance Factories manu-
facturing civilian goods like clothing and
leather articles,: small arms, ammunition
and pryo-techniques, high explosives,

s and gun-carriages, steel barrels,
jeericanes, cordite, non-ferrous compo-
nents, etc., etc”. While we are speak-
ing of the removal of unemploymen
within the next five years, very little
attention seems to have been paid for
the utilisation of these resources in the
defence sector for civil pm;g:sea 1 do
not think that everyone of products
produced in the defence sector or in
the ordnance factories needs to be kept
secret. On the civil side some of the
resources can be developed and the un-
employment that is being created by the
removal of some of the defence ord-
nance factory men might be stopped by
utilising their services to a larger extent
and if necessary by reducing the cost
of production which seems to be the
only objection to employing the ord-
nance factory personnel for the pur-
pose of producing civilian goods. So an
amount of co-ordination between the
defence organisation and the civil orga-
nisations seems to be an absolute neces-
sity for the uniform development of the
country’s economy.

Mr. Patnaik also mentioned the need
for utilising the defence forces for socio-
ecoriomic purposes. He has dealt with
it at length and I do not think it is
necessary for me to go into it at any
great length.

1 mentioned yesterday how large an
area we have in the rural parts of waste
lands that are culturable. In the First
Plan it has been noticed that nearly ten
crores of acres are available. There
seems to be no planned method of dis-
tributing these waste lands to the poorer
sections, not only to create emgloyment
but also to create satisfaction in them.
They get only seasonal labour at pre-
sent; for a large part of the year they
are idle. Their energy is there, but it is
not utilisable. It is therefore incumbent
on the Government to look into the
question of distribution of waste lands
without any delay and keep these rural
agricultural population engaged with the
lands distributed to them either under a
co-operative system, or any other system
found possible and workable in those
areas. We have now a large and attrac-
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tive programme of bhoodan and the dis-
tribution of land secured by the bhoo-
dan propaganda that is being made by
Acharya Vinobha Bhave. There seems
to be a large amount of dissatisfaction
in the matter of distribution of these
lands. An effort should be made by the
district authorities in every State to see
that these lands are immediately distri-
buted in addition to the distribution of
waste lands that are available with the
Government. These two processes would
go a long way to keep the rural popula-

tion a little bit more happy than they.

are today and it will help them to realise
that the Government is doing something
for them to alleviate their distress.

I would like to mention one more point
for the consideration of the House. It
has been mentioned by several members
that corruption is going on unhampered.
In recent years, especially after the war
when the country has started a large
programme of development, corruption
has taken the form of eruption, with the
result that nobody seems to be careful
about his own conduct, and in view of
the recent legislation that this House
passed that the person who is corrupt-
ing will also be liable to prosecution, I
am sure that cases of corruption would
not come in the same way in which we
have been noticing it in the past years.
So, particular attention should be given
to this question because without remov-
ing that stigma on the conduct of the
workers, it s not possible to have a
uniform and satisfactory development,
and the utilisation of our resources and
money for the development of the coun-
try.

The Minister of Finance (Shri C. D.
Deshmupkh) : Mr. Speaker, Sir, I inter-
vene at this stage in the hope that it
might clarify a few of the points, or re-
move misunderstandings. My observa-
tions will be confined in the main to
matters_ arising out of the first four
Chapters of the Report. My hon. col-
league the Minister for Planning who
will wind up this poition of the debate
will T hope be able to deal with most
of the other matters that have been rais-
ed, such as the provision for education,
the importance of public co-operation,
employment problem, land reforms,
wage policies, administration, flood
control, defence, corruption and erup-
tion.

Shrimati Renu Chakravartty (Basir-
hat) : These will be dealt with now or
in the next stage of the discussion ?
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Shri C. D. Deshmukh : I understand,
according to the decision of the Busi-
ness Advisory Committee, the discussion
even on these eight chapters will be con-
tinued into the next session. From that
I infer that the Minister of Planning will
probably reply in the next session. That
iﬁs my unders:anding. He is not present

ere.

The Deputy Minister of Planning
(Shri S. N. Mishra) : Yes.

Shri C. D. Deshmukh: But that is
confirmed by the Deputy Minister of
Planning,

Shri Kamath (Hoshangabad) : What is
‘corruption and eruption'?

Shri C. D. Deshmukh: Both have
been referred to by the hon. Member
who spoke last.

An Hon. Member : The eruption is by
Shri Kamath.

Shri C. D. Deshmukh : We, planners,
feel like authors who are frequently call-
ed upon to read the proofs of their
writings. We have been engaged in the
business of formulating, explaining and
justifying the proposak in the Plan so
long and for so many weary months that
sometimes we find it difficult to say any-
thing new.

So far as the contents of the first four
chapters are concerned, I think I can
claim in all humility, that we have tried
to put our best into them, in regard to
the philosophy of the Plan, the approach
and the objectives, the policies, the in-
stitutional changes, and so on and so
forth.

In a discussion like this, when one re-
plies to points raised, there is a risk of
one’s appearing to be a bit scrappy and
appearing to shift from subject to sub-
ject, but I am afraid that that is un-
avoidable.

To begin with, I should like to pay
a little attention to 'the charge that the
achievements of the First Plan have
been exaggerated. T am not aware that
anywhere in the Plan a claim has been
made that spectacular results have been
achieved as a result of the First Plan.
All that we have claimed is that, on the
whole, national income has increased by
18 per cent. and per capita income has
gone up by about 11 per cent., and
per capita consumption has improved by
about 9 per cent. An 18 per cent. in-
crease in national income over a five-
vear period is not large. The average
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income in India is so low that an im-
provement which, so to sa¥, hits the eye
-cannot possibly take place in five years’
time. Therefore, it is open to hon. Mem-
bers to make calculations of increase in
daily income, whether it is 1+ annas, or
2 annas or 3 annas a day and so on and
so forth. But that is only a reflection of
the sum on which a percentage has been
taken, the total sum being so loWw. But
nevertheless, by the end of the Second
Plan, if all well, national income
would have increased by about 47 per
-cent. as compared to what it was on the
eve of the First Plan.

There are indications that—although
we have not got accurate statistics on
the subject—the distribution of this in-
«come has not been entirely unilateral
in any one.direction, although I have
conceded yesterday that the tendency of
all such development plans—unless one
is vigilant—is to make the rich richer
and the poor poorer.

We find that the consumption of food-
grains and cloth has increased in the
last few years. One hon. Member said
yesterday, ‘What is it? It has gone up
by an ouncc or two'.

Kumari Annie Mascarene (Trivan-
«drum) : The prices have also increased.

Shri C. D. Deshmukh : I shall come
‘to the prices a little later. In foodgrains,
the consumption has gone up from 14-5
1o 17. But 2'5 on 14 is not a negligible
increase. The same thing is true in re-
gard to cloth also. The fact, as the hon.
Member has pointed out, that prices
have firmed up, and in the opinion of
-some, at any rate, there are signs of
'some kind of inflationary pressures,
shows that this purchasing power is be-
ing used, in other words, that consump-
tion s*andards are going up. These pres-
sures indicate that we n in fact larger
increases in production in order to sus-
tain the increased income levels in the
<ountry.

Then, as regards other gains, new area
‘brought under irrigation now is 16 mil-
lion acres. 6 million through major
works and 10 million through smaller
works, The power has gone up from
6,575 million k.w. in 1950-51 to 11,000
million k.w. in 1955-56. Now, one can-
no* deny that the production potential
of the economy, therefore, is being
steadily built up. Some of the benefits
of the First Plan will come later, as
irrigation leads to improved agricultural
practices and techniques. One can legiti-
mately hope that the development of
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transport and communications will also
lead to a progressive expansion of the
domestic market.

‘We are the first, and we shall be the
first, to realise that there is no room
for complacency, and that the tasks
ahead of us are much bigger and much
more difficult. But I think it would be
wrong to demoralise oneself by denying
the fact that the First Plan has impart-
ed a dynamic impulse to the my.
In the community development projects
and the national extension programmes
—and I disagree thoroughly with the last
speaker in regard to the importance of
the latter—we have a technique of rea-
ching the rural areas.

Pandit K. C. Sharma (Meerut Distt.
~—South) : How does our progress com-
pare with that of other countries re-
cently given to planning ?

Shri V. G. Deshpande (Guna): Here
also, it is like that.

Pandit K. C. Sharma : As compared
with Japan, for instance.

Shri C. D. Deshmukh : May I finish
first what I was going to say about the
natfonal extension programme ?

The First Plan, has therefore, I think,
strengthened the urges, at any rate, of
economic and social advance. Hon.
Members have asked how our progress
compares with the progress of other
countries. I should say either that we
have not got very reliable statistics
which are comparable to our statistics
or that we are not operating a system
which is comparable to the system under
which-the plans in many other countries
have been carried out. I think it is ad-
mitted that in the totalitarian countries,
far more spectacular advances in
national income and production and so
on have been made. But then there are
conditions to be fulfilled before such ad-
vances can be registered. We have, for
good or evil, decided to operate within
the four corners of a parliamentary de-
mocracy with an adult franchise and
we have all the time to carry people
with us by the methods of parliamentary
democracy. It is, therefore, not open to
us, as it is to some of the other coun-
tries operating other systems, to do that
one essential thing in order to secure a
speedier rate of progress, and that is to
depress consumption standards because
after all, it is only by depressing con-
sumption standards, increasing the capi-
tal formation, investing the proceeds and
gradually raising the rate of investment
that one can develop the economy.
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The figures are well known. Whereas
we are today investing 7.5 to 8 per cent.
of our national income and are aiming
to attain a figure' of 10.5 per cent by
the end of the Plan period, there are
countries -which claim to be investing as
much as 20, 25 and even 30 per cent.
of their national income. But I think
it would be unwise to indulge too much
in such comparisons. Many of those
figures ‘relate not to the first plan or the
second plan but to the third, fourth or
fifth. And, as I said, one large neigh-
bouring country, which started planning
more or less, about the same time as
ours, does not put figures that are com-
parable with ours. I myself have never
seen a figure in regard to the national
income of China, and I should ask any
hon. Member here who has that figure
to furnish it to me and tell me what is
the total national income of China, how
much of it is invested, and at what
rate their national income is rising from
year to year. Therefore, I say that there
is no basis for comparison. But this is
only by the way in order to clear a cer-
tain amount of misapprehension.

Shrimati Renu Chakravartty : I.s it
not available 'at government level ? Or is
it qthat Government have failed to get
it ?

Shri C. D. Deshmukh : It is not avail-
able even at government level, because
they have not instituted a machinery for
calculating national income. We made
enquiries through our Ambassador—we
sent a questionnaire as a matter of fact
—in order to get the sort of informa-
tion that we furnish in our Plan, and
although very much valuable informa-
ticn has been furnished, there is no in-
formation in regard to national income.

1 was saying that what I am trying to
do is not to apportion credit or blame,
but to consider the bearing of the First
Five Year Plan on the most important
question in connection with the Second
Plan, and that is, the raising of re-
sources for the Plan. I shall return to
the question of resources, but I repeat
that anyone who is char%ed with the duty
of raising revenues of this order for an
ambitious effort like this must be con-
cerned very much indeed as to how
this increase in national income is
finally finding a home among different
sections of the population, because on
the answer to that question will depend
the precise character of the taxation
measures that that person could bring
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forward. Unfortunately, we have not vet
been able to perfect our statistical
machinery in that respect. We have a
population which does not take very
kindly to answering questions. Every-
body does not deal with banks, and in
many areas we are really groping in the
dark. I have no doubt that as the work
of the National Sample Survey under
the ghidance of the National Income
Committee expands and people get used
to these enquiries, more and more infor-
mation will be coming our way. Till
then, we must do the best that we can
with “the information that is currently
available to us. That is all I have to
say in regard to the results attained from
the First Plan.

The next general question I would like
to deal with is this business of the dis-
crepancies between the Plan-frame and,
may be, some Planning Committee of
the Parliament which met in between,
and the final shape of the Plan that we
have put forward before the House now.
Here I cannot help feeling that hon.
Members are attaching too much sanc-
tity to the Plan-frame. Plan-frame is
not like the Constitution. It is not some-
thing that in advance we fix as limits
beyond which we must not go. It is not
a frame of that kind. ‘Frame' may be
a wrong word; you might call it a ‘Plan
sketch’, because, as I said just now, as,
we are working within the four corners,
so a frame has four corners. I say we
are working within the four corners of
parliamentary democracy. Now, cer-
tainly if there is any di ancy bet-
ween the provisions of that Constitution
and our practices, we should be taken
to task. But a Plan-frame or an outline
or a sketch is nothing more than what
it pretends to be. In other words, it was
an attempt........

Shri Kamath : Pretends to be ?

Shri C. D. Deshmukh : Professes to
be. I thank the hon. Member for the
better choice of word. It is not often
that he has that choice.

Shri Kamath : Truth comes out (In-
terruptions).

Mr, Deputy-Speaker : It shows that he
is always alert.

Shri C. D. Deshmukh : He is alert. I
think that is a very valuable asset to
the House.

1 was saying that the Plan-frame was
really an essay in what statisticians and
experts are fond of «calling ‘macro-
planning’, that is to say, planning on a
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big scale, just by the big features. That
macro-planning  gives us our bea.r‘;.?
in this, whether e should be a dif-
ferent pattern in the frame, in which
case we might have gone on a different
track. That is one thing.

Secondly, when the Plan-frame was
drawn up, all the relevant material, it is
needless to say, was not available.
Otherwise, we should have produced
more than the Plan-frame. The planners
who drew it up did have certain contacts
with some Ministries of the Central
Government. From some, they got some
idea of what their targets were or what
the corresponding financial counterparts
were. In other Ministries, they found
that people were not prepared with their
information. Their contacts with the
State Governments were almost non-
existing; that is a very important point
—that is about half the Plan.

Therefore, they produced something
based on averages, on the pattern of
the last Plan, a general idea of what
the future needs were, a background
of perspective planning such as we
have drawn up for 20 to 25 years and
so on. But wﬂen we got down to the
task of drawing up a Plan in detail, we
had to deal with plans which had been
drawn up by a host of planning authori-
ties, beginning from the village, District
council, District authorities, State
Governments, local boards, autono-
mous bodies like Port Trusts, Cen-
tral Ministries, their boards, scien-
tific institutions and so on and so
forth. The task of reconciling all this
and fashioning some kind of integrated
whole and then dovetailing it what the
private sector was likely to achieve was
a very complicated task. But it was
pursued with all the diligence and all
earnestness that the planners, Govern-
ment and officials were capable of. And
this is the result.

Now I think we should not spend too
much time on working out the percen-
tages in the Plan-frame and comparing
them with the percentages that we find
today. Anyway, that is a general state-
ment, but T am aware of gravamen of
the charge in regard to these discrepan-
cies, and that is that so far as the struc-
ture of the Plan is concerned, two im-
portant changes have been made. One is
that the private sector seems to have
been accorded a little more favourable
treatment than was assumed in the Plan-
frame and the other is, whether in the
private sector or in the public sector—
preferably in the public sector—that the
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provision for heavy machinery is less
again than what was given in the Plan-
frame.

As regards the first charge, I imagi
that it can now be dealtg\:rith a ﬁlulg
better in the light of the industrial policy
statement. Secondly, one had to take
into account of the facts as they existed
on the basis of the old industrial policy
statement, Take the case of aluminium,
for instance, which was referred to by
Shri Gopalan, or ferro-manganese. These
matters had been proceeded with on the
basis of the industrial policy statement
and the matters had gone too far for
us to be able to draw back. In other
words, undertakings had been given,
engagements had been entered into with
certain people or certain interesis for
starting these. But, again taking an in-
stance, now that aluminium has been
included in the public sector, I have 1o
doubt that any further expansion in that
field will be in the public sector, and I
think hon. Members ought to rest con-
tent with that.

Take the case of heavy machinery,
Here again, speaking broadly, there are
only two possible approaches to the
problem of making heavy machinery.
We can either develop capacity of a
general nature which can be adapted
to particular needs -or we can set up
specialised units for meeting specific re-
guirements. Ultimately, there may have
to be a combination of both methods
when demand is sufficient. For items
required steadily and in large quantities,
special units of production will have to
be set up, and for the others we shall
have to rely on underlakings which can
produce different items at different times
according to our varying needs. The pro-
jects that are included in the N.I.D.C.
in this field are so far of the latter kind
—the heavy foundries, the heavy forge
and the heavy structural shaft, which

roduce the major components of the
industrial plant. The load on them can
be varied according to changing require-
ments. But it is equally necessary to
develop more specialised capacity to
meet the requirements of the more im-

ant industries which are likely to
ave a sustained demand for particular
types of equipment. Such capacity is, as
it happens, already developing in the
private sector to meet the requirements
of the textile industry, jute industry,
sugar industry and many others. Obvi-
ously, there is nothing to be gained by
duplicating these or scrapping the exist-
ing establishments and starting some-
thing afresh. But the heavy plant and
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machinery for steel and some other basic
industries have, as a token of our good
intentions and our determination to im-
plement them, been included in sche-
dule A of the Industrial Policy Resolu-
tion, and we recognise it will have to be
developed in the public sector.

Shrimati Renu Chakravartty: Even
with that first category where the pri-
vate sector has developed the machi-
neries, there are gaps, as Shri T. T.
Krishnamachari said some time ago.
Would those gaps be filled in by
public sector or the private sector?

bosl:lﬁ A. M. Thomas (Ernakulam) : By
th.

Shri C. D. Deshmukh : It all depends
on the kind of gaps that there are. If,
for instance, it is easier for them by an
extension of their existing machinery,
that is, at an economic cost to produce
that—subject to all other controls and
regulations and so on and controls on
profits also, to which I shall come later
—there is no reason why they should
not be allowed to develop. We are con-
<entrating attention on the technologi-
cally more difficult things and the aim
can be summarised like this, that at
any time or other, agd preferably in the
Third Plan period, we hope to be able
to manufacture the bulk of the parts
that we shall require for setting up a
new iron and steel plant. It is a kind
of summation of our ambitions in that

respect,

So far as the Second Five Year Plan
period is concerned, it is not practicable
now to be able to make many of the
parts of the plant that we so badly
need and so quickly too, and in any case,
we have entered into commitments, but
all these commitments provide that, to
the extent to which we can, these parts
will be fabricated in this country. Al-
though we may not be able to start the
actual production of the more compli-
cated items of heavy machinery for our
basic industries, 1 think we shall find
ourselves well prepared to undertake
this task in the Third Plan period. There-
fore, the time that is available to us—
it is not too long considering the com-
plexity of the subject—can be utilised
bv us for technical and preparatory work
and engaging technicians and consultants
from foreign countries and making out
detailed projects. It is in the light of
that fhat we have included a provision
for heavy machinery, and since there
is the kind of flexibility that the Prime
Minister mentioned in the Plan, it may
even be possible to improve on some of
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these items, for which provision has
been made, as we go along. That is all
I should like to say at this moment in
regard to the structure of the Plan.

As regards priorities, not many points
have been made except the point that
was made by the last speaker. I am
afraid I disagree with him that Rs. 100
crores shquld be diverted from National
Extension to irrigation facilities and
draw fresh resources. There will have to
be fresh resources; Rs. 100 crores could
be raised by salt excise, and an-
other Rs. 100 crores saved by not in-
troducing prohibition. The last is a
matter which has been agreed to
by the House as a matter of
policy. So far as salt excise is con-
cerned, if at all the time comes, if the
House at any time feels in a mood for
accepting it, then the Finance Ministry
would have the first claim on it towards
the resources that are already to be
raised.

Shri Ramachandra Reddi:
may change for good.

Shri C. D. Deshmukh: That is a
very wise statement, but I do not quite
know what the bearing of it is on this
unless the hon. Member means prohi-
bition (interruption). 1 was going to say
that I think it would be wrong and un-
wise to divert Rs. 100 crores or any
sum from National Extension to irriga-
tion. Irrigation certainly gives an in-
crease in agricultural production, but I
am one of those who believe that we
have been too modest about our antici-
pated agricultural production and I be-
lieve that the agricultural production will
come in far greater volume, not as a
result of irrigation facilities or even
fertilisers, but as a result of improved
agricultural techniques, particularly. the
choice of good strains, good seeds and
their multiplication as fast as we can.
1 have myself seen spectacular results
achieved by the substitution of good
seeds for bad. 1 have seen a national
extension farm in which the local wheat
had been sown side by side with well-
known varieties of wheat, like 720, and
the production of wheat of the former
variety is about eight maunds per acre
while the production of the other is bet-
ween 25-30 maunds an acre. Results
even more remarkable have been achiev-
ed as a result of hybrid maize seed that
has been introduced here—I think 88
maunds per acre had been reached. I
am a great believer in the possibility of
increasing agricultural production
through the workers under. the national
extension movement.

Policies
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Shri Nambiar (Mayuram): Is there
justification to say that production will
go up to 40 or 50 per cent?

Sari C. D. Deshmukh : I would not
commit myself to any percentage like
this although 1 realise that it is a stigma
against planners. The point was made
by some hon. friend I think Shri Asoka
Mehta asked. How do we go, all of a
sudden from 18 to 40 per cent ? What
happens to the transport ? What happens
to this excess ? After all, under realisa-
tion or under-fulfilment of the targets
may be serious but over-fulfilment of the
targets. .....

The Minister of Agriculture (Dr. P, S.
Deshmukh) : It is more dangerous.

Shri C. D. Deshmukh : Here is my col-
league the Minisier of Agriculture, say-
ing that it is more dangerous. 1 myself
would not go so far as to say that it is
dangerous. It is all a question of what
vou are able to deal first. The question
is pertinent as to what it wol mean
in quantity. I must say, to restore per-
spective to this question, that any addi-
tional increase could not be of an order
of more than about two million tons
a vear. After all, ten million tons re-
presents eighteen per cent. Even if you
double it, that is another eighteen per
cent. in five years, it is three million. 1
should put it between two and three mil-
lion tons a year over and above what
has been provided for.

Dr. P. S. Deshmukh : What has been
achieved.

Shri C. D. Deshmukh : No, what has
been provided for in the next Plan that
is to say, what is implicit in this eighteen
per cent. My hon. friend is referring
to the increase that took place in the
First Plan period. That also was of the
order of eighteen per cent.

Dr. P. S. Deshmukh : 12:75 million
tons per year.

Shri C. D. Deshmukh : On that we
may improve by another 2-3 million
tons. We have provided for the move-
ment, handling or absorption of 4:5
million tons. I do not think that there
will be any very serious problem if that
were to go up by another two or three
million tons. That is the kind of excess
or shortage that comes to us as a result
of the variations in the monsoon. The
variations in the monsoon themselves
make a change of that order. Therefore,
1 do not think it is going to pose any
major problem.
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While I am on this subject, I should
say that we cannot put this surplus to
more than one use. Either we make sure
that the internal potential will be much
less as a result of this increase in pro-
duction with necessary changes in the
details of this additional production—
which 1 am planning to take care of
that is one use—or, if we find that the
internal poential does not rise and is not
going to be affected as a result of this
production, then, it means that that
amount of consumption is not required
in this country. In that case, as the
Prime Minister said, we may be able
to export. Where will you export?
Where does anyone export things ? You
compete in the general world market.
What price will you get? That is an-.
other issue. We find today that the price
in the world market, both of wheat and
rice, is higher than that ruling in the
country. Anyway, it is a question not
of exporting at one time all these nine
or ten milion tons but two or three
million tons in a year, If we do export,
then it will enable us to increase our
foreign exchan%e carnings, other things
remaining equal. We may get about Rs.
80 crores, if it is two million tons.
Therefore, we should be able to get an-
other Rs. 400 crores or Rs. 400 crores
towards our foreign exchange gap. That
is the sort of reasoning that applies to-
this question of additional agric
production.

Now, I come to the main problem—
resources. I have covered part of the
ground yesterday in connection with the
resolution on disparities of income o
ceiling on income and so on. I remain
of the opinion that the Planning Com-

~mission has indicated in sufficient detail

the different lines which should be ad-
opted by the fiscal authorities for raising
the income—whether it is Rs. 800 or
Rs. 1,000 crores ‘according to the
schemes of non-development expendi-
ture.

There is one connection between taxa-.
tion and borrowings and savings. I have
noticed the hon. Members arguing both
that the taxation could be increased and
that savings and borrowings also could
be increased. It is my feeling that the
ordinary citizen who is in a position to
save something from his current con-
sumption will not find it possible both
to pay additional taxes and to save to
an increasing extent. Therefore, there is
the danger of double calculation here.
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[Shri C. D. Deshmukh]
In other words, some hon. Members may
say that there is another Rs. 200 or
Rs. 300 crores. Let us take Prof. Kal-
dor’s figures. Here is Rs. 200 or Rs. 300
crores which you may get for your fisc
by taxing it.

Shri A. M. Thomas : It is not by way

of additional taxation. You are losing
so much because of evasion.

Shri C. D. Deshmukh: I will come
to these detailed figures. I am only tak-

Pandit K, C. Sharma : Simply by vigi-
lance, you can get Rs. 200 or Rs. 300
crores.

lhfthﬂ C. }) Deshmukh : 1 m m
point. I am only taking a bi

figure to impress you. ing there is
Rs. 200 crores—not justified by Prof.
&aldor but by bemthr Wm&

at extent, may be, the borrowing

saving proceedings will be affected. You
will have to consider as to which are
the classes which are taxed today. Then,
you will have to find what part they are
playing in supplying the proceeds of
your annual borrowings or what part
they are playing today in the savings
campaign. We have reason to believe that
much of the borrowing, even now,
comes from the urban areas. It is true
that a few States have made a very good
beginning in the way of collecting sav-
ings from rural areas. I think the Mad-
ras State has been eminently successful
and their methods are gradually bei
introduced elsewhere. In the matter
small savings Uttar Pradesh has been
eminently successful. But, we have yet
to spread our net-work of savings in
the rural areas. To the extent to which
those are new and virgin fields, cer-
tainly there is room for increasing the
flow of savings, but to the extent to
which you will be drawing on the same
classes, namely, the class in urban. areas
who are giving your direct taxes as well
as contributing to your borrowings and
savings, we shall have to take care that
there is no double accounting of this.
That is the point that I wish to make,

The other point with regard to taxa-
tion is the one made by Shri Tripathi.
He advocates a theory that all you have
to do is to make a deliberate increase
in the wages to workers and then it will
be easy to collect the same amount of
money from them. He forgets that the
slabs of income-tax differ according to
thie income. I thipk that is not what he
actually wanted to say.
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Shri Nambiar : His theory of increas-
ed wages was not to collect money in
that way. His idea was to give more
wages to the workers.

Shri C. D. Deshmukh : Would it not
be better if Shri Tripathi himself were
to explain what he meant ?

Pandit K. C. Sharma : He is a profes-
sional advocate.

Shri C. D. Deshmokh: That only
confirms my suspicion that that is not
what Shri Tripathi said. I think that is
a wrong theory and that leads me to
suxn the point that Shri Asoka Mehta
made, that the more dispersed the in-
comes are the more difficult it is going
to be. This has not got any bearing on
the philosophy. Let the incomes be dis-

Shri K. P. Tripathi (Darrang): Is it
not a fact, because dispersed incomes
are there in the West it has been found
much easier to collect as they are known
and are not able to be hidden ?

Shri C. D. Deshmukh : In the west
the basic rates of tax are much higher.
The whole system is different. I am
now basing my observation on the sys-
tem as it exists in this country.
Secondly, in this country the workers
are only about 3 or 4 millions in orga-
nised industries, in a population
of 360 million. In the west the
working population or the working
force forms a very large propor-
tion of the population. Therefore the
whole system is different. in, our
exemption limits are fairly high. They
do not touch the workers today. If in
future we re-fashion our ti_\xinf tem,
may be it can be done, but 0 not
think there is any justification for deli-
berately raising the wages in order that
the task of the Finance Minister would
be facilitated. It is a very tempting offer
but I have to reject. That is not to say
that on merits the workers should not
get what is due to them. That is a field
on which I cannot enter because I am

" not competent to enter on that. This is

a matter which must be dealt with by
my colleague, who knows all about
labour and labour policies. I think he
was also Chairman of the Labour Panel.
I am not on that point. I am only on
the point of facility or otherwise of col-
lecting smaller resources and I am agree-
ing with Shri Asoka Mehta that this
Plan will throw up large luses and
that we must concentrate attention on
tapping those surpluses.
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Shri K. P. Tripathi : The second sug-
gestion 1 made was that wages might be
raised and frozen in Provident Fund
proportionately, so that the entire money
gOEs 10 you.

Shri C. D. Deshmukh : That is only
another way of increasing the i
They are welcome to get what they can
get on the merits of the case and to the
extent to which, by extension of Provi-
dent Fund and so on, we get receipts
they are welcome. But what I am deny-
ing is the validity of deliberately raising
the wages in order that, as I said, the
task of the tax-gatherer should be faci-
litated. I do not accept that theory, but
I do accept this theory that it will be
increasingly the dur{ of the Finance
Minister to see that t large surpluses
that come to people to raise their in-
comes are tapped; in other words, this
process of the rich getting richer is ob-
structed at the right time and those
accretions which are due not so much
due to their own efforts, but due to the
efforts the country is making for deve-
lopment,—those  accretions to the
public fisc. There my only disability is
that I am not in a position to say what
exactly I shall do in the first year, the
second year, the third year, the fourth
year or the fifth year of the Plan. When
the estate duties will be touched, what
view we take of the gifts’ tax, to what
extent are we prepared to go in regard
to the imposition of the tax on wealth,
what about capital gains : all these ques-
tions I hope to be able to answer at the
proper time. I cannot answer them in
more precise terms than what the Plan-
ning Commission has done in the course
of its report.

One matter, somehow advantageously
received a great deal of attention and
that is, these figures of tax evasion put
out by Prof. Kaldor. I hope that
Ialaoea y of the report on the
Table of the House I shall be in a posi-
tion to place a note from the Central
Board of Revenue explaining our calcu-
lations in the matter.

Shri T. B. Vittal Rao (Khammam) ;
It is Rs. 30 crores.

Shri C. D. Deshmukh : Whatever atti-
tude of suspicion scepticism, cynicism
and others, Members wish to bring to
bear on it, that is their look-out. There
will also be economists and other specia-
lists who will be studying these figures
and we hope that finally satyameva
jayate will be the result.
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I am not entering into those argu-
ments here because arguments are
far too involved and they cannot be
covered in the course of a speech like
this. But I am only getting my hit in so
as to put in connection with this that
in our opinion the estimates that have
been put forward by Prof. Kaldor are
excessive, He starts from estimates of
net output.

Shri A. M. Thomas: Prof. Kaldor
would have proceeded on certain figures
which were supplied by the Central
Board of Revenue.

Shri C. D. Deshmukh : No, it was the
Indian Statistical Institute.

Shrimati Renu Chakravartty: In his
foreword, he has said that the Revenue
Department has supplied them.

Shri C. D. Deshmukh : Why are we
del;l.l;hI'lng ourselves lihat a p;.lyrtlc figure
is right or wrong. I am o acing the
other side before the Home?lAftegr all
what will it avail the House to find
finally that these figures are on the high
side. Supposing we find that some lower
figure should be taken; would they not
say: “Yes; now we know where we
stand” ? Why this insistence that Prof.
Kaldor must be right and therefore the
figure of Rs. 300 crores must be therc?
Anyway, I am entitled to have my say
in the matter, because the administrative
responsibility for producing results in
this matter will rest with me and there-
fore the least I can claim is to be
allowed to speak.

Shri Kamath : You will have the last

Iword also.

Shri C. D. Deshmukh : I may have
the last word also. So, I only explain,
without entering into any controversy,
that Prof. Kaldor started from the esti-
mates of net output in various sectors
of the economy. Here I may say, I do
not mind if Prof. Kaldor another
statement. These are figures which we
would put forward scientifically : how
much is likely to be the wages, interests,
profits and rents. Then, on the latter
items he estimates certain percentages.
Mr. Kaldor finds that the total of non-
wages and non-salary incomes liable to
tax should be Rs. 1,142 crores as com-
pared to Rs. 572 crores which are as-
sessed at present. We feel that this argu-
ment is highly conjectural and the as-
sumption that the proportion of incomes
evading tax is the same at all ranges of
income is questionable. It might be, for
instance, that a large number of margi-
nal incomes around Rs. 5,000 or Rs.
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[Shri C. D. Deshmukh]

6,000 or even Rs. 10,000 escape tax,
but, if this is so, the yield would not
be very large. In other words, even if
you agree on a figure of an income
which evades tax, you have still to cal-
culate what tax will result if those in-
comes were assessed and that will de-
pend on what sector the evasion takes
place. Therefore, as I said, this micro-
planning does not always give you a
correct answer. 1 myself mentioned once
or twice an estimate of Rs. 30 crores.
May be that might be Rs. 40 crores but
1 should be very much surprised if it
is very much more than that. In any
case, whatever we can lay our hands
on will certainly be grist io our mill.
It is nobody’s case that evaded income
shouid not be taxed and we have yet to
give our views on the sort of resolution
that was moved by the hon. Member
Shri Kamath. This is all neu'ral ground.

bri Kamath: We will find common
ground sometime later.

Shri C. D. Deshmukh: Might be; 1
cannot say. But at the moment, it is neu-
tral ground. It is not hostile ground.
Therefore, I think that still leaves us this
problem of how to raise resources. I
do not think I can with advantage go
any further into this matter.

There are one or two other matters.’

Borrowing and saving need not keep us
long, because I myself feel that the esti-
mates of borrowing will be realised. I
have also hopes that once our i
nery is well set in train, it should be
possible at least to realise the figure that
we have taken for small savings without
involving any harassment to anyone. In
this context I take the opportunity of
rejecting the suggestion that we should
have anything like compulsory loans.
Again, this is a double-edged weapon.
To the extent you have compulsory
loans, you cannot have savings. You
cannot have both-compulsory loans and
savings. I find great difficulty in contem-
plating a system in which there will be
both voluntary loans and compulsory
loans. Either they must be purely volun-
tary or they must be purely compulsory.

Shri A. M. Thomas: Once the Fin-
ance Minister said that he would resort
to abnormal methods if resources are
not forthcoming.

Shri C. D. Deshmukh : This particu-
lar abnormality is not included in that.

1 shall next say a few words about
external resources. The foreign exchange
gap, as the hon. Members know. is Rs.
1,100 crores, and we think that Rs. 200
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crores could be used from accumulated
sterling balances. Therefore, Rs. 900
crores has to be secured by way of net
inflow of resources from abroad. There
is this possibility. If we increase or im-
prove our agricultural production to the
extent to which it is not needed for con-
sumption, it might also help us either to-
reduce our imports or to earn some
money by way of export. The other
methods are given there—loans from in-
ternational institutions, loans from the
general markets of the world, grants
from international institutions, bankers”
credits, so on and so forth. The only
item in regard to which there is always
a doctrinaire difference between our-
selves and some of the Members oppo-
site is about foreign investment. I my-
self also feel that it is not entirely a
question of money but also a question
of technological advance, know-how and
so on. I feel that the two are connected
together and therefore it would not be
right for us to deny—subject to what-
ever safeguard we wish to impose to
secure our independence, so to speak—
a certain measure of inflow of foreign
investment. The flgure that we have
taken is not a very large one. It com-
pares favourably with the figure that we
know of—the foreign investment which
had been attracted 1o this country in
the last seven years. I think it was Rs.

130 crores.

Now, a suggestion has been made
that we ought to raise resources by cur-
tailing foreign remittances or again, by
taking compulsory loans from those who
make profi's here and who wish to send
dividends abroad or by preventing re-
patriation. All these are measures of
desperation which I do not think a self-
respecting country ought to ado%t‘ That
is one thing. Secondly. from a business
point of view, it really means that we
now wish to come on a different level of
politics and polity. Can we, if ever, cut
the thread of any kind of international
intercourse such as we are familiar with
in our international monetary organisa-
tions? Take. for instance, the Inter-
national Bank and the International
Monetarv Fund. We are members of
them, and we are governed by the rules
of those institutions as long as we belong
to them. After all. take one instance. We
cannot belong to the International Mone-
tary Fund and the International Bank for
Reconstruction and Development and
follow this method of stopping all foreign
remittances of dividends and profits and
taking compulsory loans from foreigners
and preventing repatriation,—that s
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capital transfer—although capital trans-
fers can be regulated in the interests of
exchange stability of the member coun-
try. But supposing we were to break the
code of conduct which is incumbent on
the members of these organisations, then
we have no right to count for loans from
the international institutions. Then you
must omit that item, and so instead of
getting some resources that way, you
may be Idsing resources in some way.
In any case, we on this side are con-
vinced that it would be unwise and it
would be, as I said, beneath the digni
of this country to have recourse to s
methods : nor do 1 feel that the condi-
tions are so desperate as to drive us to
this course of actiom.

Shri Matthen (Thiruvellah): Are you
inviting foreign investments in India 7

Shri C. D. Deshmukh: We are not
inviting; we are encouraging them. We
are saying in the industrial policy reso-
lution that whatever we saldp?n the last
industrial policy statement remains un-
changed in regard to the treatment of
foreign investment. We stand committed
to this, and therefore, we are precluded
from following the kind of course that
}ﬁ:s been suggested by the hon. Mem-

r.

There is only one last point which
1 should like to make, and that is with
regard to deficit financing. To the ex-
tent to which we receive external as-
sistance, I think it will alleviate the re-
sults of our internal deficit financing,
because, resources from abroad will be
thrown into the country to the extent
to which we have to stand on our own
feet. It would mean that we have to
raise additional resources, that is to say,
to spare them from current consump-
tion; and that makes the problem of de-
ficit financing all the more difficult.
Therefore, these two things as well as
taxation, are all tied together. Taxation,
deficit financing and foreign assistance
are tied together. You eannot very well
alter one without having its reaction on
the other. To the extent to which we are
successful in rajsing more taxation, par-
ticularly more taxation and by small
savings—not so much of borrowing be-
cause borrowing can be turned into
money and the bonds can be turned in-
to money—to that extent deficit financ-
ing will not be dangerous. Again, to the
extent to which we get foreign assis-
tance, deficit flancing of a larger order
tance deficit financing of a larger order

2—141 Lok Sabha.
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three categories are tied together and as
1 said, one cannot disturb one without
disturbing the other.

The last question is about prices
which the lady Member opposite raised.
We have studied the situation in regard
to the rise in the price trends and the
general economic situation. Our conclu-
sion is that there is no reason to view
with alarm the present trend of prices in
the coumry and that the situation is on
the whele well in hand. To the extent to
which rise in prices has benefited the agri-
cultural sector, we will keep on, because
it acted as a corrective to the earlier
situation when agricultural prices had
been unduly depressed. For the future,
the important point is to keep a close
watch on the prices, -production, money
supply and bank credit. The Govern-
ment are fully alive to.this, and I can
assure the House that we shall take the
necessary steps at the appropriate time.

Shri N. C. Chatterjee (Hooghly): Mr.
Deputy-Speaker, the Prime Minister, I
think, rightly, observed that this debate
on the Second Five Year Plan has
synchronised with the anniversary of the
Mahaparinirvana of a great son of
India, the great Lord Buddha. We are
very hng , Sir, that we honoured and
paid tribute to the memory of one of -
the greatest sons that Hindu India could
produce, but we expected some message
cither from the President or from the
Prime Minister on that day of Buddha
Jayanti. I have been supplied with a
copy of a resolution which was passed
under the auspices of a great Congress
leader and there the Executive Commit-
tee of the Bharat Go Sevak Samaj at a
meeting held in Delhi placed on re-
cord—

“‘its high sense of gratitude’ to
Prime Minister Nehru for his assur-
ance to the President of the Samaj,
Sant Tukroji that cow slaughter will
be totally banned throughout the
country in the near future.”

The meeting requested the Prime
Minister that an official announce-
ment be made to this effect on May
24 the day of the Buddha Jayanti
celebrations.”

The Great Buddha wanted to recon-
struct the life of this great nation,
prompted by certain spiritual and moral
objectives. We also want to build up a
newlggéaandgormueourim-
poveris| masses from poverty, starva-
tion and abject low standard of living.
But 1 want to say one thing in a spirit
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[Shri N. C. Chatterjee]
of humility that if we take the name of
Buddha let us not indulge in any bluff
or bluster. If you want to take his name,
his sacred name, let us not say any-
thing to our country and our people
that we are going to suddenly raise the
agricultural production from 15 per cent.
to 35 or 40 crer cent. Let us not indulge
in that kind of propaganda and mis-
lead our people andpxﬁso mislead the
countries outside. It may be that you
need funds badly from external sources.
But let us not in that way do anything
which will not be correct, which will be
not in keeping with our traditions and
genious. :

. Deputy-Speaker : Cannot there be
honest difference of calculations ?

Shri N. C. Chiatterjee : I want to point
out that there has been a difference bet-
ween the Vice-President of the Plan-
ning Commission and the Food Minister
and Agriculture Minister. I want 10 know
how they are going to raise this to 35 per
cent. or 40 per cent. They have not
bee; able to explain how they are going
to do 1.

Sir, I admit that ihis plan is a beauti-

ful collection of excellent theses, but 1

" maintain with regret that it is unrealistic.
It suffers from five gaps which deserve
the consideration, the dispassionate con-
sideration of the Members of this House.

The first is the reserve gap; the second
is the danger of inflation due to deficit
financing and inevitable and concomi-
tant control and corruption; thirdly, I
am_distressed by the transport bottle-
neck and especially the inadequate at-
tention given to road transport; fourthly
effective administrative set up and risk
of bureaucratisation and lastly (fifth)
lack of proper defence programme and
;vell-knit and integrated agrarian re-
‘orm.

Sir, with regard to finance, you know
we are thinking of a Plan to the extent
of Rs. 4,800 crores. Government says
that the budgetary resources of the Cen-
tral and State Governments may come
to Rs. 2,400 crores. The problem is how
to find the balance of Rs. 2,400 crores.
Sir, T am disturbed to find that a man
like the Chief Minister of my State, the
State of West Bengal, Dr. Bidhan
Chandra Roy, pointed out that the fin-
ancial burden involved in the execution
of the Second Five Year Plan will be
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beyond the present capacity of the coun-
try. He als% added that the different
major heads under which the expendi-
ture was envisaged in the Plan frame
would lead to a lop-sided development
which will seriously endanger the pros-
pects and balanced growth of the
national economy.

I am also distressed that a man like
Pandit Hriday Nath Kunzru, for whom
we have all great regard, also said that
he was rather sceptical about Govern-
ment's ability to raise the necessary
funds. Referring to the question of de-
ficit financing, Pandit Kunzru said : Des-
pite the steps taken by the Planning
Commission, the danger of artificial in-
crease of currency in circulation was
obvious.

But it may be said that Pandit Kunzru
and Dr. Roy did not have all the infor-
mation and the data placed before the
Commission. But what has made me
unha is that a Member of the Plan-
ning Commission has publicly issued a
grave warning that all calculations of
India’s Second Five Year Plan might
flounder on the rock of inflation, pro-
gressive heavy taxation and rigid con-
trol. You know. Sir, that was a state-
ment by Shri K. C. Neogy, a Member
of .the Planning Commission, and he
feared that the calculations of the
Second Plan's financial resources in the
public sector was characterised by wish-
ful thinking. That is a strong expres-
sion to come from a Member of the
Planning Commission. Mr. Neogy has
pleaded for the allocation of priorities
on the projects in the Second Plan and
to pay more attention to the aspect of
transport. And rightly, Sir, in my hum-
ble opinion, has Mr. Neogy said “that
the Second Plan should have been pri-
marily treated as marking a momentous
transition to a full and more cempre-
hensive Plan in the third quinquennium,
for which the foundations would have
been well and truly laid in the second
Plan.”

Now he has given arguments, not
mere generalisations, as to why he said
that this is bevond our résources. Mr.
Neogy has pointed out that “the calcu-
lation of the financial resources for the
public sector of the Plan at Rs. 4,800
crores seems to be characterised by wish-
ful thinking, rather than by reasonable
expectations. Even then there is an un-
covered gap, and large as the gap is,
that mav well prove to be an under-
estimate”, .
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Then he goes on to say that “there are
indications that the revenue surplus may

ove disappointing. The assumed
oreign aid
need, but that does not make it easily
attainable.” He points out that * it wiil
perhaps be idle to expect the State Gov-
ernments as a whole to fulfil their tar-
gets of additional taxation.” You know
Sir, that in the neighbouring State addi-
tional sales tax has been imposed and
this has led to great difficulties and up-
setting of the markets. Mr. Neogy pro-
ceeds on to say “Once inflationary con-
ditions supervene as a concomitant of
this order of deficit financing, all mone-
tary calculations of the Plan expenditure
will be upset, cost of projects will be
increased and Plan f'u]%.lment reduced
in real terms.” 1 wanted some catego-
rical statement from the Finance Minis-
ter, but possibly it will come from the
hon. Planning Minister and I want to
know whether what Mr. Neogy has
said is correct or not.

Mr. Neogy says: “Those to be the
hardest hit would be people in the fixed
income groups who number over five
million and include government servants
at all levek, teachers and other nom-
government employees. These classes
would thus be called upon to bear the
brunt of capital formation through defi-
cit financing after they have patiently
borne the war-time and post-war decline
in their standards of life.”

He ultimately sums up his weighty
observations by saying :

“Inflation, progressively heavy
taxation and rigid controls that ap-
pear to be inevitable may well set
in motion forces of reaction and
demoralization at different levels
of society. And if demoralization
overtakes the people in general, it
will in all conscience be too dear
a price to pay for economic pro-
gress, even 1f real ess be pos-
sible under such itions.”

Sir, you could not be present one day
and you asked me to take the Chair
at a meeting of Committee A when we
discussed the Plan Policy, outlay, and
allocation. I had the privilege of listen-
ing to a number of spenngzs of hon.
Members and I tried to get some light
from the Planning Minister. He was good
enough to draw my attention to page
617 of the Second Five Year Plan book,
which has been published, and he point-
ed out that Mr. Neogy has also signed
this document. I was thankful to him,
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but 1 am somewhat distressed to find
that the planners themselves are quite
inconsistent. I thought that Shri Jawahar-
lal Nehru, the Chairman, Shri V. T.
Krishnamachari, the Deputy Chairman,
Shri Gulzarilal Nanda, the Planning
Member, and Shri Chintaman D. Desh-
mukh, the Finance Member, would re-
view the arguments of Mr. Neogy and
point out that his facts are not correct
or that there are other data which do
not &usﬁfy his aerehension or that defi-
cit financing to extent of Rs. 1,200
crores would not set in motion forces of
reaction and demoralisation at different
levels of society. But I am rather in-
trigued to find in the concluding chap-
ter of the Plan, that all the members
including Shri Jawaharlal Nehru, Shri
V. T. Krishnamachari, Shri Gulzarilal
Nanda, Shri Chintaman D. Deshmukh,
and Shri J. C. Ghosh have really endors-
ed what Mr. Neogy has said. I am read-
ing the exact language of the concluding
chapter.

“In a Plan of such wide
there is always room for differences
in emphasis which must be appre-
ciated. Shri K. C. Neogy has spe-
cially stressed that in view of the
magnitude of the Plan it will be
difficult 10 implement it in a period
of five years and that deficit financ-
ing on an excessive scale may prove
dangerous to the economy and may
cause hardship to certain sections
of the population. He has also
drawn particular attention to the
need for balanced development of
transport and production generally.”

I do not really understand the atti-
tude of the planners. I am afraid they
are inconsistent, If they accept this
note of dissent and the strong obser-
vations of Mr. Neogy, then it is diffi-
cult for them in all conscience 10 com-
mend the Plan as it stands for the
acceptance of the country and this
Parliament. Really, they have put
forward no data, no arguments, and
no cogent reasons to show that
Mr. Neogy is wrong, and there-
fore his pessimistic conclusions do not
deserve that amount of consideration
or weight. But I find that the Chief
Minister of my State, Dr. Bidhan
Chandra Roy has almost said the same
thing, and Pandit H. N. Kunzru also
has taken the same view.

In regard to objectives, I am very
happy that the Communist comrades
have changed their view. After Moscow
has changed its view, I find that there
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[Shri N. C. Chatterjee]
is a corresponding change in India.
They are playing down in Soviet Russia
the personality cult, and they are gw—
sibly singing a different tune here.
body in his senses would op
objectives which have inspired the
planners.

What are those objectives ? They are
(i) a sizable increase in national in-
come, (ii) rapid industrialisation, (iii)
reduction of inequalities, and (iv) a
large expansion of employment oppor-
tunities. It is stupid for any party or
any citizen in India to non-co-operate
with the Plan, when these are the objec-
tives. The question is not one of obj
tives. It is really one of priorities.
question is whether it is realistic and
whether the resources we have go
such will be able to fulfil those ob}ec-
tives.

{MR. SPEAKER in the Chair]

You must accelerate the institutional
changes needed to make our ecomomy
dynamic and progressive. But the dlﬂi-
culty is that our administrative set-up
is still very antiquated, and not geared
up to a dynamic economy and to work
out diversified economic patterns in our
national make-up. I am therefore afraid
of bureaucratisation. [ am afraid of
multiplication of bureavcracv. 1 am
afraid that there might really be loss of
efficiency on that score.

The Finance Minister was saying that
there is no real serious apprehension of
inflation. But what do we find today?
When you declare from the house-tops
that there has been an increase in our
national income to the tune of 18 per
cent. and in our per capita income to
the tune of 11 per cent., we find that
there has already been an inflationary
spiral operating. You know that the
price of rice, the price of mustard oil
and other commodities and so on have
gone up. What is the Finance Minister
doing 7 What is the Planning Minister
doing to control it? When the prices
slumped, they took immediate steps to
push them up higher. But when they
are ’going up, what steps are they tak-
ing?

When I say that it will not be worthy
of this Parliament to sanction an un-
realistic Plan, T do not dispute the
figures given to us. I was sorry that in
Committee A, when we were meeting,
Member after Memt challenged the
accurscy of the figures. There were
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Members who doubted whether the 18
per cent. increase was correct; there
were others who doubted whether 11
per cent. increase was correct. 1 do not
doubt those figures. But what I doubt
is that this 18 per cent. has not been
evenly distrib among the different in-
come-groups. What 1 apprehend is that
this 11 per cent. or 18 per cent. has
really benefited the higher income-
groups. Therefore, although I am deeply
distressed by this kind of criticism, I
wish something had been said by the
Finance Minister to justify that this 18
per cent. or 11 per cent. increase in
national income is a correct figure. We
know, our statistical machinery is very
defective, and that our data are some-
times not correct. When a man like Pro-
fessor Kaldor is brought to this country
to advise Government, and when he
gives certain figures and makes certain
statements, the Finance Minister stands
up here in this House and says that Mr.
Kaldor had not taken the figures from
the Central Board of Revenue, but from
the Statistical Institute, and therefore
Government do not accept his figures as
correct. Sir, this is an amazing state of
things. In regard to figures, certainly the
Statistical Institute’s figures and the Cen-
tral Board of Revenue's figures ought to
tally. There should be no difference of
opinion. What 1 want to point out is
that although the figures may be cor-
rect, yet this 11 per cent. or 18 per
cent. increase has not been affected
among the lower income-groups, but it
has really been effected among the
higher income-groups. Therefore, there
is still greater disparity, and there is the
need for better distribution and greater
uplift of the under-dogged in our so-
ciety.

We have abolished landlords and
jagirdars. But about fifteen thousand men
went to jail in Rajasthan, in one single

' State, because of the bhooswami agita-

tion. Do not think that these landlords
and jagirdars were feudal noblemen who
were clamouring for the restoration of
their feudal rights, and were fighting for
the purpose. All those people went to
jait.

Shri Kasliwal (Kotah-Thalawar) : They
have unconditionally withdrawn  their
agitation.

Shri N. C. Chatterjee: What 1 am
saying is this. Of all people, my hon.
friend Shri Kasliwal ought to know that
in the first Act, all jagirdars whose in-
come was below Rs. 5,000 were exempt-
ed from abolition by statute. Ultimately,



9611 Resclution Re

1 do not know what happened. They re-
moved that exemption, and that has led
to all this trouble. All that we are say-
ing is that here is a State of actual
cultivators, These jagirdars are not really
feudal noblemen who were intermedia-
ries, but they were rooted to the soil,
and they were actually cultivating these
lands. In my own State of West Bengal,
the zamindaries have been abolished. We
are all happy that the zamindars have
gone. But the result is that so far as
the poor ryot is concerned, the position
remains the same. There is a Bengali
saying :

u afw & fafik, gfw @ fafr 0

The ryot is exactly in the same hope-
less and helpless situation as he was in
before. As a matter of fact, the position
has become worse.

You know that when the State has got
to recover rent or.revenue, they can ini-
tiate public recovery act proceedings,
and then tl send the decree to the
certificate , and he attaches the
holding or the movable property, and
everything is sold. When the zamindar
was there, three years' period was the
limitation period, and nobody used to
file a suit against the ryot, until after
the last day of the limitation period.
You know also that although we are
trying to speed up our judiciary and our
legal system. it takes about a couple of
vears to finalise the law suit. So, even
if there is a suit to recover arrears of
rent, it takes about five to six years. So,
the ryot in the past used to get some
respite at least. But now he does not get
respite even for five or six weeks. The
rent is the same, and the surcharge is
the same.

Therefore, T would submit that it is
no good simply saving that we have
abolished zaemindaris, and we have abo-
lished jagirdaris. We have got to do
something more. My grievance is not be-
cause one planner is saying that we shall -,
force up our 'p'rocﬁlction by 40
per cent. My objection is not to that.
My objection is that he does not give
the data to justify this colossal increase.
In this House, as you would remember,
the fizure given to us by the Food and
Agriculture Minister was 15 per cent.
to 18 per cent.

What they did was guite proper. First
of all, they say in this Plan that food-
grains production has gone up by 20
per cent. Secondly, they say that over

26 MAY 1956

Second Five Year Plan 9612

6 million acres of land have been
brought under irrigation through major
works. Thirdly, they say that another 10

smaller irrigation works. Therefore, they
say, taking all this into account, you
can count upon a 15 per cent. or 18
per cent. increase. Now how will you
jump from 18 per cent. to 40 per cent.?
How are you going to do it ? Take, for
insiance, my State of West Bengal. It
is an absurd thing to suggest that there.
It is impossible of achievement, because
you have not got the land to do it. It
is a truncated State. You cannot do it.
I wish it could be done. Let us know
if we are wrong; we will be very happv
to have a phenomenal increase from 18
per cent. to 40 per cent. But please do
not humbug people. Please do not bluff
people. Do not think that because the
elections are coming, you have got to
dole out something to some people, and
therefore, indulge in mere propaganda.
Do not make it a Plan of politics. Make
it a purely economic Plan based on ac-
tual realistic data. Seventy-five per cent.
of the present holdings are uneconomic.
With muitiple fragmentation of hold-
ings, how can you possibly increase this
production ? 1f it can be achieved, it
may be pood’ for getting foreign ex-
change. If you can export, it may be
helpful to be on the right side of Eisen-
hower of the United States, or other
countries. But let me know how you are
going to do it. Give me the facts, give

me the data.

You can increase your road transport,
you can extend the railways, vou can
remove bottlenecks. Where there is one
railway train running, you can put 10
railway trains and thereby remove all
impediments. But you cannot do it in
the case of agriculture, especially when
you have taken into account all the
trrigated areas.

The most distressful feature which
troubles me is the unemployment pro-
blem, coming as I do from West Bengal.
My Chief Minister issued a statement
that for every 100 middle class persons
employed in Greater Calcutta, including
the whole industrial sector, there are 47
young men unemployed, who are willing,
qualified, able and anxious to work, but
do not get employment. If you read the
Plan carefully, you will find that there
is a back-log of unemployment, and
undgr-employment is still to be made
good. Look at the population growth.
That means an addition of 4 to 5 million
people every year. Even at 1-2 cent.
per annum, it will be about 50 lakhs



9613 Resolution Re

[Shri N. C. Chattarjee]
additional increase. Therefore, even if
you provide -for 10 million jobs or even
12 million jobs, there will still be 25
million of further population in five
years. 1 do not know how it has got to
be tackled. But nobody thought of any
kind of family planning, planning in
other ways.

I am glad to know that Shri Jawahar-
lal Nehru has made it perfectly clear
that the socialist pattern of society is
not rooted on doctrine or dogma. I am
very happy that he has made that state-
ment. He opposed in the Upper House
the other day as unpractical the plan of
putting a ceiling on all income. Yester-
day, 1 am sorry, the Finance Minister
resorted to a face-saving device by ac-
cepting the amendment of Shri Bhagwat
Jha Azad’s by saying: ‘O yes, that I do
not accept, but 1 accept Shri Bhagwat
Jha Azad’s amendment that there should
be reduction of disparity’. This kind of
face-saving is nothing. Shri Jahawahar-
lal Nehrus approach is most straight-
forward. | like the Prime Minister's ap-
proach. Boldly say that this would not
work, this is purely pandering to the
gallery, this is no good. You have got
to develop our country according to our
own genius and tradition. You have got
to take particular care to see that the
economy should not be monolithic,
otherwise, it may develop into a totali-
tarian or fascist State. There will be
greater concentration not merely of poli-
tical power in the hands of a few but
also concentration of economic power
the citadel of power. That is the great
in the hands of those who are occupying
danger which we must avoid.

You know that the existing unemploy-
ment in urban and rural areas is very
colossal. In urban areas, 2'5 million
people are unemployed—according to
the National Sample Survey, it is 2-24
million—The bacf()-iog of employment
seekers in the urban sector is 2°5 mil-
lion—the latest figure is 2-8 million.
To that back-log, add the number of
new entrants to the urban labour force
and then you will find that, whatever
the progress made, there will be a large
number of unemployed people.

In the rural areas, those who know
the countryside know that the problem
is not so much unemployment as under-
employment. It requires a very great
effort to pull up our economy.

There are detailed plans which we
shall discuss later. But what I am ob-
jecting to is one approach of the Prime
Minister. 1 appealed to him when we
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met in the month of February. After

I read Shri Neogy's note, my
Chief Minister’s note and Pandit
Kunzru's note, 1 appealed to

the Prime Minister not to make it a
Five Year Plan but to make it a realis-
tic plan. 1 am still appealing to the
hon. Planning Minister. 1 know he has
made a great effort. It is a painstaking
effort and I must pay a tribute to the
great patience, perseverence and indus-
try which the displayed in bringing out
this big Five Year Plan. But I say:
make it a Seven Year Plan. Either re-
duce your targets and make it realistic
or spread it over a larger number of
years.

The Prime Minister answered in the

- Committee and here also that there is

flexibility. What is this flexibility ? Flexi-
bility is a double-edged weapon. Flexi-
bility means that the Plan is illusory.
The Prime Minister said that he would
break up the Five Year Plan into five
annual Plans. [ had a discussion with
my Chief Minister, Dr. B. C. Roy. He
told me. Supposing I have to build
50,000 schools and 1 have to get an allo~
cation of Rs. 5 crores, and [ get
only Rs. 2 crores, I can stop at
20,000. But how will you do it in the
case of a steel plant? Supposing you
want Rs. 100 crores in five years and
you get only Rs. 20 crores, could you
build one-fifth of the plant ? It cannot be
done. Let us know what your flexibility
is.

Shri Kasliwal : Has it not been done
in the Soviet Union ?

Shri N. C. Chatterjee : 1 do not know
about the Soviet Union. Possibly Shri
Kasliwal may be looking to the Soviet
Union.

Do not try to make your policy flexi-
ble. Flexibility of the Plan does not
mean flexibility of policy. I am appeal-
ing to you. If you want this Plan to be
worked by the nation, then make them
Plan-minded, make them Plan-spirited.

« You will never make them Plan-minded
until you declare today that these are
the things which we guarantee. First, the
Planning Minister or the Finance Minis-
ter or the Prime Minister—whoever it
is; I do not know—has to stand up and
declare in the House that we, this Parlia-
ment of India, we the planners, give this
guarantee that for every man who is
able-bodied, every man who is willing to
work, a job shall be found and if the
State cannot find it, the State must su
port him. You cannot destroy the Mitak-
shara coparcenary or joint family system
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and introduce the Hindu Code, and at
the same time destroy all. our social
fabric and our scheme of social insur-
ance. At the same time, the State has
to take up the responsibility of feeding
the people who are dying of starvation
due to your defective policy, causing un-
employment and poverty in the country.

Therefore, you must make certain
things inflexible. Give a guarantee to the
people that these things, A, B, C, D etc,,
will be done. With regard to other social
services, you may play with them. I do
not want you to pledge yourselves. You
may say ‘we will do our best’. But let
this flexibility not be an excuse for mak-
ing it a disjointed Plan of five diffe-
ren' plans spread over five years. That
will not enthuse anybody. That will not
create confidence. That will not inspire
hope. That will not galvanise the people
into any kind of activity.

With regard to progressive taxation, it
is a double-edged weapon. I will deal
with it on some other occasion. But
what 1 am respect{uilmubmi(lin,g is that
you cannot have th; the Finance
Minister is quite right in saying that
vou canno} have progressive taxation and
at the same time expect public saving
and contribuiion.

The last point I want to make is in
regard to the transport problem. I am
sirongly pleading that more attention
should be given to the transport pro-
blem, not merely railway transport, but
also road transport. I was in Germany
last year. You know that every third
house was bombed out there. But what
a wonderful reconstruction they have
accomplished. I was travelling with
some Britishers and when they saw this,
they were asking, ‘Did we win the war,
or did the Germans win the war?'.
Amazing and colossal recovery has been
made possible due to the wonderful de-
velopment of roads and road transport.
We must have development of road
transport. There is no good saying, ‘we
shall give you roads’. You must give
facilities for the transport workers; you
must give facilities for the transport
management companies and you must
give facilities to people to bring out the
best trucks and other things.

In my State, my Chief Minister and
my Government want certain types of
British trucks, Rover trucks to come
out there; they are indeed useful.
But, I do not know why one Ministry
bans them, and says that only trucks
which are imported through one Bom-
bay firm shall be brought. What is hap-
pening today is simply peculiar. What I
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say is that if you cannot have more
money for rail development, at least de-
velop road transport. Otherwise, what
will happen if you increase agricultural
production? You ask any colliery man
and he will tell you that our coal output
can be immediately doubled from to-
morrow or from next year. But, if you
double it, what will happen (o transport?
There would be withering and rotting
al the pithead and the coal will go to
waste. Therefore, unless you have pro-
per road transport development, all our
plans, especially in respect of agricul-
tural production and other things, will
not be effective.

Shri V. V. Giri (Pathapatnam): I am
thankful for the opportunity that has
been afforded to me to speak in this
debate. 1 well remember, in the year
1938, when we called a conference of
Ministers of Congress and non-Congress
provinces, under provincial autonomy
that we were then enjoying, it was felt
doubtful by every one whether plan-
ning could be successful. 1 am now glad
to say that today, the idea of planning
has not only become a fashion but a
passion with the people of this country.
It well augurs for the future of clear-
thinking planning in this country.

1 do not wish to go into a lengthy
discussion of many of the details in-
volved, especially after the very illumi-
nating speeches full of facts and figures,
from the leaders of Groups and other.
Members of this House. I would, there-
fore, like to content myself by dealing
with some fundamental aspects of plan-
ning. It is indeed gratifying that all sec-
tions of this House have welcomed the
Second Five Year Plan—of course, put-
ting forward their different suggestions
and proposals in a constructive manner.
Therefore, the sign of the times is that
while different sections have different
views on the. question of planning, all
are united in thinkin that the plan
should be proceeded with in such a way
that it would be highly successful at the
earliest opportunity with the best of re-
sults.

It was felt, years ago, when India was
a subject nation, that a clear-thinking
planning could not be resorted to at the
time and everybody felt that unless
India secured full and complete political
independence, a plan was not possible.
All of them were right. Today, thanks
to the sacrifices and sufferings of mil-
fions of our countrymen and women, we
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have now the proud heritage of feeling
that we are the free citizens of a so-
vereign Republic of India. If we could
secure such political independence,
snatched as it were from unwilling
hands, under the leadership of the
Father of the Nation, Mahatma Gandhi,
with that political power behind us, it
ought to be easy, it ought not to be
more difficult to secure the funda-
mental rmights that have been
adumbrated in the Constitution of
India. The fundamental rights.are, if I
may repeat—] have repeated it many
times—everyone, each family in India
must be assured its three square meals a
day, (An Hon. Member : Only two) a
simple house to live in, enough clothes
to wear, employment and unemployment
benefits, maternity benefits for women,
health and sickness benefits for all, old
age pensions, and even funeral benefits.
'l%lee common man does not understand
your figures or statistics or the power of
your imagination. He believes that the
proof of the pudding is in the eating
and when he realised that he can secure
these Lhings, then alone, he will think
that planning has been successful. There-
fore, whatever the rights or wrongs of
the matter be, every section of the
House and every worker in this coun-
try must be in a position to put his
shoulder to the wheel and try and see
that the Plan becomes successful and
more plans follow in order to achieve
the very immediate needs that I have
stated as constituting the fundamental
rights. If, in .other countries where there
is political freedom, people have been
enjoying those rights, why not we in
this country ?

1 would like to emphasise certain as-
pects which must be before our mind’s
eye in the matter of this planning. To-
day we are advancing from a socialistic
pattern to a socialist pattern and from
a socialist pattern to a sogialist society.

An Hon Member: What is the dif-
ference ?

Shri V. V. Giri: And, my feelin
is that we must go a step further an
have quicker strides from a socialist
society to a socialist State and the so-
cialist State leading to a classless so-
ciety. We must have that clear vision
before our mind’s eye. But, at the same
time, it must be remembered that the
socialist State of our conception must
be clear, namely, that we shall not,
under any circumstances, countenance
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the methods of totalitarianism or dicta-
torship or any compulsion. We want an
assurance that every individual in this
country will have the freedom of speech,
the freedom of thought, freedom of ac-
tion and to think his or her way of
thoughts in a constructive manner. Let
us be quite clear that we are not going
to sell our birth right of freedom for a
mess of pottage. At the same time, this
Plan would not be successful unless we
generate mass  enthusiasm of a kind
which is continuous, which is persistent,
till our Plans are attained. I may in all
sincerity suggest—I am not saying it in
any light-hearted manner—that we are
lucky today in this country to have
at least’ four or five dozen Ministers—
Ministers of the Cabinet, Ministers of
State, Ministers without Portfolio, De-
puly Ministers and Parliamentary Secre-
taries. 1 do not see any reason why at-
least a fourth of this team of Minis-
ters by rotation cannot go to the vari-
ous river valley schemes, hydro-electric
schemes, other industrial schemes and
projects, live there in simple huts, take
simple food. work with the workers
there as comrades doing their eight-hour
work a day. If that is done, ordi-
nary worker will be enthused and be-
come optimistic, and indeed the super-
visors and technical staff such as engi-
neers and workers will vie with each
other and try to see that they produce
good results. I want to assure the Minis-
ter that we of the back benches are
prepared to go whenever they order us
and are prepared to work with the ordi-
pary workers, live a simple life and see
that the Second Five Year Plan is solv-
ed. I am told that in China the Minis-
ters work in those projects along with
the wokrers and enthuse them. I think
that is an example to be followed even
in this country. After all, we have a
galaxy of people who, with their status,
could really produce enthusiasm in this
matter.

Now I would like to say a word or
two about the private sector. We need
not hustle the private industrialist or
create misapprehensions in his mind that
we have decided to take drastic action
or hasty action for absorbing the pri-
vate industry into the public sector lock,
stock and barrel, but at thc same time
the private industry must be clear in
their own mind that ultimately private
industry will be absorbed in tl{c public
sector. At the same time, during the
period when the private industrialist
works his industry, we need not do any-
thing to create any misapprehensions



given by Government. So long as the
private industrialist feels that he is a
tustee of the community and provided
also he gives good conditions of work
to workers, he would not be displaced.

As regards the public sector, I must
say that what is good for the private
sector is good for the public sector also.
Government cannot say that the pri-
vate sector should provide so many
things but do not do so themselves.
Because the public sector has no profit
motive, it must give good conditions
to its workers. Then alone the public
sector will be able to justify itself; then
alone the public sector will have a right
to absorb the private sector. These are
some of the fundamental things that
must be remembered if our Plan is to
succeed.

It is clear from the report that much
stress and emphasis is laid on industri-
alisation.  Therefore, employers and
workers, if they have to make this Plan
successful, must be prepared to feel
that they are partners in the industry.
A great responsibility lies on the omne
hand on the shoulders of the em-
ployers and on the other hand on the
leaders of the trade union movement
to see that both parties feel that they
are partners in the industry. The em-
ployer must take the workers into con-
fidence at every stage of the indus-
trial development, otherwise the so-called
association of workers with the manage-
ment will be absolutely a moonshi
The aspect must be remembered by the
workers, by the employers and by the
Government themselves. Not only that.
If we have to make the Plan success-
ful, the employers must see and help
and co-operate in the formation of
strong, real, effective trade unions which
will be,in a position to represent the dif-
ficulties, grievances and demands of the
workers to the employers. There must
also be an attempt on the part of both
sides to have a real and effective union
—one union in one industry. Then alone
the association of workers with the
ma]magemem will produce necessary re-
sults.

1 do fecl that the time has come when

the representatives of the workers, repre-
sentatives of the employers, and repre-
sentatives of the Government, should sit
together and produce an ‘industrial
truce’ and setile matters of wages, mat-
ters of conditions of service, matters re-
lating to the association of workers with
employvers and so on and so forth. But
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this will not be possible unless another
fact is realised. Here I am not going out
of my way when I make a suggestion.
I feel the time has come when every-
one in this country must realise that
there is place, scope, cohesion, for only
two parties. The Congress Party, which
is responsible for securing the country's
freedom, which is today in power, which
has attained a great name and fame out-
side, thanks to our Prime Minister and
Minister of External Affairs, which has
produced the First Five Year Plan and
the Second Five Year Plan, and which
really represents a Welfare State, has
to be there, with differing elements in
it who genuinely feel for the
organisation of a real Welfare State.
The other party is the Socialist
Party, which  believes in  the
early establishment of a socialist State.
Here I hope 1 will not be considered
presumptuous by my friends of the Com-
munist Party if I say that the time has
come when they should reorientate their
policy; and if 1 may put it strongly;
when Bulganin can reorientate his views
with respect to Russia, why not Gopa-
lan? But I would go a step further. The
Communist Party, if it wants to be effec-
tive, must, without ‘ifs’, without ‘buts’,
without limitations and conditions, be-
lieve in a democratic system of socialism,
because 1 know that the workers of the
Communist Party, who are really great
workers, who work day in and day out,
feel for the poor men. I want them,
therefore, not to feel shy. I want that, if
they want to have a real r, the
whole of our people who believe in so-
cialism here and now should join to-
gether, not on the basis of the methods
of dictatorship or totalitarianism. but on
the basis of a socialist democracy. If
only my friends can take courage in
both hands and try to see that this is
good for our country, we shall, in course
of time, build up and establish a real,
effective socialist party in the country.
There are two parties, I tell you; there
is the Socialist Party representing the
socialists, and there is the Congress
Party, representing a welfare State. The
time will come when the country can
ook forward to both these parties for
the reconstruction of the country and
for giving the Keopie fundamental rights
of a higher character. Then Socialist
Party could be considered fit to_become
an alternate Government to Congress.
2 PM. .

If 1 have said certain things, I have
said them in a conscience. My Com-
munist friends may think that I have
put it as a poser. All the same T have
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felt it very sincerely and so 1 am plac-
ing it before them. Then alone, one
union for one industry will be possible.
Then alone, a real negotiating machinery
Gould be started and then alone an in-
dustrial truce could be produced. I do
hope and wish that the Communist
Party realised its responsibility.

They must reorientate their policy in
a manner which will leave no doubt in
the minds of the people. They will be an
asset. The socialist party of that kind
would be an asset to the country. I have
taken too much of the time perhaps. I
merely wanted to speak on some of
these fundamentals which may be more
educative or which may be more pro-
pagandist but certainly the time will
come when we have to realise that there
is scope for only two parties in this
country and we have to advance our
country to the rightful goal. I am abso-
lutely certain that if we can follow some
of the ideals that I have mentioned, the
:ime]dwilt come when India will lead the
world.

Dr. Krishnaswami (Kancheepuram) : 1
have so much.to say but so little time
in which to compress what I have to

say.
The. Prime Minister, s ring the

Resolution on the Plan, pointed out :

“We are concerned with the writ-
ing of history. We are concerned
with the shaping of the future of
India......... It is also with a
great sense of humility, because,
however great, however competent
we may consider ourselves, we are
small in relation to this mighty
theme that is the building up of
India and taking this country and
its millions of people forward dur-
ing the next five years.”

I hope these great sentiments would
be appreciated by the members of the
Planning Commission. 1 wish that they
take this advice to heart. Whart is im-
portant is not so much the document
that has been presented to us as that we
should rightly plan for the future. There-
fore, today I am critical of some of the
features of the Plan, 1 hope my friends
will not misunderstand me buf will on
the other hand give due weight to the
suggestions that T am making.

What precisely is the status of this
document? Everyone realises that Rs.
4,800 crores allocated for expenditure in
the public sector is by no means a firm
figure. Only the other day, the Finance
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Minister, addressing a meeting of the
planning forum pointed out that this
figure might be exceeded because other
additional projects might have to be
taken into account, such as greater
encouragement of Ambar Charka. Fur-
ther has been stated that events may
happen, supervene and these may lead
to the figure being revised in a down-
ward direction. In either case, the quality
and content of the Plan are bound to
change.

The Vice-Chairman of the Planning
Commission came out with the brilliant
suggestion the other day that agricul-
tural targets could be increased to forty
per cent. from the present eighteen per
cent. without any significant increase
being incurred in outlays on agriculture.
Now, this has prompted the question:
were the original figures so wide of the
mark as to deprive them of any mean-
ing ? Or is this forty per cent. increase
in agricultural production to be brought
about by a spectacular wave of the
hand of some Santa Claus sitting in the
Planning Commission? Or is this a new
technique to silence criticism which has
of late become vocal?

What is true of the size of the Plan
is also true of the assessment of the re-
sources for the Plan. They are essays in
adventure rather than calculations based
on a true appraisal of past trends of
future possibilities of our resources.
What is it precisely that we are doing?

I listened to the Finance Minister
with interest and expected him to throw
light on what precisely we are doing but
was disappointed. The trouble about this
plan is—I hope my friends will be
honest enough to admit it—that it is the
result of pressures which have not had
time to synthesise and therefore is a
veritable hotch-potch. Had the planners
taken two or three months more, allowed
pressures to synthesise, revised their esti-
mates, they might have produced a
much better document. As it is re-
sources do not tally with the proposals
to increase  production; proposals
do not tally with the supply of tran-
sport that would be available in the
coming five years. Targets for specific
schemes do not tally with the allotments
made for them. In the original draft
Plan which was circulated to Members
of Parliament, we had an allotment of
Rs. 90 crores for producing fifteen mil-
lion tons of coal. Now, in the revised
draft, we are allotting Rs. 60 crores for
producing twelve million tons of coal.
There is a struggle, with which I can
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sympathise to harmonise desirable ends
on the one hand with the possible means
of achieving them on the other. The
basetting sin of this document is that
the Commission has sought to be too
comprehensive; emphasis on physical
planning has resulted in a degree of de-
tail which is sotally unnecessary and
cumbersome and which in many res-
pects lays open the door for a wide mar-
gin of error. It would have been much
better to have had a less detailed Plan
which merely indicated the orders in-
volved and the policies to be pursued.
Some credit and weight should have
been given to planning by inducement
which is an important factor in all
planned development.

But, even if the Plan is adopted as it
siands, not much harm will be done.
Nor will much good result. For realities
have a way of shaping plans; realities
are after all hard taskmasters and the
many formulations which appear for-

in
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cannot materialise except on the basis
of good monsoons. ln a period of five
years, probably in the first two years,
our agricultural plan programme and
extension services will be intensively
operated. It is during these two Years
that we may have to import more food-
stuffs from abroad than in the succeed-
ing three years; once extension pro-
grammes get under way and agricul-
tural programmes materialise after
two years in the third year and the
succeeding years we will have more pro-
duction in the agricultural sector. We
would import less and if our luck
holds in the fourth and fifth years we
need not import at all and possibly ex-
port agricultural commodities on a large
scale. This is the objective that we
should aim at.

What is it that we would have to do?
If the Food Minister is able to §
in getting increased quantities of food
and also in being able to build up
buffer stocks, he can lay claim to being

midable on paper would be altered
practice. This Plan is at best a broad
framework of all the desirable things
that we wish to achieve and these have
after all to be adjusted according to the
circumstances prevailing from year to
vear. My hon. friend, Shri Chatterjee,
was cynical about an annual plan. But
I should think that this is the most
constructive feature to be found in this
document. Evidently he has understood
the implications of an annual plan and
1 believe it would be advisable to elabo-
rate on the implications of an annual
Plan, the factors that have to be taken
into account by those who wish to plan
realistically and promote a higher stan-
dard of prosperity in our country.

]Shrl Matthen : Meaning of flexibility
also.

Dr. Krishnaswami: The annual plan
then is the core of sound thinking. An
annual plan, realistically drawn up, will
create and promote the ,prosperity of
the economy and it is my hope that it
will also cure the present l-l)ize Year
Plan of its defects, its illusions, and
grandiose statistical projects, the pro-
geny of Prof. Mahalanobis. What are the
factors on which changes in our Plan
will depend? Fundamentally, we have to
depend on three factors: firstly, the
availability of basic necessities, secondly
internal resources, fiscal and finances and
thirdly, foreign exchange. It would be a
trite observation to suggest that the
prospects of increased supplies of food

considered a second Joseph, the Pro-
vider, in a period of scarcity the suc-
ceeding years.

Now, I pass on to textiles, because
that is the other basic article. It looms
large in current discussions. On the sub-
ject of textiles there has raged an almost
unnecessary controversy; there has been
discussion on many unimportant details
for far too long a peried. We have Minis-
ters ranged against one another. Con-
sidering all that has occurred, consider-
ing that the points in issue, that the
differences are not so material as not to-
be reconciled, we have to attempt a
solution of this controversy. We have
fixed, for instance, ceilings for produc-
tion by mills. These ceilings are ex-
tremely dangerous, especially as we
know that there is a time-lag between
the revision of such ceilings and the
catching up of production. Only the
other day my hon. friend the Minister
of Commerce and Industry in a speech
before the Export Advisory Council
pointed out that our exports of textiles
had fallen by 10 to 15 per cent. during
recent months, that the price of cloth
tended to shoot up. What are the fac-
tors that militate against a revision? Let
us face them instead of avading or leav-
ing them to time and bitter experience
to settle.

The exponents of Amber Charkha are
convinced that the needs of the com-
munity can be met by an expansion of
the Charkha and by increased produc-
tion from Charkhas I hold a contrary
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view and many share my view. But,
where people hold a view, perhaps irra-
tionally, perhaps because it is a matter
of faith with them, and when we wish
to get along with them, 1 think the
time has come when we should see whe-
ther there is not a possibility of satisfy-
ing them without putting a veto on de-
velopment. By all means—this is a fair
offer that I am making—Ilet the State
give such encourag t as is ¥
to exploit the potentialities of the Amber
Charkha. They talk of the employment
potential of the Charkha. Let the State
give as much assistance as possible. Let
the State give a subsidy on each unit of
yarn produced by the Charkha. Let
there be dissemination of the virtues of
the Amber Charkha through official
channels. Let me also add that whatever
yarn is produced from these charkhas,
provided it satisfies minimum standards
of specification, should be brought by
the State at a fixed price, which, in any
case, should not be higher than 50 per
cent of the price that we pay for cloth
produced by mills.

But, having given these concessions,
let me point out that we should not
stop the of mills. It would be
an act of folly, where good intentions
are not matched by organisational abili-
ties, to put a veto on the expansion of
mills. With remote prospects of some-
thing turning u}: in increased quantities
in the distant future, the community
cannot be held to ransom to satisfy the
ideological whims and propensities of
even saintly men. Let us also remember
that these new mills would have to be
located in the Southern region and Pun-
jab. Since it is a part of the policy of
the Government of India to regionally
distribute our milks and let the expo-
nents of Amber Charkha realise that by
standing against the expansion of mills,
they are standing against the develop-
ment of the south and Punjab. Will not
such opposition have dangerous poli-
tical consequences?

Shree Shree Narayan Das (Darbhanga

Central): Will not Amber Charkha be
introduced in the South?

Dr. Krishnaswami: Amber Charkha
may be introduced in the south, in order
to satisfy my hon. friends. You cannot
complain of being exploited. The essen-
tial condition that will have to be satis-
fied by my hon. friends is that they
will have to produce and earn. If this
suggestion is adopted I believe we need
not allot Rs. 60 crores or Rs. 200 crores.
The utmost that the State would be
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called upon to spend would be Rs. 10
crores, because, knowing the potentia-
lities of Amber Chsrdktha, kl.:l:mug the
productive efficiency of Am

I know that that 13 the maximum that
they can absorb provided the subsidy
is given on the lines suggested by me.

What 1 do suggest, however, is that
we should not stop the growth of mills
in either the Punjab or in the south.
After all, regional dispersion of indus-
tries to which we are committed must
be made a reality. The Prime Minister
has repeatedly spoken of changing the
face of India; but how can we change
the face of India if large areas remain
unaffected by the process of change?

If basic necessities are not in short
supply, a kind of check on inflation’
would be exercised. But the fundamental
check on inflation can be effective only
when the supply of money and the sup-
ply of goods is in balance. This involves
two things and I wish my friends in the
Planning Commission would ponder
over them when they draw lép their
annual plans. They have already been
rather late in drawing up annual plans
because, possibly, they are not clear in
their minds as to what should be the
constituents of an annual plan. Our
annual plan must be realistic in the

x financial sense. We have to
keep a watch on the money we put into
the system and the receipts we obtain.
Secondly, it involves changes in taxation
policy. Those taxes, which have a higher
marginai impact on new incomes,
should be levied. In a sense the tax
system should as a whole be more pro-
gressive instead of its being just a little
progressive as it is today. It may be that
we will have to have a combination of
Tower income taxes with a small tax on
wealth and capital gains tax. Unless we
reduce the tax on incomes by about 40)
per cent, it will not be possible to have
a combination of taxes income, wealth
and capital gains. Such s combination
will probably prevent evasion on a large
scale because there will be cross-checks.
At the same time let me, however, point
out that no purpose will be served in
being too ambitious and wishing (o tax
all types of pains and all types of pro-
perty. After all, let us remember that as
planners we have to be practical. We
may have our heads in the clouds but
let our feet be on solid terra firma.

Let me now refer to physical re-
sowrces which are important. We must’
not only have » balance in the aggregate,
which is implicit in the Mah%ﬂiobiq‘
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approach to planning and which has
been incorporated in the report, we must
also have a commodity balance at each
point of fime and place. I have not been
able to discover the  statistician who
can suggest criteria for having a com-
modity balance at each point of time
and each place. The whole thing will
break down and we have to rely on
another method for achieving this ba-
lance. The Planning Commission, how-
ever, discounts the pricing system, but
those of us who realise that the system
is on the whole the best for a proper al-
location of resources, pricing cannot but
commend it to the planners. Once the
State appropriates a certain portion of
the goods for urgent industries in the
public sector, the rest should be allow-
ed to be marketed in the free market.
Let the price mechanism be allowed to
function. .

Mow, Sir, it would be better to allow
the private and the public sectors to
function in the same frame-work of
costs and prices; otherwise, even an im-
portant individual project in the private
sector would rank as less important than
an important project in the public sec-
tor. In short, where we are not peren-
nially in short-supply of commodities,

_the price mechanism can work and
should be made to work. Neither the
Planning Commission nor economists
have a right to discount the price me-
chanism as they appear to do in current
discussions.

A great deal has been said about (ran-
sport. | believe that in transport we will
have a bottleneck. 1 should like
however to remind this House that we
lost a golden opportunity during the last
two years of the First Five Year Plan
for increasing our transport facilities.
Our foreign exchange position was ideal.
We had prices under control indeed in
some cases prices tended to sag. Had
we invested more in railways then, we
would not be in the sorry plight in
which we are today and are likely to
be in the coming years. Those were the
years that the locusts ate. Hon. Minis-
ters today are not willing openly to ad-
mit but T believe in their heart of hearts
they must acknowledge that those were
vital years that should have been utilis-
ed for intensive investment in our rail-
ways and other forms of transport. But
let me not dwell over the past
Heaven, over the past has the power to
recall. In the present circumstances we

" have to impro\ée our rl?a:’il transport for
the purposes of short haulage; this may
‘help to mitigate our difficulties.
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So far as long distance transport is
concerned, we must examine how best
we can co-ordinate maritime transport
with our railways and evolve a proper
ﬁem of freights and a system for

patching certain goods by sea.
Let me hope that these aspects will
be taken into account by the first annual
Plan which we are told would be pre-
sented: sometime next Session.

One can write anything about techni-
cal skill and managerial skill these days,
but after all, one has to arrive at cer-
tain positive conclusions. In the art of
description, the Planning Commission is
a master, but when it comes to taking
a decision, it appears to wobble. Has it
devoted sufficient attention to the re-
conciliation of quality and quantity?
Dilution of quality s a most insidious
process. Everyone knows that in the
engineering branch where we require
engineers of high-grade, if we emphasise
merely on quantity, what would happen
is that enterprises requiring high
grade men to operate would suffer.
How are we going to have a proper
mixture of men of ity with a large
number of men of average efficiency.
After all we are trying to com in a
few years economic changes which have
taken decades for other countries to
achieve. Also, we have to devote more
attention to managerial talent and per-
sonnel. There are people who run
an industry as distinct from the finan-
ciers of industry, whom we ought to
encourage and who ought to play a vital
part in the building up of the country
and its economy. There ought to be
greater co-operation and a gréater
amount of admixture between the pri-
vate and the public sectors so that mana-

rial talent may be brought to the sur-
ace. In 1948, when the economic policy
document was before this
House, there was a singularly lucid
paragraph on the need for encouraging
new managerial talent. Eight years have
elapsed and we have not as vet been
able to decide upon methods for dis-
covering and encouraging managerial
talent; we are yet in the process of
searching for criteria to measure mana-
gerial talent.

1 should like to refer to perspective
planning. The Prime Minister referred to
the need for having a proper perspec-
tive. All are agreed with him on the
need for having a proper perspective.
It is one thing to have a perspective;
but it is another matter to speak of a
perspective planning. Listening to the
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Prime Minister expatiating eloquently
on the need for dzﬂrspective, I was re-
minded of two iptions, one  of
which is to be found in Plato’s womk
on the Statesman and the other given by
Keats. The former is rather long and I
therefore forbear from quoting it to the
House. But the latter is short and pro-
bably more appealing.
“Then felt I like
of the skies.
When a new planet swims into his
ken;
Or like Stout Cortez when with
e eyes.

ea‘gl-lle egteu'l:t:l at the Pacific—and all

his men.

Look'd at each other with a wild
surmise.
Silent upon a Peak in Darien.”

But perspective planning on the other
hand is a scientific fiction and a statis-
tical abomination. The longer the period
chosen the less chances there are for any
argument being found out to be fallaci-
ous and proved to be wrong. One can
understand the statistician analyse the
facts of the past or the facts of the pre-
sent to serve as a guide for action in the
immediate future. But surely he cannot
pretend to paint a picture of events len
or fifteen years hence. This has been left
to astrologers to predict. Has it come to
this—that astrologers are masquerading
in the garb of statistician in the pre-
cients of the Planning Commission? The
time has arrived when we should make
an attempt to purge ourselves of these
fictional ideas and apply our minds to
realities and help formulation of rational
policies. )

Talking of perspective, one cannot
Sufficiently empham;tcmﬂw need for hav-
ing a proper perspective on foreign aid.
The Planning Commission estimates that
we require Rs. 900 crores foreign aid.
Such aid would be marginal compared
with our needs. But the marginal amount
would make the difference between suc-
cess and failure of the Plan. Let hon.
Members consider this aspect. It at once
raises the question of the attitude that
we should adopt towards foreign assis-
tance. It is certain that no sensible per-
son would recommend—and I would be
the last to recommend—that we should
subordinate our foreign policy to the
financial needs of our country. But hav-
ing said this we cannot ignore facts.
1 would like my hon. friends to realise
that we cannot ignore the fact that we
require substantial foreign resources if
the Plan is to succeed. How are we to
obtain this aid? Fortunately, we have

some watcher
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friendly relations with both the blocs
and this helps. But the possibilities of
gerting foreign aid from the Soviet Union
ave to be viewed in the context of the
developmental needs of the Communist
countries and of China. After all,
the Soviet Union is the only major
country which can finance the de-
velopment of these countries. It is
only what is left over that would be
available for us in India. This is not to
suggest that we do not want it. We want
it, but we want more. It is time we in-
troduced a perspective into the amount

of aid that we have received or are

likely to receive from the Soviet Union.

In the first Five Year Plan, the United

States of America and the United King-

dom were responsible fer 90 per cent. of
the aid that we received. We know. for
instance, that there was a re-investment
of profits to the tune of Rs. 116 crores
in this country from the United King-
dom—not an insignificant amount. The

United States, apart from the wheat
loan which came at a critical period in
our history and practically saved the

first Five Year Plan, has given us Rs.

40 crores annually as aid during the

past five years. | am not saying that we
should blindly accept foreign aid. No in-
telligent man will recommend that
course. Each form of assistance must be

examined on its merits., But the time

has arrived when Members of Parlia-

ment, when Ministers of Government,

should bestir themselves and think of

how and in what form aid would be

most useful, the points at which it would

be most needed and the manner in

which it can be secured. It would be

patriotic to think on these lines. There

are some who talk of aids with strings

and there are others who talk of aid

without strings. But the greatest obstacle

is that which hampers a rational con-

sideration of this problem. 1t is impor-

tant that we should view these things in

the proper perspective. Now Mr.

Speaker, it is easy to convict the Plan-
ning Commission of being blind to reali- .
ties. I can well realise that many of the

figures are wide of the mark. Many of

the targets are impractical of realisation.

But the annual plan will, however, heip

us to have a clearer perspective of how

we are going to plan in this country, to

bring about a greater amount of pros-

perity.

In the context of development, the
question whether it should be the public
sector or the private sector is of rela-
tively minor significance. After all in the
First Five Years, since 1950, in spite
of the great increase in the public sector,
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there was also an increase in the pri-
vate sector. One thing I will mention.
The private sector should not be con-
strued as a s.atic thing, confined to just
a few groups which are today in a posi-
tion to dominate. Unless it is extended
to other areas, unless there is a i-

bility of new managerial talent the .

skill being brought to run it, the private
sector will not survive.

1 am glad that the Prime Minister
has set his face against the Frogoaai to
have a ceiling on incomes. 1 wish that
he had done so earlier. It must be obvi-
ous to critics who point out to the in-
consistency in our  attitude to land
where a ceiling is recommended, that
land is on a different footing from in-
comes. Assuming that we are to have a
ceiling on land, however logical or
otherwise such a policy may be we have
to remind ourselves that while land is
with us, incomes are a fluctuating
phenomenon. ‘Land’, said Ricardo, ‘is a
stock while income is a flow’. If we put
a ceiling on incomes, the flow of ser-
vices may cease. Productive efforts may
decline and instead of having a Socialist
society we might have a stationary so-
ciety in which initiative is at a discount
and Hfe'is without adventure.

Shri Matthen : In spite of the adverse
criticism that have been offered by
several Members about the Plan, I feel
I shall be failing in my duty if I do not
express my unstinted admiration and ap-
preciation’ of the Plan. It is a great
document, It is a well-arranged, well-
conceived document indicating the pro-
blems which face the Indian people in
the next five years. As the Eastern Eco-
nomist points out, the Planning Com-
mission is a great clearing house of in-
formation and by and large an honest
instrument for the deciding of economic
progress. It is not only honest, it is an
efficient document, a practical document.
The Commission has done its duty per-
fectly. The ball has been placed before
the Indian people. It is for them to carry
it to the goal.

As the Prime Minister pointed out,
we have crossed the first serious hurdle
of a vicious downward economy. We
have improved our economy and from
now on 1 consider the road is the royal
road of progress if only we will not com-
mit suicide.

There are two or three snags I see
in the proper implementation of the
Plan. The first is strikes. I would appeal
to my friends on the other side and all
others interested in labour-management
telations to come to some sort of indus-
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trial truce as my hon. friend Shri Giri
said. Of course, he is more competent to
speak about it than I, but I can tell
you it is a major factor. Unless that
is done, the implementation of the Plan
will not be delayed by the lack of re-
sources but because of the strikes.

Secondly, there is the S.R.C. Report.
I am not saying anything much about
it except to aj 1 to all my colleagues
here including Members of the Treasury
Benches to put first things first. The
eradication of poverty is a major pro-
blem to us. Nothing that stands in the
way of that should be attempted. When
we have practically gbt over this we
can think of it

The third obstacle I find is the doc-
trinaire approach of some of the
people in my P as well as in the
other parties. But I find my friends of
the Communist Party are becoming
more realistic and 1 hope my friends will
realise the importance of that. I am not
saying anything more about this be-
cause the time at my disposal is very
limited, but, as the Prime Minister has
pointed out, huge technological advances
have taken place in this century, and
not to take advantage of them will be
absolute folly and it would be suicidal.
In this connection, may I read an ex-
tract from the report of the interna-
tional planning team of the Ford Foun-
dation :

“Modernisation on the other
hand creates employment. Improve-
ments mean more and better pro-
ducts and lower and lower cost
price, and result in greatly expand-
ed demands and markets and thus
expanded job opportunities. Reluc-
tance or failure to appreciate this is
not only responsible for many of
the difficulties observed, but are
real obstacles in the way of any
organic effort towards improve-
ment.”

The report continues :

“Without modernisation, Indian
industries which cling to absolute
equipments are condemned to
mediocrity and eventually elimina-
tion. Only by adopting efficient
methods of production as soon and
as widely as possible can small and
village industries take advantage of
the good opportunity which now is
to lay the basis for a promising
long-term development. This is not
to say that hand work and manual
skills do not have a place. But it
is not sound to use hand power for
the sake of hand power when
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machine power will enable the in-
dustry to meet greater demands at
greatly reduced costs, and enable
Indian workers and craftsmen to
produce according to their skills
and capacities.

Such measures will eventually
eliminate feudalism and traditional
apathy inherent in village life due
to the absence of useful regular em-
ployment for generations.

Before I proceed lfurt.her, let t:;:e say
that I give my general support to the sug-
gemiong1 of my hon. friend Shri Patnaik
for co-ordinauon of civil and military
activities. We are following our old tra-
dition of the British days, but in modern

* days civilised countries in the world are
all making their attempts at co-ordina-
tion. I have no time to go into it, but 1
support that proposal of his.

. other point the Prime  Minister
mentioned was the need for foreign ex-
change. My amendment No. 5, if im-
plemented, will give considerable foreign
exchange. The amendment is as follows :

That in the resolution, add at the
end :

“and further suggests that as the
Ship Building Yard at Visakhapat-
nam can be expected to cope with
hardly half of the target for ship-
building during the Second Plan
period, and as there is no prospect
of getting the ships built in foreign
Yards within a reasonable time, im-
mediate steps should be taken to
start the work on the Second Ship
Building Yard, so that the Yard
should be in operation from at least
the third year of the Se.coud Plan”.

Shri Feroze Gandhi (Pratapgarh Distt.
—West cum Rae Bareli Distt.—East):
1 hope vou will not withdraw the amend-
mernt.

Shri Matthen : I hope so.

The provision for shipping was not
adequate in the First Plan and the im-
lementation was worse. The provision
ﬁas been steadily deteriorating during
the various stages of consideration of
the Second Plan. The original figure of
15 lakh tons G.R.T. for the Second
Plan was reduced to 10 lakhs which has
again been reduced to 9 lakhs which is
less than 50 per cent. of the targets laid
down by the Shipping Policy Commit-
tee in 1947 for implementation before
the end of the First Five Year Plan.
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This low target is all the more indefen-
sible if we are to qualify ourselves for
that international status in various ship-
ping matters which is only given to such
maritime countries as have a minimum
of 10 lakh tons G.R.T. I will therefore
appeal to my colleagues in this House to
put up the shipping target so that we
may implement the target of 2 million
tons G.R.T. laid down by the Shipping
Policy Committee in 1947 at least by
the end of the Third Plan. The Plan-
ning Commission should give us some
elucidation on this point to give a clearer
picture.

As regards the tonnage that will be
available at the end of the First Plan
period, the Second Five Year Plan gives
us the following figures :

Coastal and adjacent

trades - g13,202 G.R.T.
Overseas trades . 283,505 ,,
Tanker - . . 5,000 "

600,707 G.R.T.

This Tigure has been arrived at by the
Planning Commission, after taking into
consideration the tonnage of the
steamers that are actually under con-
struction at Vishakapatnam and in Japan
and Germany for Indian ship-owners,
but which are likely to be delivered in
1956 and 1957. Seventeen ships were
under construction, six at Vishakapat-
nam, ten in Germany and one in Japan.
The tonnage of these 17 ships would
come to 101,718 G.R.T. Taking, there-
fore, the tonnage under construction but
which would be delivered later, the ton-
nage on the 31st March would come to
507,432 G.R.T. The tonnage employed
in the coastal and adjacent trades would
be 85 ships with a G.R.T. of 256,812.
The tonn: employed in the overseas
trades would, therefore, come to 52 ships
with an aggregate F.R.T. of 340,620.
These figures do not tally with the
figures given by the Planning Commis-
sion, of 600,000 and odd tons. For in-
stance, while the tonnage employed on
the coast is taken at 317,202 G.R.T.
by the Planning Commission, the actual
tonnage employed, even after taking into
consideration the tonnage wunder con-
struction which would be delivered
later, is only 85 ships with an aggregate
F.RT. of 256,812, Thus, here is a
difference of a little over 60,000 G.R.T.
As this is a matter of very great impor-
tance, the Planning Commission owes to
the public to clarify what the position
regarding the tonnage is both in regard
to the coastal and the overseas trades.
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Shipping is a great earner of foreign
exchange which 1s so badly needed for
the success of the Second Plan. I would
like to draw the attention of the House
to the fact that an annual expenditure
of Rs. 150 crores is being incurred at
present by way of freight charges paid
to foreign companies by us. Every effort
must be made by Government to save a
considerable portion of this amount by
increasing our tonnage.

[PANDIT THAKURDAS BHARGAVA in the
Chairl

On the top of it, we are contemplating
10 import Rs. 1,350 crores worth of
machinery and equipment in the public
and private sectors, and about 60 lakh
tons of iron and steel during the next
four years. It would put up ihe freight
charges by at least Rs. 30 crores more.

The House will remember that India
has lest a golden opportunity in the early
fifties to develop a shipping industry
when she had to import several crores
of rupees worth of foodgrains per an-
num to meet the acute shortage of food.
That was in the early fifties. Ships also
were  available at comparatively low
prices at that time. But we missed the bus
then. 1 do not want the bus 1o be missed
again. When we have to pay such stu-
pendous amounts by way of freight
charges 1o foreign shipping companies,
we should buy ships even at the fantas-
tic prices today if they are available and
save the foreign exchange which we
have to pay as freight charges to foreign
shipping companies.

1 understand that foreign ship-build-
ing vards are so full of orders that they
are unable to give delivery of any order
placed with them, before 1960-61. So,
even the modest shipping target that we
have kept for the nd Five Year
Plan, namely of 9 lakh tons—and in
addition to that the replacements alone
will come to 1 lakh tons annually, be-
cause the average life of a ship is only
twenty years and many ships will be-
come old—even that target we will not
be able to achieve, unless we get them
from outside; because, the capacity of
the Vizag ship-building yard, assuming
that they are putting their maximum,
which has not been the case in the past,
but even assuming that, the capacity will
not exceed 50 to 60 thousand tons per
annum. That means we will never be
able to reach our target, and we are
not Tikely to get anything from foreign
yards.

3-141 Lok Sabha.
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Therefore, it will be impossible for us
to implement our plan unless we start,
at least now, our second ship-building
yard. The Planning Commission have ap-
preciated this, but they say that they
will start it by the third year of the Plan.
If this is so urgently needed for imple-
menting the Plan, why should we take
two years more to start it? My amend-
ment to the resolution says that it must
be started immediately, so that the yard
may be available not only for the com-
pletion of this Plan but even for the
further plans, because with our four
thousand miles of coast-line our ship-
ping position is very very poor.

Shri A. M. Thomas : What about the
personnel needed?

Shri Matthen: 1 am glad [ am re-
minded about it. When Dr. Bleucher,
Deputy Prime Minister of West Ger-
many came to India a few months ago,
I understand that among the several
subjects put up by our Production
Minister he was more interzssted in help-
ing us in putting up a ship-building yard.
Today, you know, West Germany is
Number One among the ship-builders of
the world. I understand that the hon.
Minister is still negotiating with our
Ambassador there to expedite the
agreement. And, as I said on a former
occasion at the party meeting, I am ex-
pecting that when our Prime Minister
goes to Bonn in July, I think. the agree-
ment between West Germany and our-
selves for the second ship-building yard
will be completed. That is my hope.

I am now passing on to Roads. There
again, the problem is that even though
the Planning Commission have appre-
ciated the necessity of developing sur-
plus road traffic, and they are prepared
to give an undertaking that nationalisa-
tion will not take place for some time
and it will be left to the private sector
—that means that they can manage it
without further investment,—even then
it would not be a workable proposition
unless the taxes are reduced. That is the
most important thing. Unless the taxes
are reduced. it will not be a workable
proposition for the private sector to
come in.

T am not at all sorry for the develop-
ment of the public sector. In fact I like
the development of the public sector,
which is as it ought to be. In a socia-
list pattern it is only natural. But I do
not like any public sector activities to
be a monopolistic activity. Without an
element of competition no industry will
progress in the right way. When you
have a monopoly, it corrupts.
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[Shri Matthen])

Therciore, when in this Plan or in a
succeeding plan you attempt to nationa-
lise banks or anything else, my humble
submission is that there must be left a
small—or large—private sector with as

much of financial control as the interests’

of the nation demand; but it must be
left so that the spirit of compelition may
continue. That is the only ihing, but
that is a very important thing. Because,
we have recently nationalised life insur-
ance companies—I spoke on it—,there
again, somehow, nationalisation without
monopoly was not very acceptable to the
hon. Minister. If that is going to be the
policy to be followed in the furure, it
will be a suicidal policy. -Because, the
costs will go up, and efficiency will dis-
appear with monopoly.

The next thing I wish to refer to is
about tankers. We have one tanker now.
We have now got three oil refineries. As
the Prime Minister told the Rajya Sabha
the other day, our oil resources will be
adequate for our needs in a few years'
time, and perhaps we will be able to
export it also. Now, the three refineries
are foreign refineries. My submission is
that we want a fourth one, and it must
be Indian-owned. By 1961, I believe our
oil consumption will be of the order of
5% million tons or something like that.
So one more refinery will be reguired.
My point is about tankers. If you watch
the progress of ship-building during the
last ten vears, you will find that more
than 25 per cent. of the ships built are
not cargo ships but tankers. And we
have the wonderful figure of one now.
We want to develop tankers. We want
to build large tankers for importing oil
from outside so long as we have to im-
port, and small tankers for distributing
refined oil. Our second ship-building
yard can be so equipped as to build
tankers, with the growing need of tan-
kers for India.

In the matter of ports and harbours,
only 50 per cent. of the allotment made
in the First Five Year Plan could be
used. Whatever be the excuse for not
using the allotment, I would earnestly

peal to the Ministry to see that the
aﬁmment of Rs. 45 crores that has been
made should be fully spent as rapidly as
possible. Because, without developmg
them our shlppmg will not be efficient.
1 would say ; develop them on an emer-
gency basis, in view of the fact that you
could not develop adequately in the First
Plan period.
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Inland water tramsport is another
potential that has not been developed.
There was no mention of it in the last
Plan; it was completely ignored. The
railway policy under British rule was
largely responsible for ignoring this form
of transport. If anybody goes to Europe
he will see the great development that
has taken place there in inland water
transport. There is some attempt, I be-
lieve, in that Brahmaputra Scheme. In
my part of the country, especially in
Travancore-Cochin and Malabar, the
rivers have got silted. It will be a more
efficient and cheaper transport. 1 do
not know what allotment has been given
to this, but in the West Coast, 1 mean
in Travancore-Cochin and Malabar most
of the rivers are silted. Similarly, in the
South in Madras State. Dredging of im-
portant waterways is necessary, This
means of transport has not received ade-
quate attention at the hands of the Plan-
ning Commission. I suggest that concrete
and specific plans should be prepared by
the Commission.

Mr. Chairmaa: The hon. Member's
time is up. He must conclude now.

Shri Matthen : A word about synthetic
oil and I shall conclude. For our national
security we want a synthetic oil plant,
because time may come when we ma]y
not be able to get oil from abroad.
is therefore in the national interest that
we should establish a synthetic oil plant
in our couniry.

Shri Viswanatha Reddy (Chittoor):
Mr. Chairman, before I proceed to make
some observations on certain general
principles,—enunciated in the Second
Five Year Plan, I wish to controvert a
statement made by Dr. Krishnaswami a
few minutes ago. He observed that the
encouragement to Amber Charkha is
synonymous wiih placing certain impedi-
ments in the development of textile in-
dustry in the South. I think that is a
very unfair observation made and I do
not think it can, by any stretch of ima-
gination, be construed as an impediment
to the progress of the textile industry in
the South.

I would like to confine my remarks
only to a very few points with regard to
the general principles of the Plan. But
before 1 do so I should like to point out
to the House the observation made by
the hon, Finance Minister on a prior
occasion when he said that actually the
Second ‘Five Year Plan can be construed
as a period when planning started in
India. The first Five Year Plan is in the
nature of a preparatory effort rather
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than a concrete effort. In this back-
ground we have got to judge the general
principles of the second Five Year Plan.

Now our experience of the working ot
the first Five Year Plan has zncoura,
us to embark on a bolder second Five
Year Plan. Planning itself in a demo-
cratic country, was a new innovation
when we started it, and encouraged by
our success, our neighbouring countries
have also embarked on planning. That is
a matter which should satisfv the hon.
the Prime Minister because in his open-
ing address he said that it is not enough
for our country alone to progress. It is
our objective that the region, the South-
East Asia region and if possible Africa
also, should progress with us. Therefore,
if our planning is an example to these
under-developed countries that is a mat-
ter about which we should all be very
happy.

Now the basic objectives of the
second Five Year Plan have been very
beautifully enumerated in this document.
I need not elaborate on these basic ob-
jectives. 1 might merely mention that
they are fourfold. One is the significant
increase in the national income: the se-
cond is the establishment of basic
industries, the tnird is a sizable reduction
in the unemployment position and the
last is the establishment of a socialist
societv. Now, withou: elaboiating the
first three points, I would like to make
detailed reference to this last proposi-
tion. namely, the establishment of a so-
cialist society.

Yesterday, Shri Asoka Mehta was ob-
serving that in a totalitarian society, it
would be possible to compel obedience
to the principles propounded by the
Government and then obtain public en-
operation. In a purely capitalist societv
things are elft laissez-faire and therefore
there is no plan on the part of Govern-
ment to trv to obtain the co-operation
of the people. Tn a society like ours
where we are trying to march to a socia-
list pattern, how are we going to pbtain
the active co-operation of the people?
He posed this ouestion and then he
said that both the assumntion of the
Prime Minister on the one hand and the
assumption of Shri  Gopalan on the
other, representing, in his view two dia-
metrically opposite views were incor-
rect. He sugeested that in our society
we cannot—in a developing economy,
we canno*—offer anv significant increase
in the standard of Hving of the common
penple during the period of develonment
because it is quite inconsistent with the
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increased investment that we propose to
make in the economy during these de-
veloping years.

The only other alternative 1o get pub-
lic co-operation was to go to the people
and appeal to them. Then he objected
to our policy of trying to reduce the
inequalities in wealth because that is the
only temptation we can offer to the
people today in order to obtamn their co-
operation. We cannot offer them any
monetary gains in this temporary phase.
We cannot offer any significant increase
in the standard of living. Therefore, the
only temptation we can offer to the
common man is a reduction in the in-
equalities of income. Unless we can
offer that, we cannot secure the co-ope-
ration of the people. That was the con-
tent of the argument advanced by Shri
Asoka Mehta yesterday. In the same
breath he said this document does not
contain any proposals to achicve this ob-
jective.

Now to falsify the two observations
made by Shri Asoka Mehta in this re-
gard, I would like to make a reference
to a section dealing with the reduction
in inequalities. I refer to page 33, para-
graph 20. The whole paragraph gives the
concrete measures that Government @m—
pose to take during the next Five Year
Plan to achieve the objective of the re-
duction of inequalities. I might just read
this small paragraph which consists of
only a few sentences?

“It must be stressed that reduc-
tion in inequalities in income and
wealth can follow only from the to-
tality of measures and institutional
changes undertaken as part of the
plan. The pattern of investment
proposed in the plan, the direction
to economic activity given by State
action, the impact of fiscal devices
used for mobilising the resources
needed for the plan, the expansion
of social services, and the institu-
tional changes in the sphere of land
ownership and management, the
functioning of joint stock compa-
nies and the managing agency sys-
tem and the growth of the
co-operative sector under State
sponsorship all these determine the
noints at which new incomes will
be generated and the manner of
their distribution. It is the essence
of a planned anproach that all these
measures should be harmonised and
brought to a focus in a manner ihat
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[Shri Viswanatha Reddy]

would ensure an enlargement of in-
comes and opportunities at. the
lower end and a reduction of wealth
and privilege at the upper end.”

This adequately answers the point
made by Shri Asoka Mehta yesterday.

Now, I would like to make a brief
veference to the investment pattern in
the second Five Year Plan distributed
as between the States and the Centre
The Centre’s share of the investment is
Rs. 2,559 crores and the States’ share is
Rs. 2,241 crores. As far as the Centre
is concerned, 1 have no fear of the short-
age of resources or the distribution of
this portion of the investment of the
Centre. With regard to what is called in-
vestment expenditure, the Centre has
got a greater proportion of investment
expenditure to non-investment expendi-
ture. So far as the States are concerned,
as we know, they are charged with wel-
fare activities like education, public
health, communications and so on and
so forth to a greater extent than the
Centre, and therefore the non-invest-
ment expenditure in the States is much
more than the investment expenditure.
In addition to that, we find that there
is a shortage of nearly Rs. 1279 crores
in the resources of the States. How we
are going to make up this gap, is a mat-
ter which should certainly exercise the
minds of all of us.

ER:ATH

1 know that shortly the Finance Com-
mission is going to submit its report
with regard to the allocation of the re-
sources of revenue to the States, and I
hope that the Finance Commission will
aflocate better sources of revenue to the
States. Although the Finance Minister
yesterday expressed his apprehensions
that the Finance Commission might take
away from him a good source of revenue
and give it to the States, yet I feel that
the time has come when the State Gov-
ernments should have in their hands bet-
ter sources of revenue in order to meet
the great obligations with which they
are charged.

Another point in this connection
would be that we should encourage the
State Governments to increase the pro-
portion of investment expenditure to
non-investment _ expenditure. I might
illustrate my point by taking the exam-
ple of the State of Mysore. Owing to a
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fortunate circumstance, the Mysore
State, in the past, had been able to in-
vest a large sum of money on industries.
So, if you examine the budget of the
Mysore State today, you will find the in-
come by way of profits on these indus-
trial undertakings, forms a considerable
Egrtion of the revenue to the exchequer.

, today as far as the Mysore State is
concerned, we can say that investment
expenditure bears a greater proportion
to the non-investment expenditure than
in any other State. The comfort with
which that State Government is able to
balance its budget is incomparable to the
discomfort wi which all the other
State Governments, almost without any
exception, are obliged to balance their
budgets.

Therefore, 1 would suggest that it
should be our endeavour, and particu-
larly the endeavour of the Planning
Commission and the Government of
India, to encourage the State Govern-
ments to spend more moneys by way of
investment expenditure. That does not
mean that we should shut our eves to
the welfare activities. But the propor-
tion can easily be increased, and the re-
venues of the State Governments can
be enhanced thereby.

A few weeks ago, the Prime Minister

was making an observation somewhere,
and he was saying that in States which
are primarily agricultural, he would cer-
tainly see that industries based on agri-
culture were encouraged. He was
making a articular  reference to
the sugar industry. He was saying
that no impediments shall be plac-
ed on the expansion of the sugar
industry in those States which can be
deemed to be primarily agricultural,

Sir, I come from Andhra, and in
Andhra, as I have said several times.
the sugar industry is a typical industry
that can grow, because the yield of eane
per acre is very enormous, and the re-
covery from the cane is also great. Be-
sides, the number of days for which a
sugar factory can function in the
Andhra State is on an average about
250 in a year, whereas in Uttar Pradesh
and Bihar, as the Food and Agricul-
ture Minister said yesterday, it ranges

80 and 120. I would therefore

t that the Planning Commission

and Government should make as assess-
ment as to the industry that is suitable
to a particular State and then try to-



9643 Resolution Re

encourage that industry in that parti-

cular State, thereby increasing the in-
vestment expenditure as compared to the
rsmu-invesimem expenditure in that
tate.

I should now like to make a reference
to the resources position of Government
with regard to the implementation of
this Plan. There is a lot of controversy
raging over this point. There are certaia
people who observe that Government

can never find enough resources to im-

plement a Plan of this size, and there-
fore they will have to resort to a large-
scale deficit financing over and above
the sum of Rs. 1,200 crores that has
been mentioned in this document. But
1 have no such apprehensions.

1 have tried to study the achievements
of the First Five Year Plan with special
reference to this question of resources
and deficit financing. In the First Five
Year Plan, the total investment, whe-
ther it was non-investment expenditure
or investment expenditure, was of the
order of about Rs. 2,000 crores. As
against this investment, we had deficit
financing to the tune of nearly Rs. 550
crores. At the same time, we find that
the cost of living index in the first year
of the First Five Year Plan,was much
higher than that in the last year of the
First Five Year Plan. That clearly in-
dicates that in spite of the large-scale
deficit financing that has been indulged
in in the First Five Year Plan, we have
not had any inflationary pressure.

Shri A, M. Thomas : I do not think
the entire Rs. 550 crores was utilised.

Shri Kasliwal : About Rs. 500 crores
was spent.

Shri Viswanatha Reddy: That means
nearly 25 per cent. of the investment
was met from deficit financing. But
when one makes conventional calcula-
tions regarding the extent of deficit fin-
ancing in proportion to the total in-
vestment, one has also to take into con-
sideration the peculiar circumstances oh-
taining in the country.

In our country, we have what is called
liquidity preference. The people in our
country generally do not go to the
‘banks and put their money as deposits.
They prefer to keep it in cash. To the
extent that they keep their money in
cash, certainly the effects of deficit
financing are being reduced. This pre-
ference which is common throughout
the country is a factor which is very
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significant, when we consider the cxient
of money that ought to be injected into
the society. Although I cannot strzight-
way give a figure which could be safe
assumption, 1 think this should be a
significant factor in considering whether
or not there is going to be inflationary
pressure in our country. I have a feeling
that those who feel rather pessimistic
about the scale of deficit financing
envisaged are trying to err on the side
of caution.

Shri Nambiar: There is alreadv a
price increase.
Shri Viswanatha Reddy : The figures

show that if the cost of living index in
1951-56 was 104, in 1955-56 it was 96.
That clearly shows that the fact of price
rise is only a temporary phase; it is not
going to be a permanent phase.

1 wanted to make several _ofher
points, but since my time is up, I shall
confine myself to just one or two points.
First. 1 should like to deal with this
business of crossing the threshold. The
term ‘crossing the threshold’ has been
used in a very nice way in this docu-
ment, and Shri Asoka Mehta also has
referred to it. He was saying that the
initial period of ten or fifteen years
would be a difficult period when our in-
vestment may not expected to in-
crease to more than 8 or 9 or 10 per
cent. of the national income. Once dur-
ing this period of what is called the
threshold, we have reached a scale of
investment which would be 20 per cent.
of the national income, our economy
will look after itself; there need not
be a great strain on our economy from
that period. This period of crossing the
threshold, when we are trying to give
a certain amount of momentum to our
economy so that in the future it may
look after itself and then there will be a
reater amount of national production
is a period of great sacrifice, no doubt.
During this period of sacrifice, we have
got to take' the people into our con-
fidence because in a democratic set-up,
we cannot afford to ignore the feel-
ings of the people and try to do things
according to our own pleasure.

Therefore, in the process of taking
the people into confidence, we must
try to show a spirit of adventure and
sacrifice which should inspire the com-
mon man. Our behaviour in every as-
pect of life should be such as will
carry this message of inspiration to the
very lowest of our society.
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[Shri Viswanatha Reddy]

In conclusion, I might say that it is
not very exciting to carry on a pro-
gramme which yields a comfortable
margin in terms of effort and finance.
But it is more exciting to strain our
resources and try to achieve our objec-

tives. The measure of the strain that.

we Can put on Our resources is, in my
view, a measure of our intensity of
endeavour to achieve our objectives.
There are criticis who say that this
strain cannot be borne by the economy
of our country. But I should think
those critics are those whose spirit of
adventure has been spent. I should
like to feel and think that the people
of India have got an enormous amount
of the spirit of adventure and sacrifice
and effort. and 1 feel quite confident
that this Plan is going to be a great
success.

Shri Mohanlal Saksena (Lucknow
Distt. cum Bara Banki Distt.) : Mr.
Chairman, Sir, we are supposed to dis-
cuss the first eight chapters of the Plan
Report, but even these chapters deal
with so many important subjects that it
is not possible, within the limited time
allotted, to even refer to them briefly,
for they require detailed discussion and
careful consideration.

So I propose to confine my observa-
tions to some important aspects of the
Plan, but before doing so, with your per
mission, 1 would like to make a few
preliminary remarks. I have examined
the Plan in all honesty and humility and
T have mads comments and sugaestions
in all sincerity and seriousness, but with
a full realisation of my duties and res-
ponsibilities, both as a Member of this
House, the supreme arbiter of the
destinies of 360 million people and
more, and as a member of the premier
_political organisation in the country to
which I have had the honour to bel
and under whose guidance I have g:ﬁ
the privilege of working for the welfare
of the people for a fairly long period,
as long as one and a half times the
average expectation of life in this coun-
try. Sir, I speak what I feel, and I mean
what T say.

Now, coming to the Plan itself, I
~'am not an economist, nor an expert not
even a statistician. I am speaking as
one who has given some thought to the
problems of the people, studied them
and arrived at certain conclusions in the
light of mv past experience.
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The other day Prime Minister refer-
red to experts and the light shed by
them. I have had some experience of
these experts, both foreign and Indian.
I know from experience as you may also
be knowing from ywn—lZat while we
have to give full consideration to their
views we have to be a little careful as
we have burnt our fingers while acting
on the advice of some of them, and so
we have to be a little more careful. So I
speak today not as an expert, for I
believe that experts cannot make effect-
ive plans for the people. Effective plans
can only be made by experts working
with the people, because it is the people
who know the problems of their respec-
tive areas and regions. It is for that
purpose that Acharya Vinoba Bhave has
been asking the planners and special-
ists to go on a walking tour with him
to see for themselves the condition of
the people and to study problems of the
people on the spot.

1 speak today as a fellow pilgrim who
is intent on redeeming our past pledges
given to the people, and sanctified,
pledges by the sufferings and sacrifices
of millions of our people, pledges hand-
ed down to us by our great leaders who
worked and died for their redemption.
I am warried about the growing gap
between promise and performance and
I am still more concerned about the
dissatisfaction and discontent that is
growing among the people, as is evident
from the results of some of the e-
elections. That shows we are losing
touch with the realities of the situa-
tion. So I am speaking not as a critic
trying to make capital to enhance his
chances or the chances of his Party at
general elections, nor as a critic trying
to make out debating points. I am
speaking because I feel that something
has to be done in regard to this Plan
and make certain modifications in the
right direction.

Sir, I am not in the happy position of
the experts who come and go accord-
ing to their convenience. They may not
remain with us to suffer the consequenc-
es of their advice or to see how the peo-
ple fare because of that advice, asthey
were not with us when we were strug-
gling for freedom. These experts cer-
tainly had advantages. They have had
the advantage of uninterrupted educa-
tion in schools and colleges, in India
and abroad. They have made special
studies of science and art, philosophy
and literature and politics and econo-
mics. They received their training and
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made their mark mostly under
the guidance or supervision of our
foréign masters, while many of their
compatriots were struggling for free-
dom. They became, in later life able
administrators, distinguished diplomats,
eminent economists, polished politicians
and skilled financiers. They also dis-
tinguished themselves as clever canvas-
sers and successful salesmen not only
of goods but also of foreign ideas. They
have had -their advantages but they also
suffered  from certain  handicaps.
Though they swear by iron and steel,
unlike iron and steel, they have not
passed through fire nor received any
hammering—] mean the fire of suffer-
ing and sacrifice and the hammering
ascociated with public life. They have
not mixed with the people and they can-
not therefore identify themselves with
the common man nor can they appre-
ciate how he feels because of their
policies or acts of omission and com-
mission. Therefore, we have to assess
their opinions, keeping all these things
in view. I am not opposed to these
experts. I want to take full advantage
of their advice, but, while considering
their advice, we. have to keep in view
that they may not be able to reciate
the situation and may not be with us to
share the responsibilities or to suffer
the consequences of their policies.

Shri Jhunjhumwala: (Bhagalpur Cen-
tral) : Where will they go?

Shri Mohanlal Saksena: Where were
they when we were struggling? After
all, whatever might happen to the peo-
ple, whichever party might come into
power, they may still remain experts
and advisers. We have, therefore, to be
more careful in accepting their views.

After having said this, I come to the
Plan itself. As 1 wrote to the Prime
Minister, these experts and advisers
might come and go,; even friends, old
and new, might part company; but,
fellow pilgrims have got to hand on
together until the common destination
is reached. What is that common desti-
mation? ‘That was setiied by the great
political organisation, the Indian Natio-
nal Congress. It has unfolded, it has
‘developed as the seed unfolded
develops into the tree, roots, branches,
leaves, flowers and fruits and it has
now become a socialist pattern of
society. Formerly, it was oaly swaraj ;
then, it became independence and then,

26 MAY 1956

Second Fize ¥ ear Plan 9648

later on, it became a tive wel-

.fare State and how it has become

socialist pattern of society and co-opera-
tive Commonwealth.

I am one of those who do not believe
in these words as they are not intelligi-
ble to our people. That is why Gandhiji
called it swaraj; not only swaraj, he
called it ‘Ram Raj’, though that word
has fallen into disrepute, having been
misappropriated by certain parties. He
used the words which were intelligible
to the people of this country. They do
not understand what a socialistic pattern
of society is; why it has become socia-
list pattern now. I have always been of
the views that we must think of a family
pattern of society. What is the family
pattern ? In a family, you do not allow
any person to remain idle ; you take the
best out of every member of the family
and you give him according to his needs
and requirements, irrespective of what
he is able or not able to do by himself.
For to my mind socialism essentially
means getting most out of the members
of the society and serving their best in-
terests irrespective of any consideration.
Personally, I think, it would have been
much better if we had chosen such
words to define our goal as would have
been more intelligible to the people.

And for achieving this goal Gandhiji
showed us the way. He showed the
way of truth and non-violence, the way
of simplicity and high thinking, the way
of suffering and sacrifice. The way of
self-reliance, mutuak help and co-opera-
tion.

The other day, when the Prime
Minister was speaking, he talked of the
wealth of the other countries and said
that wealth has grown with technologi-
cal improvements, with machinery and
all that. I may just read out what
Gandhiji said in this connection :

“Increasing search for material
comforts as such is evil and I make
bold to say that the FEuropeans
themselves will have to remodel
their outlook if they are not to
perish under the weight of  the
comforts to which they have be-
come slaves. It may be that my
reading is wrong. But, I konow. for
India to run after the golden fleece
is to court certain death. Let wus
engrave on our hearts the motto of
western philosopher, ‘plain living
and high thioking !"



9619 Resolution Re

[Shri Mohan Lal Saksena)

When the Prime Minister also re-
minded us that we had started the dis-
cussion of the Plan on an eventful day.
He reminded us later on, in the even-
ing, in a speech, that while 2,500 years
had passed by, the message of the
greatest son of India still holds good
notwithstanding the great progress the
world had made with all its technologi-
cal, atomic and other developments. The
voice that was hushed about 2,500 years
ago is still ringing in our ears. And, I
thought, what about the voice that was
hushed only 8 years back. Does it not
ring in our ears ? We are trying to run
after the golden fleece against which he
had given a distinct warning that it
would mean certain death.

So, when the plan frame was pub-
lished, I wrote a few notes on the diffe-
rent aspects of the Plan and sent them
to the Prime Minister, as Chairman of
the Planning Commission. They were
circulated, 1 understand ; but, I do not
know what were the reactions of the
planners. | had made certain suggestions.
It is said in this big book that during
one year a great deal of discussion has
taken place. I want to know how much
of the advice given was incorporated
in the present proposals. I know from
personal experience that even the advice
given by the panels is not even consi-
dered. | was asked to serve on the
Housing Panel. 1 had made it clear
to the Planning Minister that it was no
good spending our time and then finding
that our views are not even considered.
1 was assured that the Ministers con-
cerned would be there and they would
be considered. I do not suggest that my
views should be accepted. But, I am
entitled at least to know that they were
considered at the highest level. But,
what happened ? I joined that panel
and committees were appointed. In the
Housing Panel, there was no reference
to rural housing although the Plan says
that the second Five Year Plan seeks to
rebuild rural India. But, in the agenda
of the Panel there was no reference to
rural housing or village planning. This
is how we think of rebuilding rural
India. Housing policy was also in-
troduced at my instance. It has been
urged from all quarters, including the
UNO study circle. The U.N.O. Mission
on Tropical had come out to  India
and said that building houses and hav-
ing a number of housing projects means
nothing unless we had a definite hous-
ing policy. In India, although we have
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decided to have a socialist pattern of
society, the land policy with regard to
housing is still capitalistic. You sell land
to the highest bidder. That means while
your rent policy is socialist but

‘your land policy is not socialistic. Who-

ever purchases the land may build a
house on it or allow it to remain unbuilt
in the hope that the prices will
rise and he may make money out of the
investment. So for the last § or
6 years, I have been urging before
this House and the Minister since
the W. H. S. Mini came into
being for a revision of thi icy. Even
in England under a capitalist Govern-
ment, land goes to the persons accord-
ing to their needs. We considered some
suggestions; we spent some days on
rural housing and policy. Later on, we
found that even reports of this com-
mittee were not considered by the
Panel. The Plan was framed and we
know its recommendations. This is how
our advice was considered and taken
note of.

. There was a meeting of the Consul-
tative committee of M. P.'s. The Lok
Sabha Secretariat has supplied us with
a brochure wherein you have got the
different suggestions that were made. 1
would like to know how many of them
were considered and  accepted. They
need not have been accepted; but,
there must be some indication at least
that they were considered and rejected
on good ground. It is said that this
is a People’s Plan; but, that means
you must consider the views of the
ple or the representatives of the people.
You may accept them or not ; you can-
not reject without considering them.
But because certain persons sitting here
in the Planning Commission have come
to certain conclusions, it is not the pro-
per way to deal with the points raised
by others, who might hold a different
view. You may do this now, but you
cannot do so for long, because if you
do so, you will not arrive at the right
conclusion. My approach may be
faulty; my thinking may be confused;
my mathematics may not be up to the
mark as pointed out by one of the
Ministers, but you have to show that it
is s0. But you cannot afford to ignore
me and people of my way of thinking
for long. For, by not bringing home to
me my error you prolong erroneous
thinking and confusion. Just as enthu-
siasm 1s infectious, similarly confusion
is also infectious and by this atti-
tude you will be responsible for the
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spread of confusion. I know there is so
much confusion even in the Planning
Commission itself. Here is Shri Neogy,
a member of the Planning Commission,
who has appended a minute of dissent.
You have incorporated it. He has rais-
ed certain points. Either you must show
‘that these points are wrong, these ap-
prehensions are ill founded or that you
are taking mﬁ;ﬁ“ remedial measures
to counteract those apprehensions or
fears. But you have done nothing and
have simply incorporated: it and
seek approval for the Plan. We may
record our general approval for the
Plan but, after all, we have to come face
. to face with actual realities.

In regard to resources, [ had submit-
ted a note, and 1 had spoken about it
in Committee A ; you have got a copy
of my speech. While T am not opposed
to the size of the Plan, I think the
Planning Commission was not properly
advised when it invited proposals from
the States without giving any idea about
the finances. Consequently the plans
had to be cut down in certain cases to
the extent of two-thirds. When States
submit proposals which have to be cut
down by two-thirds or even one-third,
it means something very serious. After
all, either those Plans were prepared
after proper consideration or they were
not prepared. If they were prepared
with proper consideration, it becomes so
difficult to understand this cut. I have
made a suggestion, and that is this. You
might have made the period of the Plan
even seven years, but you should have
included those schemes therein, and
told the different States that it'is for
them to fix the priorities ; that certain
schemes may come in the first five years
and the others in the last two years.

About the resources, there is the
question of deficit financing and there
is the question of economy. 1 had sub-
mitted a note in this connection, as well.
Even today, Shri Deshmukh, the
Finance Minister, while he was speak-
ing, said that there is tax evasion,
which may be Rs. 20 or Rs. 30 or even
Rs. 40 crores. How much of it have
you taken into account in providing
for the resources? Have you taken
.even one pie on account of it? You
have not. In my note I have suggested
that Rs. 250 crores will be raised by
introducing certain measures to prevent
tax evasiom.

About economy, I had made a refe-
rence to it in my note and had asked
the Finance Minister to reply to the
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points 1 had raised therein, but in his
general way, he tried to ridicule the
idea, because he thinks that he has the
last word. He stated that if there could
be an economy of the order of Rs. 50
crores, instead of Rs. 250 crores as I
had envisaged then he would vote for a
statue for me during my life-time. But
if he had referred only to another col-
league of his, he would have learnt that
after all mine was not a paper scheme.
It is a painful thing for me to  have
to refer in this House to the fact that
1 was Chairman of the Railway Grain-
shops Enquiry Committee and the re-
commendations of the Committee, whea
implemented were responsible for sav-
ings to the tune of nearly Rs.
13,67,00,000 per year. I do notlike to
refer to that. If he had only referred
to the old records, he will find that
when I took charge and became Minis-
ter, within three months of my taking
charge of the Ministry I was respon-
sible for effecting economy to the tune
of 33 per cent in my own Ministry,
which had been started only five or
six months earlier. Even in 1950 I had
correspondence  with Shri Deshmukh,
making certain suggestions. Yesterday
when 1 read the report of the Auditor-
General, 1 remember 1 had referred to
this item of entertainment. At that time
there was an  expenditure of
Rs. 80,00,000 on this item. It is not that
1 had written something without know-
ing about what I was writing. About
the salaries, I had given a list of officers
who were getting Rs. 500 only one or
two years ago, were drawing Rs. 1,500
and Rs. 2,000. In Pakistan, they had
mads it a rule that any person would
not get on promotion more than 25 or
30 per cent addition to his salary at the
time of partition.

Shri Feroze Gandhi : What about the
Pakistan official who became Governor-
General ?

Shri Mohanlal Saksena : That is quite
different. Even there, the Pakistan Gov-
ernment have made certain rules to that
effect. The hon. Finance Minister here
is not serious about at all.

If he referred to another Cabinet
Minister, he will find that a suggestion
was made to me to name one of the
markets after me, and I declined it
1t does not show any credit to me. It
is due to the fact that in my early years
1 was associated with one who was
rgearded to be the embodiment of sacri-
five Tyagmurti—Pandit Motilal Nehru.
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Somebody said to him that when Swaraj
would come, the members of the Nehru
family would high posts and he said :

“My great ambition for the members
of the Nehru family is that they may be
buried in the foundation of the edifice
of Swarij because that will provide the
strongest foundation for it.”

The way my tions were receiv-
ed by the Finance Minister shows he is
not serious about economy with his vast
knowledge of literature, Sanskrit and
English, and a fund of proverbs and
sayings, not only of Marathi but now
also a smattering of Telugu, I may sug-
gest to him-that he may think of suitable
epitaphs for the graves of the reputa-
tions of some of these exports responsi-
?:Ic for the preparation of the present

Tan.

About the First Five Year Plan, there
are so many achievements referred to.
1 am not one of those wishing to find
fault with the achievements. Surely, we
might make mistakes here and there.
After all, when we launch upon a
scheme like that, we are bound to com-
mit mistakes. What I am concerned
about is that we are not profiting by our
mistakes. We do not become wiser even
after the event.

It is said that there has been greater
production both in agriculture and in
industry. After all, a plan may be vitia-
ted as much by over-production as by
under-production. After all, a plan
means an estimate. They should have
given the causes for the over-production.
Was it becausc of the efforts of the
workers ? I personally have a suspicion
and 1 think it will be borne out on in-
vestigation. I think on a previous occa-
sion I had given out in this House that
over-production was due to the mani-
pulation by the private sector. Former-
ly, there was production, but it was not
shown in the book ; it was deliberately
damaged a little torn here and there, so
that it was unproduction—on that ac-
count. Then, there were a large num-
ber of persons who were kept in employ-
ment because of the excess profits tax.
They felt that they were paying the
men out of the money that would other-
wise have gone to the Government. So
they thought of paying to the workers
instead of giving it to the Government.
It is because of this that while produc-
tion has gone up, employment has gone
down. I am not satisfied with the state-
ment that the income per capita has in-
creased. The national income has in-
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creased, There are lakhs of persons
whose income is nil ; it is not only nil.
f a person is unemployed, it is minus
because he has to depend on somebody
else. Nine years after the advent of
Independence, we are not able to
guarantee able-bodied men and women,
work. They are prepared to work for
eight hours and do manual labour. If
that is so, I am not concerned with all
the arguments that have been put for-
ward in- the chapters dealing with that

prob]em.'

In one of my notes dealing  with
labour co-operatives, I have pointed out
that there is no agency to fight unem-
ployment in the villages. I have sug-
gested a scheme by which we can gua-
rantee employment to at least fifty lakhs
of workers by spending about Rs.
crores in the villages. You can give them
employment for five days in a week.
I wonder if the Planning Minister has
even read it. It was sent to the Prime
Minister ; it was also circulated to all
concerned. Even the Deputy Planning
Minister asked me whether I had a
Planning Commission working in my
house. I told him that there was a
Planning Commission consisting of only
one person with the assistance of not
even a clerk. But, I was serious and I
feel that we cannot go on like this.
You should be able to tackle unemploy-
ment in the rural areas by some sort of
a scheme. Otherwise, you cannot change
the face of the country. Did not
Gandhiji tell us: “The face of India
can be changed l:m]g«r when the face of
the village changes”? After all, India
lives in villages.

Take the housing problem. You are
providing for Rs. 3 crores for tackling
the housing, problem of middle income
groups, that is those whose income is
more than Rs. 6,000. For the rural
housing, you have provided Rs. 10
Crores. You say you want to rtebuild
rural India. Then, you have provided
Rs. 40 crores for the low income group.
As | saw you must first supply them
with housing sites and the cost of two
or three rooms to begin with at a mini-
mum cost. If they want to build more
rooms, you should not go out of your
way jo help them. What is the princi-
ple of rationing? Are you giving more
rations because a man is earning more ?
You arc going to build only 5,000
houses with the amount of Rs. 3 cror-
es. But with Rs. 10 crores, you are
tackling the problem of housing short-
age and slum clearnace of 5,50,000 vil-
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lages. Whatever money you are ear-
marking here is going to be spent in
the towns only. It is either slum clear-
ance or loans to the low income group
or the middle income group. You are
providing Rs. 120 crores in all but
out of this only Rs. 10 crores
tor rural housing. It is a mis-
nomer to say that the second Plan has
a rural bias ; it is adding insult to injury.
Gandhiji has said that the cities can
take care of themselves and we have
to look after the villages. [ am sorry
. that our Planning Minister who is a
signatory to the Sarvodaya Plan, is also
a signatory to this Plan.

Taking my inspiration from the
Ssrvodaya Plan, I have suggested an-
other scheme to tackle the labour prob-
lem. I would request Shri Nandaji, who
is a signatory to that plan, to consider it
and tell me its shortcomings and defects.
I am one of those who take things
rather seriously and mean what they
suv. It is disappointing and we cannot
make headway like this.

There is a lesson which we should
take from the First Plan. The Ministers
were talking of controls. They were

staking their reputation. But, there was’

a person who was not an expert and
who knew the needs of the le. He
felt differently. Despite the figures sup-
lied by the Plaoning Commission and
his Ministrv, he came forward and he
defied the figures and did away with
controls. There was difference of
opinion no doubt, at that time. Thanks
to his far-sightedness, we are in a happy
position today. Had the controls con-
tinued, would we have been in a posi-
tion to talk of these Plans? Still, you
are thinking of bringing back those con-
trols. with their concomitant corrup-
tion. 1 am not against controls as such
as I am not against pranayam or breath
control. If your system is defective or
you are ill and diseased, pranayam will
do you much harm. Similarly, in a
country like India, where even Ministers
and Members of Legislatures did not
see any harm in giving away petrol
coupons for pertol to others, it shows
what importance we attach to controls.

An Hon. Member: Members never
had coupons.

Shri Mohanlal Saksena: We used to
have. Take the instance of England.
One of our Ministers went to England
and he was given some coupons for
chocolates. He did not use them and
probably his private secretary or

26 MAY 1936

Second Frie Yemr Plor 9656

somebody wanted to give them to the
hotel attendant. “What should I do with
these?” He asked. “If 1 use them, then
there will be more im%)oﬂs and to that
extent the resources of my country will
be affected.” How many of us can
behave in that way ? Should we talk of
controls in these circumstances?

The Finance Minister has told us that
necessary steps will be taken to check
inflationary tendency. In 1953, we had
to argue with the Finance Minister that
unemployment was rising. The Deputy
Minister of Planning will bear me out.
We had to argue and convince him.
He is not to blame. The figures sup-
plied to him showed that it was not
rising. He will say that inflationary ten-
dencies are not so much visible. But I
am sure that, if you go with this Plan,
as it is, you will see the consequences.
It is not only deficit financing to  the
tune of Rs. 1,200 crores. It is going to
bhe Rs. 2,000 or more. There is a gap
of Rs. 400 crores to be covered up. You
also say that the expenditure may have
to be increased by another Rs. 300 or
Rs. 400 crores. That means the deficit
financing comes to about Rs. 2,000
crores. Then, there is the foreign aid
to which I object. I have dealt with it
in one of my notes. It is not consis-
tent with our high moral stand in world
affairs that the implementation of our
Plan should hang on foreign aids. 1 do
not mind receiving foreign loans or in-
vestments ; 1 do not want to have any
sort of foreign aid. Those who  know
have said in so many words—Yyou may
recognise it or not—that such aids have
got strings, they are given with the
object of fighting communism.

I can give you one illustration. Ior
Rangoon with the hélp of foreign aid, a
factory—cotton factory—was set up but
it can use only American cotton and no
other cotton. Burma has had to be tied

- to America if that machine had to work.

In a book dealing with formation ot
capital in under-developed countries
Nukse says that it is no good for the
under-developed countries  to have
machinery from America. There labour
is very costly and therefore. the
machines are devised with a view to
reduce labour to the minimum. Unless,
special machinery is manufactured for
the undeveloped countries, machinery
manufactured in U. S. A. is not very
useful. I may again refer to another
warning given by Gandhiji. This was
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-on 31st July, 1947 when he was addres-
sing the Ministers of Industries from
various States. He said that in other
countries, in the machine-age the sur-
vival of the fittest is accepted but in his
view of independence he felt that there
must be room for the weakest. He said,
he was not opposed to machine, but
he would not like that machine should
be introduced until all the human labour
is provided for. So, these are the warn-
ings. Within about 8 or 10 years we are
told by those, who never came near
our freedom movement nor even
swadeshi movement and who were ped-
dling foreign goods, that we will have
to give up all those things which we had
imbibed from the Father of the Nation.
These are not make-beliefs. As I
said, the case of specialist and experts
is differeni. They have neither any past
pledges to redeem not any worries about
the future. They swear by iron and
steel, but whatever iron appears to have
entered their make-up, is because of this
having sat too long on the fence. They
joined us only after the freedom battle
was won. One of the Ministers told me :
“We are old friends.” 1 rold him.
Of course we are. I am not an enemy.
But you come and tell me that the
charkha will have to be kept separate
from the handloom. There I raise my
objection. I have been told by Gandhiji
—and I have learned it all my life—
that round this charkha and handloom
the cottage industries can develop. But
you want to keep them separate. Even
the panel of economists have warned
us : “In conclusion we may wam that
these targets presuppose decisions of
policy and early and speedy steps for
the implementation of those policies”™.
Sir, what has been done? About
these cottage industries a committee was
appointed in May last year—the Karve
‘Committee. That submitted its report in
July and since then we have not been
able to implement the recommendations.
If the cottage industries are to provide
the volume of employment as envisaged
in the plan, if the cottage industries
are to help in the decentralisation of
industries, then these cottage industries
should be placed under one Minis-
try and a Minister of Cabinet rank
should be placed in charge of it.
If ‘that is not possible, then at least all
these six Boards should be placed under
one Ministry. This is what they had
recommended. What have you done?
‘What decision have you taken? You
have not taken any decision. You keep
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on postponing the decision. If you go
on postponing the decision, how can
you provide the volume of employment
you expect to provide? Afterwards it
will be too late. After all, one year
bas passed since the Commtitee was
appointed. They were hustled into sub-
mitting a report. You are not able to
come to a conclusion because some
Ministers think in one way and others
think in a different way. They parade
their differences. They speak about their
differences in public. There are bound
to be differences, I know, in a Cabinet,
but those differences have to be settied
inside the cabinet. They have to be re-
solved instead of the Ministers going on
talking about their own views. It is
much better that you talk about them
among yourselves and come to a deci-
sion. In my own case I can tell you there
were some differences and six times I
had to tender my resignation. The last
time when it was accepted, even my
wife did not know that I had resigned.
Why should she know that ? That low-
ers the dignity of the Cabinet. Perso-
nally 1 feel that now the resignations
reach the Press even earlier than the
Prime .Minister. I think these things are

* not a good augury for the launching of

the Plan. 1 am sure, once it is found
out that the Plan is not going to be
successful, many of the experts and
others would leave us.

Shri N. C. Chatterjee raised a- point
that you cannot raise food production
by 40 per cent. I am one of those who
believe that it is possible and it is with-
in the scope of practicability. It has
been pointed out by the Planning Com-
mission that at least 10 acres of land
in each village remains uncultivated for
want of resources and because of the
rent laws. The poor people are not
willing to give it to others. Can't we
devise some way by which these 10
acres in each and every village could be
cultivated without encroaching upon the
rights of persons ? I have suggested one
scheme. If these lands are cultivated
that would add to our resources.

Then there is the difficulty of labour,
Formerly, labour used to be emplﬁred
and paid at the time of harvest. Now
everyone wants cash payment. There-
fore, they cannot do intensive cultiva-
tion because there is mot the requisite
labour. In this respect also I have sug-
gested one scheme which will cost onl
Rs. 25 crores. You are going to spend
Rs. 15 crores on local works. Under
the scheme I have suggested, anybody



9659 Resolution Re

in need of labour would be given that
labour from the co-operative society
which 1 have envisaged in my scheme
and payment would be made after the
harvest season. All these things are
there, but you have no time to consider
them. You are too busy with your own
ideas. You think that by sitting here
you can bring out beautiful schemes.
But these beautiful schemes are bound to
lead us to grief unless they are tested
on the touch-stone of realities.

From the First Five Year Plan we
have learned two or three lessons. First-
ly, we must not have very big schemes.
We must have only small schemes which
will fructify, which will produce results
in two or three years. That is the warn-
ing given to us by an eminent person
who said that for undeveloped coun-
tries it is not proper to have very big
schemes which are likely to fructify in
six or seven years. Therefore, I have
suggested the small savings scheme and
many other schemes for development. 1
have suggested the development of five
lakhs housing sites and issuing of hous-
ing bonds, I am sure people would be
prepared to subscribe and give you
money. | had suggested that you lay out
one lakh crchards and issue orchard
savings bonds. People will subscribe to
that and at the end of five years you
will have so many orchards which you
can sell giving preference to the holders
of orchard funds. ) had also_suggested
ration savings bonds. You issue savings
bonds by which the holder of a bond
would be entitle to get certain quanti-
ties of ration at prescribed rates. I am
sure, in view of the rising trend in pric-
es, there may be persons coming for-
ward and the ration bonds may be sold
to the tune of Rs. 10 crores a year.
This is how you can stabilise the price
structure. Whatever money Yyou get
from these ration bonds can be given
to the farmers’ co-operatives or consu-
mers’ co-operatives. Let them purchase
at a little lower price, the difference to
cover up the over-head expenses.

Sir, 1 have got many more things to
say. In the end I would only say one
thing and that is, so far as the Plan is
concerned, you must have fixed objec-
tives. There is no difference about the
objectives, but the difference is only
as to how they are to be achieved. You
must have not only fixed objectives,
but definite and clear-cut policies. That
should not be left to the sweet will of
the Ministers. For instance. we are now
importing honey, we are importing
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butter and other things. We are think-
ing of importing similar things from
the Surplus Commodity Corporation. I
suggest that these imports should be cut
down if we want to save our foreign
exchange. We can produce all these
things here locally. We can even fore-
go these things, but we must not allow
any article of food to be imported.

Then, you can have adjustable annual
targets, though personally I would
prefer triennial or biennial targets
because you know every year we have
the annual budgets and the moment a
scheme is sanctioned it goes to the
States which take a long time causing
delay in the execution of the scheme.
It would have been much better if you
had a Seven Year Plan with triennial
or biennial targeis. But to have annual
plans means nothing. That means you
are only shirking the responsibility and
you are not facing facts. After all, we
are in the first year of the Second Plan.

Sir, my strategy in the first two years.
would be to tighten the machinery of
administration, eliminating all waste,
leakage, superfluity and corruption. We
must gear it up so that it might
take up the additional responsibility
which will be cast on it by the estab-
lishment of a socialist State or a welfare
State or whatever you might call it.
But you cannot run such an organisa-
tion with the officers who have not been
to the fields, who have not seen the
difficulties and sufferings and hardships
of our people. That is why I suggested
to the Prime Minister, “Make it a rule
that everyone of our officers should be
required to spend at least a fortmight
or a month every year in one of the
villages or in the factories. Theh they
will know what is what and know the
realities of the situation.”

Finally, 1 say that you must make
every able bodied male adult work or
pay for the implementation of the Plan
and for that purpose, I suggest a’
labour levy through which I expect a
sum of Rs. 4 crores in the next five
years' time. If that is done, that will
meet the problem to a great deal.

For avoiding unemployment, you
must develop cottage industries as an
essential part of our economy. Lastly,
I will submit that you must enthuse
the people and infuse in them a sense
of national solidarity and create an
atmosphere of austerity in the whole
ﬁtmtry for the implementation of the

an_ .
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Mr. Chairman: In addition to the -

amendments moved on the 23rd and the
25th May, 1956, there are two more
amendments which the hon. Members
wish to move. They may do so.

Shri C. R. Narasimhan (Krishnagiri) :
1 beg to move :

That in the resolution, add at the
end :

“and relying on the enthusiasm
and support of the people, affirms
the common determination of the
nation to carry out and improve the
targets and aims set out in it; and
further czlls upon all the citizens of
India to work wholehecrtediy for
the full and timely realisation of
the targets and aims of the Second
Five Year Plan.” ' .

Shrimati Shivrajvati Nehra (Lucknow
Distt.—Central) : I beg to move :

That in the resolution, add at the
end : )

“and calls upon the nation  to
work wholeheartedly for realising
the targets set out in the Plan”.

Mr. Chairman: These amendments
are also before the House.

4 P.M.

Shrimati Tarkeshwari Sinha (Patna
East) : Mr. Chairman, after the very
interesting and picturesque s by
Shri Mohanlal Saksena, I think my
speech is going to be calculatingly cool,
_because I do not think that warmth of
expression and also that feeling would
be aroused in the House from what I
am going to say. I know that in his
own sphere he has very strong con-
victions and that is why he expressed
his warm-hearted or hot feelings and
this is the reason why he can be very
impressive in his words. But how far
those words can be put into practical
use is a question to be d I
think I should differ with him in certain
respects. 1 would like to deal with those
aspects on which he has thrown a
deal of light. But the last point which
he made in regard to saving bonds is an
original idea and there is no doubt
about it. 1 hope that idea will be taken
into consideration by the Government,
‘but many of his other points are more
sentimental than realistic.
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As regards the achievements of the
first Five Year Plan, anybody can be
proud, except a few frustrated persons
who are decrying everything and who
have nothing else to do than to decry
everything that we do in our country.
We shall continue to do good in spite of
them. I say that during the first Five
Year Plan, we have had a very distin-
guished record. In examination termi-

_nology, 90 per cent of the achievement

is regarded as more than distinction.
We in fact have achieved nearly 90 per
cent of our plan targets. I think it is
a matter to be proud of. It is a matter
in which there is no parallel nor
precedence. With the background of a
democratic Constitution we are pursuing
a Plan and the achievements of the
first Plan are to our credit. I think the

. whole country is proud of that. Not

only the whole country but the whole
democratic world is proud of our
democratic achievements.

An Hon. Member: Who are frus-
trated 7

Shrimati Tarkeshwari Sinha : 1 do not
want to mention their names. I know
that they are frustrated and they will go
on expressing their frustrated opinions.
But I do not think the people think in
that way. Only, those people who are
frustrated make a show of it

As 1 said, owing to the past achieve-
ments, this second Plan, I think, is a
very good and impressive one and its
background is much more sound, and
it is much more promising than the last
one. Secondly, the people have become
plan-conscious. Yet, there are several
paradoxes that have to be faced and
they have already come before our eyes.
We have applied our minds and
we are applying our minds seriously
to them. There is this paradox of
socialist planning in a democratic Cons-
titution. There is the paradox of central
planning in an administrative system
which is very inefficient and whose effi-
ciency can be challenged every now
and then. Then there are concurrent
claims in regard to the lead of the
atomic industrial revolution and also
in regard to the development of hand
industries based on extreme decentra-
lisation. ‘They say that the atomic in-
dustrial needs require centralisation and
not decentralisation. So, we have on the
one hand the need for pursuing a policy
of centralisation while on the other
hand, we are following the policy «of



9653 Resolution Re

- extreme decentralisation in regard to
hand industries. 1 do not know how far
the Government or the planners have
come to reconcile these two aspects. We
have no idea. 'We have no picture
before us as to how these two aspects
<an be canalised and put into common
use. Lastly, and the most important fact
is that we see the problem of the vast
human power at our back and also the
spectre of unemployment. It is very
funny that we do not get enough train-
ed personnel in spite of the vast human
potential that we have. There is a great
lack of technically trained personnel.
On the other hand, we  have
tremendous educated unemployment
among the people who are also téchai-
cally trained. So, these are very seri-
ous, paradoxical aspects which we have
to solve. Fither we have to solve them
or disprove them. If we are going to
solve them, I do not know what plan
is there to work out the solution. I have
very grave doubts about it. We do not
know what they are going to do to solve
these basic and fundamental problems
in our country.

The largest field of controversy is in
regard to resources. The Finance Minis-
ter pointed out that we should not
worry about resources, and that resourc-
es will come in. But the question is,
from where are our resources going to
come ? The Planning Commission has
devoted its entire energy and capacity
to think in those terms and to find out
the resources. But what do we  find
there? As my friend Shri Mohanlal
Saksena said, only the sum of Rs. 2,400
crores is actually provided for. Indeed,
there is no_further scope for the re-
sources coming in, in view of Rs. 1,200
crores having been fixed for deficit
financing and another Rs. 1,200 crores
for foreign aid. Now the foreign aid,
depends on political and international
factors, That means that 50 per cent
of the resources for the Plan have been
taken away by these items. So, there
have been no scientifically calculated
basis for the resources. Let us hope that
everything will come out well for the
country and that the Plan will be very
successful. But suppose something hap-
pens ; suppose we do not get the ex-
pected help, because there is always the
possibility or the probability that some-
thing 'might happen. Then what would
happen ? I think the Government should
have considered this aspect also.
But the gap has been left verv wide
and nobody has given us a satisfactory
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answer.

Shri Neogi bas pointed out certain
aspects regarding the Plan. I do not
want to get popularity which some of
the Members want by speaking very high
regarding the expectation of the financial
resources. 1 do not want to get that
popularity but I want to think in terms
of practical terms or aspects. Shri
Neogy has made certain observations
and I think I am in complete
oneness with Shri Neogy. He has
taken a very definite stand and there
is 2 lot of truth in what he has said.
We cannot plan in an unexpected field.
We cannot plan for the future without
the basis of our resources and without
proper calculations and also without
some definite imagination. The plan
of the country cannot be formulated
without having proper calculations. But
there is this gap which is left. In spite
of the advice of the Finance Minister
that we should not put our heads too
much on this point and that we should
nol devote much atteation to the
question of resources, we are not con-
vinced. Again this morning, the Finance
Minister advised us to keep mum about
the resources, but I am not able to do
that, because 1 feel seriously that the
biggest lacuna in our present Plan is the
lack of definite resources. Our Plan is
so big, so vast and so gigantic that un-
less and until we have the definite re-
sources and until we know wherefrom
they will come in, how are going to be
convinced about it ? We have fixed the
target for the development and welfare
of the country in several aspects, and
have said that it is going to be achieved.
But, owing to lack of resources, if you
face the people and say to them : “We
are sorry we do not have any foreign
investment and so we do not go far
enough and we do not have any capacity
to do those things without definite re-
sources”, well, Do you think, the people
will be convinced, because you tell the
people so? You want to arise hopes
by saying that you are going to raise
the standard of the people to a hi
level, but without 50 per cent of e
resources in your hands; after some
time, if this Plan fails because of the
lack of resources what will happen.?
Can you imagine what calamity, what
catastrophe will befall the couniry?
Nothing can be worse than people whose
hopes have risen whose ambitions have
risen, becoming frustrated. The coun-
try will be frustrated and will break-
up. I do not want to be very pessimis-
tic, but this is what I feel.
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[Shrimati Tarkeshwari Sinha]

Somedays back, I asked a supple-
mentary question from Shri Hathi, the
Deputy Minister of Irrigation and
Power, as to whether the development
work has been stopped in all constitu-
encies or in all local areas. He said the
development work that was sanctioned
by the Planning Commission direct has
been stopped but they have been given
responsibility through the Community
Project and National Extension pro-
gramme. I have toured my area recent-
Iy for 10, 15, days, and I know what
frustration is prevailing there. People
for whom wells and roads were sanc-
tioned, one morning receive a notice
that the work will stop. You cannot
imagine the frustration of the people
who were expecting that there will be
a4 well in their village, that there will
be roads in their village. The frustra-
tion is all the more greater when they
expect a thing and their hope doesnot
materialise. So, I would ask the Minis-
ter of Planning not to raise the ho
of the people very high, so that if due
to lack of resources their ho cannot
be fulfilled, there may not be a great
epidemic of frustration and failure in
the country so that the country may not
break up, morally and physically, so
that people may not-be demoralised
and may not lose their self-confidence.

The Second Five Year Plan is one
of the finest documents and I think
there are not many differences regard-
ing the allocations made to the diffe-
rent branches on the expenditure side.
The resources have been divided and
allotted to particular branches after care-
ful thought and consideration. But even
there, in the matter of railways and
transport, I think there is a big lacuna.
The Finance Ministfir said ttiile deficit
financing will depend upon the trans-
port system. How ? How will the trans-
port capacity of the country be ableto
bear the burden of deficit financing if
we do not develop it? If we do not al-
locate more funds to transport, how
are we to bear the extra burden of carry-
ing the additional consumer and produc-
er goods? There is a big gap here and
the answer is not available. I hope the
Planning Minister will come forward to
give that answer, as to how they are
going to plan the productive capacity
of the country in the next five years
without raising the transport capacity
of the country.

Shri Feroze Gandhi: Bullock cart.
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Shrimati Tarkeshwari Sinha: Even
for the bullock carts I am sorry to say
roads are not available. How many
roads have you got for the bullock carts.
to carry the goods through them? 1
am very pessimistic about that.

Now, Sir, coming to the Plan, many
suggestions were put forward, There
were rumours that the Finance Minis-
ter himself was very anxious that this
Plan should be a Six Year Plan. 1 do
not know why this thing did not mate-
rialise. What was the harm in the Plap-
ning Commission accepting it, if it was
the view of the Finance Minister. My
hon. friend Shri Mohanlal Saksena has
also put forward that idea. If you can-
not achieve a thing this year, let it be
achieved the next year. In that case
there will not be so much frustration.
But if you fail in the middle, there will
be great frustration and demoralisation
in the country. I would again request
the Planning Minister to consider this
aspect of the question, as to whether it
cannot be made a Six Year Plan.

The second suggestion is about hav-
ing a two-tier plan. That means, you
have the Five Year Plan within the
ambit of which you bring out annual
plans fixing definite targets and resourc-
es, let the annual plan be presented to
the country and the House, let it be
discussed and examined to find out the
lacuna, the real position of the resourc-
es, the targets that actually been
realised etc. 1 do not thiok there is any
harm in accepting that proposal. I
request the Planning Minister to con-
sider also that aspect of the question.

Now I come to the resources that
we definitely expect. Hardly any doubts
have been raised, in regard to taxation,
and it is said we are going to receive
nearly Rs. 380 crores from existing reve-
nue and Rs. 450 crores from additional
taxation. I have a feeling of some un-
certainty in that regard also, especially
in respect of State taxation, the lifeanning
Commission’s target is Rs. 65 crores
higher than what the State Govern-
ments themselves have set. After all,
the State Governments know their limi-
tations, they know how difficult it is
for them to raise taxes. They have put
their calculation at the total of
Rs. 160 crores while the Planning Com-
mission has added to it Rs. 65 crores.
How are we going to raise that addi-
tional taxation when the States them-
selves are not very optimistic about it.
Taxation should not come in the way
of saving because savings will be one
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of the biggest checks against deficit
financing. .If there is attraction or com-
pulsion for saving the additional income
generated, and there is no tendency to
spend it away, then I think even if you
go on with deficit financing to the extent
of Rs. 3,000 crores there will not be
any bad effect on the economic set-up
of the country. The Finance Minis-
ter himself said that we should see that
there is no disincentive to saving and
we should encourage the saving habit
of the masses. No, you want to raise
additional taxation on the one side, and
you have to increase the savings on the
other. How are you going to strike a
balance between these two? I do not
believe that people who are just on the
margin of the subsistence level, will go
on saving. They can never save. If a
person does not get the necessary food
he needs, he will certainly spend the
additional money so that he gets more
food. He will never think of the coun-
try, the big plan that we have, etc.
Saving can only come from those chan-
nels where there is scope to save. I
would like that that saving should come
to the Government. r it should
be in the form of additional taxation or
bonds or borrowing they have to decide.
I am neither for nor against any of these
proposals. 1 only ask whether you have
calculated on an economic and mathe-
matical basis as to how far there is scope
for additional taxation which will not
decrease incentives to savings. If you
get additional taxation, well and good.
1 wish you success. But please calculate
and arrive at the necessary conclusion
with the help of proper data and a
methgdical approach. We do not want a
vague approach in this matter.

There is another aspect of the ques-
tion. In -order to balance our deficit
financing, we must increase our produc-
tive capacity. That means we must
divert our resources to consumer goods.
How far are we dgoing to encourage con-
sumer goods and how far are we going
to utilise our resources for the produc-
tion of machinery and tools for achiev-
ing a proper balance and advance in
our economic life? I do not think we
have been given any indication about
that.

[MR. DEPUTY-SPEAKER in the Chair]

I am also not very hopeful about

foreign aid because it depends on so

many political and international factors.

Shri Mohanlal Saksena and some other

Members have expressed themselves
4—141 Lok Sabha
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against foreign aid. I do not think Par-
liament is creating the proper atmos-
phere in this way for foreigners to invest
their money here. We have estimated
that Rs. 100 crores will be received by
the private sector through foreign in-
vestment. Government may be able to
get some money from the World Bank
and this or that organisation, but I do
not think the private sector is going to
get even half the amount mentioned in
the Plan because I think we have not
given it a proper background, though
I feel that we should have given enough
encouragement to this. Let them come
and invest their money so that may push
forward with our economic life. After
sometime we may not need their help
or money. This is not a world in which
some nation can come and subjugate
another, as the Britishers did in the case
of India. The world has gone far
beyond that. The level of consciousness
has grown up very much. So, I do not
believe in the fact that if we allow
foreign investments, there is going to be
any economic subjugation or subordi-
nation, of our country. In fact, it is to
their interest to come and invest their
money. I am not referring to the Uni-
ted States of America alone. That is
not the only country which can give us
economic assistance.. There are other
countries which will not ask for any
privileges, but are prepared to come and
invest, because they want a good in-
vestment field. Bu: we must do every-
thing in our power to create the neces-

confidence in them. I will not, for
the matter, of that, lend a sum of Rs. 5
to a person, from whom I am sure I
will not get it back. That is the psycho-
logy in business ; that is the psychology
between country and country. India
should, therefore, create the confidence
in the rest of the world that we wrill
honour their investment and as we pro-
gress towards our economic goal we
shall return their money. -

Without asking for any favour, 1
believe that there is enough w?}fe tor
foreign investment and we should en-
courage foreign investments. I do not
accept hon. friend's contention that
it is not in keeping with the dignity of
India to ask for foreign loans. Provid-
ed the Government or an individual
comes on his own terms.

Shri Mohandal Saksena: On a point
of clarification. I referred only to foreign
aid : I did not refer to foreign imvest-
ments or foreign loans.
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Shrimati Tarkeshwari Sinha: Sir, I
want to make it quite clear that very
little- foreign aid has come to us as a
gift. Even so far as the United States of
America is concerned, it has given
most of the foreign aid only in the form
of long term loans and that is the kind
of loan we should have, either on Gov-
ernment to Government basis or on
individual to individual basis. We need
not in the least be ashamed of it. Every
country in the world has progressed
only through this sort of help. We
know that all the European countries
are abusing the United States of
America, but they have all taken help
from the United States and they have
now achieved an economic d,
which could never even be thought of
after the devastation brought about by
the war. But, they are into subjected to
America. Even if it is felt that they are
economically submissive ‘'to  America,
they won’t remain so much longer. No
country in the world is powerful
enough to subdue such a vast and gigan-
tic nation as India. I do not think any
country can dare do it with us. There
need, therefore, be no misapprehension
on that score and therefore 1 feel very
strongly that more and more foreign in-
vestments should be encouraged.

‘There is another point that I would
like to make. That is about the gap in
the resources. There is a gap of Rs. 400
crores in the resources. There is no
background for even calculating or
imagining from where these resources
are 1o come. We think that our foreign
uchkange position is good, but I do not
think. . .

Mr. Deputy-Speaker : The hon. Mem-
ber must now conclude.

Shrimati Tarkeshwari Simha: 1 do
not think there is enough scope to fill
this gap from our foreign exchange
balance. The gap in our first Five Year
Plan was met from our sterling balanc-
es. But in the Second Five Year Plan
I do not think there is much scope for
more and more foreign exchange earn-
ing to meet our development works. We
should therefore learn to depend more
and more on our internal production
rather than on imports for which we
require foreign exchange. We should
therefore devote all our energy to raise
internal production.

Shri Gs;)gkgom‘?i ('Nngagr—;lali) Y Mr.
Deputy- r, the second Five Year
Plan g a very comprehensive and lucid
document which has emerged out of
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discussions and consultations over a long
period and is the result of the collec-
tive judgment of our top politicians,
statiscians, economists and other experts
and specialists in their respective fields.

Shri B. S. Murthy (Eluru) : And com-
mercial magnates!

Shri G. D. Somani : I for one do not
share the spirit of pessimism which has
been indicated by certain friends. I
think there is some stage at which there
has got to be a finality to the consulta-
tions and criticisms of the national plan.
The time I think has come when we
should concentrate more and more on
creating a wave of enthusiastic con-
structive efforts throughout the country
and not fritter our energy and talent
in publicly criticising certain aspects of
the Plan which we may not like.

Every section of the community I
believe, as a matter of fact those of us
who are in the Parliament have had
adequate opportunities to place our
views and criticism before the Govern-
ment and before the Planning Commis-
sion from time to time and if it has not
been found possible by the Planning
Commission and the Government to in-
co! certain suggestions that we
had opportunities to put forward, I do
find the slightest justification on that
account to criticise or attack the Gov-
€rnment or to encourage a spirit of frus-
tration or defeatism in the country
which might retard the very objective
which we have all in view,

1 have listened attentively to the doubts
and fears about the resources for financ-
ing a plan the size of which is regarded
by many friends as over-ambitious and
unrealistic. I personally do not share
views and I think if the country’s aspira-
tions are to be fulfilled and if we are to
tackle the problems of unemployment
and poverty in the shortest ible
time, then anything short of a Plan that
has been presented to us will not
serve the purpose. I on the other hand
feel that this Plan is a challe to our
resourcefulness and to our spirit  of
patriotism and it is up to us all to co-
operate with the Government to see that
the necessary resources are created and
are found to see that the Plan is fulfil-
led in the specific period for which it is
intended.

In this connection I would just like
to quote from the Plan itself certain
views with which I find myself in com-
plete agreement.
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The main purpose of the Plan is one
of “generating dynamism in the eco-
nomy which will lift it to continually
higher levels of material well-being and
of cultural and intellectual achievement.”
Again, in the words of the Plan “for
several plan periods to come it is on the
mobilisation of the efforts rather than
gains and returns arising therefrom that
attention has to be concentrated”. The
document continues: “There is no doubt
that given a n’fht approach to the prob-
lems of development including social
policy and institutional change, the
community can draw upon the latent
energies within itself to an extent
which ensures development at rates
much larger than nice calculations of
costs and returns or inputs and outputs
may sometime suggest.”

I regard these observations as of real
significance, and if really we could
create the necessary tempo of construc-
tive efforts throughout the country there
is no reason to be afraid about the re-
sources. 1 fully share the excitement of
the Prime Minister when he said that the
country is on the threshold of dynamic
and vital changes and I think it is the
duty of all, and indeed it is the duty of
every citizen of the country, to share
that excitement and to create an atmos-
phere of stimulating constructive efforts
and the required measure of enthusiasm
which will lead to the creation of the
necessary resources about which we have
got doubts and fears. .

So far as the resources are concerned,
there is absolutely no doubt that it pre-
sents a difficult problem. We have baFore
us several proposals, of additional taxa-
tion and borrowings and various other
schemes in that connection. 1 would
only like to point out that it will be
advisable on the part of the Planning
Commission and the Government to
devise certain itive incentives which
will generate the increase in the neces-
sary resources by an all-round response
throughout the country.

1 would like to make one specific
suggestion in this connection. So far as
the drive for small savings is concerned,
if, suppose, today the Government or
the Planning Commission decides that
fifty per cent of the amount that is col-
lected from a particular area will be
-earmarked for local development in that
-area, I think that itself will lead to a very
substantial increase in the amount of
collections from these small savings.
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Whether that contribution may be in
cash or in labour or in any other way,
I think if there is a positive incentive of
such a nature in various directions. It
will lead to the generation of that enthu-
siasm in the people of that area and
they will do their utmost to save and
invest and bring forward their contribu-
tions for the execution of the Plan.

I think, therefore, that some positive
programme of making the necessary
propaganda and publicity, offering the
necessary incentives, should be formulat-
ed. And the country should observe and
celebrate a Plan Week or Plan Fortnight
when all the political parties—and 1
submit not only political parties but
every institution, whether social, edu-
cational or commercial or, for the mat-
ter of that, all the institutions through-
out the country—should be asked to co-
operate and should be asked to celebrate
that Week or Fortnight to bring home
to the people the salient features of the
Plan and to create in them that spirit
of constructive efforts which alone will
solve the problem of our resources.

In this connection I should like to

. draw the attention of my hon. friends

to the Bharat Sevak Samaj. I think this
institution is doing really very useful
work in the limited sphere of its activi-
ties, and it will be advisable to strength-
en the activities of the Samaj, so that
this non-political non-party organisation
may give the lead in approaching the
people and in creating in the masses
that spirit of enthusiasm and construc-
tive efforts which will lead to a mighty
change in the entire outlook of the peo-
le. Because, we have yet to realise the

ind of results that might follow once
the mass enthusiasm is aroused to the
highest pitch of efficiency, and we have
yet to evolve....

Acharya Kripalani : (Bhagalpur cum
Purnea) : Why don’t we all join it ?

Shri G. D. Somant : Therefore, 1 ap-
Ea] with all earnestness to the hon.

ader of the Socialist Party and simi-
larly to all the leaders of public opinon
in the country to forget their differences
for the time being and to co-operate
whole-heartedly with the Government in
making the Plan the grand success which
it deserves.

In this very context I would like to
make a few observations regarding cer-
tain controversies which rising, say bet-
ween the respective roles of the public
and private sectors. I for one, as Isaid
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earlier, have no intention today of strik-
ing any discordant note. And indeed, so
far as the private sector is concerned, 1
really welcome the approach that has
been initiated in the Plan and the state-
ment that has been made by the Prime
Minister in his opening address.

Quoting the observations made in the
Plan regarding the private
would just like to refer to what they
say. This is what they say :

“The two sectors have to func-
tion in unison and are to be viewed
as parts of a single mechanism.
The Plan as a whole can go through
only on the basis of simultaneous
and balanced development in the
two sectors. *** In fact, it is ap-
propriate to think more and more
in terms of an interpenetration of
the public and private sectors
rather than of two  separate
sectors.”

In this connection I also welcome the
statement of the Prime Minister in which
he deprecated the condemnation of the

. private sector and in which he visua-
lised an important role which the pri-
vate sector will continue to perform
during this historical period when we
are building a New India.

There are various points of differen-
ces which the private sector has and vari-
ous grievances which they are feeling
against the policy of the Government.
My friend Shri Asoka Mehta and many
about the ceiling on income and about
the so-called concentration of economic

ower and wealth. I for one have no

intention, as I said earlier, of using any
counter-arguments. The only approach
that I at present advocate, and the only
dppeal that T have to make to the busi-
ness community, is that here is a histo-
rical period when there is something
abnormal, when some noble efforts are
being made to raise the standard of
living of the people; and therefore,
whatever our own grievances and what-
ever may be our own difficulties, we
must all strive our best to allow our
experience and talent to be utilised in
this ‘mighty task of building a New
India. Therefore, it is in that spirit of
serviee to the community at a time when
historical developments are taking place
that T am not in a mood to indulge in
any sort of indiscriminate criticism of
the several features of the Plan.

I may also maks a brief reference in
this connection to the Industrial Policy
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Resolution which was announced by the
Frime Minister some time ago and which
has now been.incorporated in the Plam
itself. There are quite a few items which
could very well have been left to be
developed by the private sector. But I
think that even under the revised In-
dustrial Policy there is more than
enough to do for the private sector, and
I therefore do not in the least feel dis-
appointed or worried about the future
olij the private sector under the revised
Industrial Policy Resolution. After all,
I do realise that the scope of develop-
ment allotted to the private sector is
rather less than what it is capable
of achieving. But I see no difficulty
why it will not be possible for the Plan-
ning Commission or the Government, at
the appropriate time, to revise these tar-
gets in a higher direction once it be-
comes patent that the private sector can
do much more than the targets which
have been laid down at present, in the
Plan. It is from that approach that I do
not like to go into any details why cer-
tain industries should not have been al-
lotted to be developed by the private
sector.

Coming to the specific suggestions on
a few issues, I would first like to say
something about the allocations that
have been made for transport in gene-
ral and for road transport in particular.
Here 1 feel that the Planning Commis-
sion have ,not acted wisely in slashing
the demand of the Railway Ministry
from Rs. 1,480 crores to Rs, 1,125
crores. According to their own calcula-
tions the Planning Commission  have
estimated that the increase jn the goods
traffic is expected to be from 120 lakh
tons to 180 lakh tons. This shows that
they are themselves estimating about
fifty per cent increase in goods traffic.
But the provision that has been made
in this connection falls far short of their
own estimates. Here, it should be clari-
fied that the estimate that they have
made is also very much an under-esti-
mate, for later study has revealed that
the demand for goods traffic will be
much higher than that estimated by the
Planning Commission. I think it is a
very short-sighted policy to curtail the
programme of railway development.

The only limiting factor that I would
place, so far as the railway finances are
concerned, is their own administrative
capacity to cope up with the useful uti-
lisation of the funds that are earmarked.
Otherwise, so far as this transitional
period of development is concerned, 1
would like the Planning Commission to
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give a free hand to the Railway Minis-
try to go ahead with their expansion
gramme, and not to worry at all about
the funds that may or may not be allo-
cated for them. It will be time enough
later on, after two or three years, when
the railway capacity is developed, to
revise the plan, if necessary.

But even as things stand today, there
are instances where licences have been
given for the development of new in-
dustrial units, but where the railways
are candidly refusing to meet the re-
quirements of these industries simply
because they say that the Planning Com-
mission are not making the necessary
funds available to them for the deve-
lopment of railway facilities in that
region.

So far as the requirements of steel,
cement and coal are concerned, they
will take the major portion of what-
ever allocations have been made, and
all the hundreds of other items of
transport which will have to be catered
to in the Second Five Year Plan have
veen entirely left at their mercy, and
it looks as if the entire development may
be adversely affected, unless the Plan-
ning Commission immediately revise
the allo-ations for the Railway Minis-
try. After all, whatever you invest in
the railways gives an immediate return.
That, of course, is a very small side
of the picture. But it stimulates pro-
duction all round, and therefore the
investment in our railways really pays
a very rich dividend in so many ways by
enriching our economy all round.

1 therefore earnestly plead that so
far as railway transport is concerned,
the railways should be asked to go ahead
to the maximum of their administrative
capacity, so that this bottle-neck which
we are experiencinlg_‘ at present, and
which is bound to be aggravated unless
remedial measures are taken immediate-
ly, is put an end to, so that the trans-
port requirements of the expanding
economy will not in any way be jeopar-
dised.

Coming to the next controversial
point, I would like to say a few words
on the position of the supply of cloth
in the Second Five Year Plan; alﬂwugh
I wanted to avoid any reference to it
Here, everybody has drawn attention to
the defects of deficit financing and how
inflationary gmsures can be generated
as a result of the heavy deficit financing
involved. It is admitted on all hands
that the only effective remedy to infla-
tion is to increase the production espe-
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cially of those essential commodities
which come into the day-to-day life of
the people. So far as .food production
is concerned, we are assured that it will
be increased from 15 to 18 per cent
to about 30 to 40 per cent. But here
again, no specific measures have been
indicated, and indeed there are reports
that so far as the Ministry of Food
and Agriculture are concerned, they are
very much sceptical about the target
being achieved unless further substantial
amounts are made available to them.

Coming to this question of cloth, I
know that those of us who are associat-
ed with the fextile industry are easily
misunderstood. But I would like to
stress one point and that is that the
present policy of Government in freez-
ing the mill production very much suits
the nerve-interest of those who are at
present associated with the textile indus-
try. For, the expansion of mill produc-
tion means more production and less
profits. But so long as no new industrial
unit in the textile industry is allowed,
and so long as the production is frozen,
it leads to some increase in cloth pric-
es and better profits. Therefore, 1 do
not think that this fact can be challeng-
ed that those of us who are connected
with the textile industry are not advo-
cating the revision of the policy from
any selfish motives. Especially, those of
us who are associated with the hig tex-
tile units in the Bombay State are fully
alive to the fact that even if ultimately
Government were to revise their policy
and allow any additional capacity in the
textile industry, it has got to go to the
deficit areas and to the uneconomic
units. So, I do not see the slightest
justification for the charge that there is
any amount of self-interest in our ad-
vocating the expansion of the mill
sector.

Now, let us see what the facts are.
The Bombay Millowners’ Association
submitted a memorandum to the Plan-
ning Commission some time ago, where-
in they have given facts and figures to
prove that even from the employment
point of view, the expansion of the mill
industry will generate the same amount
of employment as the development of
bhandlooms and the Amber Charkha.
Certain facts and figures have been giv-
en to the Planning Commission, though,
of course, they have not even chosen to
acknowledge it immediately or to exa-
mine the various facts and figures given
therein.
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But the fact remains that if you ex-
pand the mill production, that will
place in the hands of the exchequer an
amount by way of excise duties, sales-tax
and income-tax and so on, and at the
same time, the exchequer will also be
saved the amount of subsidy that has 1o
be given to the handlooms and the Am-
ber Charkha, and that amount can give
employment to the same number of
people in other nation-building activities
It will also help the industry to main-
tain the export markets and thus earn
foreign exchange which is so essential
for the Second Five Year Plan. Further
the ple will also be assured supply
of cloth at reasonable prices.

I am not at all concerned or worried
as to what decision Government take
ultimately in the matter. But I only
want a definite assurance that Govern-
ment are seized of the problem. Wis-
dom lies in an intelligent anticipation
of the coming difficulties. There are al-
ready trends in the cloth market which
have adversely affected the export trade.
which have led to a rise in cloth
prices and thus made things difficult for
internal supply. I think Government are
taking undue responsibility in postpon-
ing their decision on this issue. Let
there be some normal expansion of the
mill sector, and let every facility be
given for the development of handlooms
and Ambar Charkha also, and when
are in a position to deliver enough cl
to the people, then it will be quite easy
enough to freeze the production of the
mills. But in the meantime, 1 think
Government and the Planning Commis-
sion are taking a grave risk in allowing
the whole issue to remain in suspense.

It is purely a question to be decided
on economic and technical grounds.
We want to generate the same amount
of employment as the planners are
intending to by provisions for hand-
looms and Ambar Charkha. If we can
convince the Planning Commission that
we can generate the same amount of
employment by the expansion of the
mill industry on the one hand, and at
the same time assist the export markets
on the other, besides ensuring a supply
of better cloth and at cheaper prices,
then I see no reason why this represen-
tation should be ignored. I am open
to conviction on this point. It may be
that our calculation may be wrong. If
it is proved to our satisfaction that there
is no other alternative to provide employ-
ment to that extent than through hand-
looms and Ambar Charkha, then, I for
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one am prepared to revise my opinion,
and come out openly in support of

freezing the production of mills and
gzvelu ing handlooms and Ambar

The last point that I wuold like to
touch is in regard to the question of
regional disparities. Here, I am abso-
lutely in full agreement with the ap-
proach of the Planning Commission and
with the decisions of the National Deve-
lopment Commission that everything
possible should be done to do away with
the regional disparties that are pre-
valent in the country. But somehow,
I feel that this is only a paper policy and
it is not being executed when the time
for decision comes. I shall give you
just one or two instances.

Take the question of the fertiliser
factory, for instance. It was proved to
the full satisfaction of the Ministry that
the location of the fertiliser factory in
Rajasthan would b> most economical,
and that a factory in Rajasthan would
be able to deliver the fertilisers at the
cheapest possible price. And yet Rajas-
than which is so industrially backward
has not been given the benefit of pro-
ducing and supplying fertilisers at low
prices, and the decision was taken on
other grounds to locate the fertiliser
factory in other parts of the country.

Shri B. S. Murthy: What about
Andhra ?

Shri G. D. Somani : Similarly, I may
draw the attention of the Minister to
the development of the lead and zinc
mines in Rajasthan. These are very
valuable assets, and will assist the eco-
nomic development of mines to a
larger extent than is envisaged. But in
spite of serious representations, . the
matter remains undecided even today.
What is wanted is a real application of
the policy in practice. Here is a back-
ward area, here is an area which is
rich in mineral resources, which gives
ample scope for development of indus-
tries on an economic basis, and yet
somehow or other, because the wvoice
of Rajasthan does not reach so effective-
ly those who are in charge of planning
its case goes by default, and though
there is an absolute decision for the
location and establishment of a parti-
cular unit on economic grounds in that
part of the country, yet somehow that
decision is not made available for
Rajasthan. My point is that this dispari-
ty, which is growing—the areas which
are rich are becoming richer and the
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areas which are backward are remain-
ing backward—unless some positive
measures are taken to do away with it,
will lead to lop-sided development and
full justice will not be done to the
areas which have been neglected for
all this period.

Having dealt with these important
points, as I said in the beginning, I
want to emphasise that so far as those
of us who are connected with the private
sector are concerned, we have absolute-
ly no intention of induldging in criti-
cism and controversies which do mnot
bring any fruitful results. Here is a
field in which everybody has to concen-
trate all his energy and talent and ex-
perience in the service of the nation,
irrespective of the fact that we may
not agree with certain policies adopted
by Government and irrespective of the
various differences in approach. Here
is an opportunity which should not be
missed. Let not history record that some
sections of the people, at a time when
the country’s destiny was being shaped,
took an indifferent attitude or indulg-
ed in unnecessary criticism which re-
tarded the progress of the Plan. What-
ever one may feel, and however genu-
mely ons may differ from the Plan, it
is, 1 feel, the sacred duty, obhganon
and respunsibility of every citizen of
India to come forward with all the
necessary tempo of enthusiastic cons-
tructive effort so that the resources prob-
lem will at once be solved.

Shri Kasliwal : Mr. Deputy-Speaker,
Sir, many hon. Members who have
preceded me have given expression to
the excitement of the times we are liv-
ing in. One hon. Member said that this
was an exciting debate. It is not only
an exciting occasion, it is also a solemn
occasion, because I believe that the
deliberations of this Session of Parlia-
ment will go down in the annals of a
free and democratic world as of unique
significance for mankind.

The hon. Member, Shri Asoka Mehta,
when he was speaking yesterday, said
that for the first time in history demo-
cracy was being reconciled to planning.
India is setting a pattern of economic
behaviour which would be emulated
free and under-developed countries
over the world. The First Five Year
Plan laid the foundations for achievi
the socialist pattern of society
upon the values of freedom and demo-
cracy. The Second Plan proposes to
raise the structure of this pattern of
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society. The main aim of the First Plan
was to restore our war-ravaged economy
and to strengthen its base. I must say
that in this respect the Plan has succed-
ed admirably. As the hon. Minister of
Finance has said, the national income
has gone up by 18peroent.I was a
little surprised to hear Shri N. C.
Chatterjee asking, how has the hon.
Minister come to the figure of 18 per
cent as the percentage of increase of
national income. I think Shri N. C.
Chatterjee himself had no figures to
give. All that he was doing was only
banking on his own imagination.

It is not necessary at this stage
detail the other achievements of thz
First Plan. The Planning Commission
itself has made only a modest claim
when it says that on the whole, the
results of the Plan have been satisfac-
tory.

Before 1 examine the basic objectives
of this Plan, 1 should like to join issue
with my hon. friend, Shri N. C. Chat-
terjee, about one mipa.mctﬂnr matter
which had been

. Shri N.

C. Chatterjee seemed to think that the
Prime Minister, while referring to the
annual plans, meant to suggest that
these plans will have no relation to each
other. Shri N. C. Chatterjee is quite
mistaken. All that the Prime Minister
meant was that the entire Plan was
flexible and open to examination every
year. I am glad that Dr. Krishnaswami
who spoke before me, also joined issue
with Shri Chatterjee. I only want to
read what the Prime Minister said about
this when he opentd the debate on this
subject :

“So the House will see that even
as the Report is prepared and even
as we here, in Parliament, are counsi-
dering it, our minds go further.
We think afresh. We think more
and more. We want to vary it here
andﬂ;ere,chmgeit,{g;llhebeuar.
I hope, always. In sense, it
is flexible. We shall consider it
every year, the targets etc., and if
we think it right, vary them™.

So, to say that these annual plans

are plans which have no relation to
each other is a mistake.

Now, I propose to examine the basic
objectives of the Five Year Plan. I am
in complete agreement with those ob-
jectives. The Planning Commission has
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[Shri Kasliwal]
said that these objectives have to be
examined and pursued in a balanced
way. I would like to examine whether
the Planning ‘Commission's allocation in
respect of the various heads are in a
balanced way. Under agriculture and
community development, this time the
targets have been reduced. In the First
Plan, the percentage was 15.1. Now
the corresponding percentage is only
11.8, although I entirely agree that in
real terms, the allocations under this
head are very much increased. The
Prime Minister has said that it is pro-
posed to increase agricultural produc-
tion from 18 per cent to 35 to 40 per
cent. I am’ very glad that he has given
expression to that view. I was really
surprised when an hon. Member here
said that there should be a reduction in
the allocations under this head by
Rs. 100 crores—the Finance Minister
has already replied to that. I feel, on
the contrary, that there should be a1
further allocation of Rs. 100 crores
under this head. Agriculture is the
base of our economy and unless this
base is strengthened, we do not know
where we will be I hope that this
particular suggestion of mine will be
taken into consideration by the Plan-
ning Commission.

Shri B. S. Murthy:
'money to come from 7

Where is the

Shri Kasliwal: ] am coming to the
resources also.

Under the head of industry and min-
ing, the targets have been increased
immensely. pertentage goes up
from 76 to 18-5; in real terms, the
allocation is 400 per cent. I am very
glad that this allocation has been made.
I only want to say that if certain more
allocations had been made in the First
Five Year Plan under this head, we
would not have been faced with certain
bottlenecks, with which we are faced
today. I hope that so far as this parti-
cular allocation is concerned, it  will
be utilised fully.

Many hon. Members have given ex-
pression to their feelings about alloca-
tions under transport and communica-
tions. Shri G. D. Somani who preceded
me said that the allocations under this
head were low. I am in complete agree-
ment with him. This is the most im-
portant item among the five or six
items. I appeal to the hon. Minister of
Planning to give an additional allocation
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under this head. Without this, it is im-

ible not merely to carry our manu-
actured goods, not only to carry the
foodstuffs from one part of the country
to another, but it is becoming impossible
even to export our ores. There is a
great demand outside the country for
our iron ore, manganese ore and other
things. But because of the bottleneck
in transport, it is not possible to export
them to the extent that we would like
to, as we would like have more exports
and more foreign exchange. I do not
want to go any further over this point.
I hope that the Minister of Plannin
will agree at least to allocate Rs. 1
crores more under this head.

This takes me to the question of re-
sources. Most of the hon. Members
who spoke have referred to the question
of resources. I am not at all pessimis-
tic about the resources. On the contrary,
I am sanguine about them. If those
hon. Members who had expressed their
pessimism in this matter had read care-
fully the Report which had been given
to us of the Second Five Year Plan,
probably their pessimism would have
disapeared.

5 pM.

Let me take only one particular point
and that is with regard to the collection
under small savings and the national
borrowing programme. (Interruption).
There are many other points. What does
this report say ? It says :

“The response to government
borrowing programmes has been
encouraging in recent years...,."

Mr. Deputy-Speaker : 1 would request
hon. Members not to raise issues bet-
ween themselves and then try to decide
them.

Shri Kasliwal: I am only trying to
raise an issue but my friend is butting
in.

“..and the target of Rs. 115
crores set in the first plan has been
exceeded by about Rs. 65 crores.”
On page BO, they say :

“The collections under small sav-
ing have been placed at Rs. 500
crores over the second plan period.
The receipts under this head have
gone up steadily in the last few
years—from Rs. 33 crores in 1950-
51 to Rs. 65 crores in 1955-56."
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If under the first plan, the receipts
under this head have been going on
steadily increasing, I do not see any
reason why they should decrease mow.
I am confident that not only will we
teach the targets fixed under small sav-
ings and national borrowing ' pro-
gramme, but, I am sure we will
them. My hon. friend, the lady Mem-
ber, who sat by my side and spoke
previously, expressed doubts about the
gap of Rs. 400 crores. I am confident
that so far as that gap is concerned, that
will also be reduced greatly.

I come now to another point and
that is with regard to external resources.
Again, I respectfully submit that many
hon. Members who have expressed
doubts about our external resources
have not read this. The external  re-
‘sources are expected to come to  the
tune of Rs. 800 crores and we have al-
ready received Rs. 170 crores. I am
reading the last three lines on page 104.

“Resources amounting to Rs. 170
crores are thus already assured for
the plan in the public sector, leav-
ing a balance of Rs. 630 crores for
which arrangements have yet to be
made.”

You will see that we have received
so much in the first plan and already
in the second plan, we have received
Rs. 170 crores. 1 am quite sanguine and
confident that there will be no trouble
in getting Rs. 630 crores in the next five
years. | know that there is a Mission of
the LB.R.D. which has been touring
the country. From the reports that have
appeared in the Press, we are confident
that they are going to make a good
report and we will be able to receive at
least Rs. 300 crores from the IBRD.

. 1 need not mention anything about a
new body which is soon coming up for
which a committee of the U. N. has
already been established and that is with
regard to SUNFED. As soon as
SUNFED comes into existence, we will
be able to bet more resources.

1 come to another point and that is
with regard to deficit financing. Many
hon. Members have expressed doubts
about this. I have none. Let me first of
all analyse what is the ratio of deficit
financing in the first plan to what it is
here. In the first plan, we had deficit
financing to the tune of Rs. 500 crores.
The ratio of Rs, 500 crores to Rs.
2,300 crores which we spent in the
first plan is about the same as the ratio
of Rs. 1,200 crores to Rs. 4,800 crores.
1f there were hardly any inflationary
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tendencies in the first plan, there is
no reason why any inflatiopary tenden-
ciles should appear mow in the second
plan.

Some hon. Members said that prices
have gone up. I say, Yes. In the mat-
ter of agricultural ‘produce and food-
stuffs, the prices have gone up. But,
that is not due to deficit financing. It is
due entirely to the fact that there were
late rains, and floods. Only last vyear,
hon. Members were shouting in  this
House that the prices are going down
and there should be price support and
within a period of 6 months, because
some prices have gone u& for certain
reasons, they are saying that it is due
to inflation. I maintain that there is no
inflation in this country and that if cer-
tain steps are taken by Government I
am quite sure that the hydra-headed
monster of deficit financing which has
been giving so much trouble to so many
hon. Members will not be there. If ne-
cessary elasticity in the supply of con-
sumer goods is provided for an increased
generation in the purchasing power of
the country, there would be no danger
of deficit financing.

There is another point to which I
would like to refer. It is tax evasion.
Many hon. Members have said by quot-
ing Prof. Kaldor that there is tax eva-
sion to the tune of Rs. 200 crores. The
hon. Finance Minister said that there
has been tax evasion of not more than
Rs. 20 or Rs. 30 grores. I am  not
concerned with the figure of tax eva-
sion. What I am concerned with is that
there is tax evasion. I would like the
Finance Minister to take this factor in-
to consideration and see that there is
no tax evasion at all. He has to gear
up the machinery, he has to tighten up
the machinery to see that there is no
more tax evasion.

I will not take more time. Many hon.
Members who have preceded me have
spoken about various points but there
is oneedpoim which hardly anybody has
touched. They have talked about enthu-
sing the country, enthusing the rural
side and they have tal about so
many other things. Nobody has spok-
en about publicity. The amount of Rs. 9
crores that has been allotted in the
plan for publicity is very low. ® will
be very difficult to carry this plan to
every village and the countryside. Peo-
le have got to know what we are do-
mg. Unless they know what we are do-
ing and what we propose to do, in what
way are we going to create enthusiasm?
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[Shri Kasliwal]
I say that so far as the allocation of
Rs. 9 crores is concerned, it should be
increased reasonably so that this plan
ﬁoes to every house and every person
nows what we are doing.

Shri Velayudhan  (Quilon cum
Marvelikkara—Reserved—Sch. Castes)
In booklet form ?

Shri Kasliwal: Not only in booklet
%orm but also by audio-visual and other
orms. ’

I will not take more time. Many hon.
Members have been sceptic about this
plan. Many others have expressed
doubts. I ask them to leave their doubts
and their derision aside and to  work
shoulder to shoulder to make this plan
a success. That is the appeal I make to
them and I would only tell them, let
us work it with hearts within and with
God overhead.

Shri R. N. Reddy (Nalgonda): Sir, I
generally agree with the aims and objec-
tives of the Plan that have been specifi-
cally mentioned. But, these aims and
objects will not merely solve the prob-
lems of the plan. I do not want to take
much time, but I want to put emphasis
on only one aspect of the plan and that
is the aspect of the agrarian reforms and
the agrarian economy of the country.

I feel that the Planning Commission
has not had a very clear conception of
the importance of a srtong agrarian
economy for the successful implemen-
tation of the Plan. it is not only so with
regard to the second Five Year Plan.
but, even while implementing the
first Five Year Plan, the Plan-
ning Commission and the Gov-
ernment have not taken, I would say,
those proper steps to see that a strong
agrarian economy is built up for the
simple reason that India is an agricul-
tural country, where the overwhelming
majority of the population is dependent
on the profession of agriculture and out
of those, nearly 70 to 80 per cent are
poorApe?sanls‘ atlil’d agricultural labour-
ers. As long as the purchasing i
of these m%l]ions is not increasez an?lr
not strengthened, any superstructure of
a Plan that is sought to be constructed
on these weak foundations, I have m
own doubts, would not really
I would not like to be pessimistic, nei-
ther would I like to be optimistic about
the whole affair. The first and foremost
thing that other countries, where Plans
are being implemented, have taken care

to see is that the agrarian economy is
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strengthened, and has been distributed
to the poor peasant, agricultural labour-
er, and his purchasing capacity has been
strengthened and improved. On that
superstructure, industrialization has been
built up. But what do we find the
picture in the First Plan ? I do not like
1o take a pegative approach to the prob-
lem. Certain agrarian reforms have
been promulgated; %o a certain extent
they have been implemented, but many
of them stand unimplemented. I come
from Hyderabad. Agrarian reforms have
been legislated by the Provincial Assem-
bly, but then some very strong and im-
portant aspects of the legislation remain
a dead letter on the statute-book. For
example, begar or forced labour was
abolished after the police action there,
but in many parts of the Hyderabad
State begar is still in practice; the

‘landlords and the Government servants

still indulge in forced labour in several
parts of the State. I do not say that
nothing has changed. Certain things have
changed ; but have things changed to
such an extent as to have a foundation
for implementing a huge plan of nation-
nalisation ? In Hyderabad, there is a
tenancy legislation passed which gives
permanent tenancy rights to the people.
But what picture do we find there ? In
spite of the fact that there is a strong

ple’s movement in Hyderabad
where the opgosiﬁon and even the party
in authority have tried to implement it,
more than 50 per cent of the tenants
who had permanent tenancy rights had
been evicted. That is what the report
of the Hyderabad Government submit-
ted to the Central Government says.
On this superstructure, certain proposals
were put before the Agrarian Panel
and certain decisions taken by the Panel.
But we find that in the final report that
is now being discussed here, some of
those proposals have been watered
down. I would like to read certain ex-
tracts in this conection.

These extracts will show how oert:eidn
rogressive proposals were formula
Ey the Agrarian Panel, and when the
final report comes up here, much of it

has been watered down :

“The Panel unanimously recom-
mended maximum rate of rent at
one-sixth of the gross produce which
exists already in some States but
the Planning Commission stuck to
the proposal in the First Plan that
the rate should not exceed one-
fourth or one-fifth. There is no
reason why the recommendation of
the Panel is not accepted. It is
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learnt that the foreign economic
experts recommended even the
complete abolition of rent.”

I am not able to understand why this
thing has been watered down from one-
sixth of the rent which the Panel has
recommended or decided upon, to one
fourth :

“Another recommendation of the
Panel is that Jand may be resumed
by landlords for bonafide personal
cultivation up to oné family hold-
ing, personal cultivation in this
case being defined as constituting
manual labour on land, personal
supervision through residence in
the village or neighbouring village
and taking entire risk of cultivation.
in such cases, the tenant must be first
left with one family holding of his
choice. This view was taken in
order that the cultivator who is al-
ready on land and is a glenuine cul-
tivator should not be dispossessed,
and that, at the same time, the
land-owner, who now wants to take
up the cultivation may be allowed
to resume a reasonable amount of
land that will be sufficient to main-
tain his family. The Planning
Commission has altered this. great-
ly ; and has recommended resump-
tton up to ceiling and left the
matter of deciding which land to
be resumed by the owner and which
to be retained by the tenant to the
bureaucracy. This change is inex-
plicable and is quite incompatible
with the aim of building socialist
society. 'Why performance of
manual labour by the land-owner
in such lands resumed by dispos-
sessing a cultivating tenant is not
insisted is also not understandable.

The third departure is that where
as the Panel suggested that the
quantum of compensation to be
paid to the landlords should be
20 times the difference between
land revenue plus collection charg-
es and the fair rent, that is, one-
sixth of the gross produce, e
Planning Commission has left it
vague, by not definining the multi-
Ele. Its suggestion is that whatever

the quantum of compensation,
the annual instalment plus land
revenue should not exceed fair rent,
that is, one-fourth of the gross
produce.
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Modifications made in respect of
ceiling on landholdings are more
substantial. These appear more
moderate than those made in the
First Plan. The First Plan recom-
mended : “The limit which may
be appropriate has to be determin-
ed by each State in the light of its
own circumstances, but, broadly
speaking, following the recom-
mendations of the Congress Agra-
rian Reforms Committee, about
three times the family holding
would appear to be a fair limit for
an individual holding” defining
family holding as a work umit or
plough unit. The Panel defined
the family holding as one which
gets an annual gross income of
Rs. 1,600 and recommended that
the ceiling at three times such
family holding or three times the
];lough unit as defined by the first

lan. The Planning Commission
rejected the definition of the Panel,
threw away the definition it itself
. had made in the First Five Year
Plan and leaves everything vague
in the hands of the State Govern-
ment, saying that each State speci-
fying according to the conditions
of the different regions, classes of
soil, irrigation, etc., the area of
land which it may be declared to
be a family holding. This defini-
tion of a family holding being kept
vague, a proposal for fixing the
ceiling at three times the family
holding does not give confidence.”

These are some of the things which
have been watered down. I would like
to ask the members of the Commission
what revolutionary proposals were
made by the Panel and why they have
been watered down. We have come to
know through the Press that some of
the reactionary landlord elements in

pressure upon the Central Government
and the Planning Commission to see
that those things are watered down.
That is a fact.

In our own State, especially in
Andhra, the Chief Minister of that
State and the Chief Ministers of other
States are deadly against any progres-
sive agrarian reforms of import. So, 1
would request the Planning Commission
to think over this problem once again.
After all, if you really want a Plan, if
you really want the successful imple-
mentation of a Plan, you require =
strong agrarian economy. If any of our
friends here feels that with the 70 per
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cent of the peasantry whose purchasing
capacity is low, they can build up a
superstructure of a planned economy
upon these foundations, I am afraid
that ultimately they will have to get
themselves  absolutely  disillusioned.
That is what experience tells us. As long
as a poor peasant remains poor, how
can you expect him to co-operate in the
implementation of the Plan. If you
thus exclude seventy per cent, the bulk
of our people, what is the use? Give
them something ; give them agrarian re-
forms and land; they will co-operate.
Simply saying that they should co-ope-
rate and so on will not help. I do not
want to take any negative attitude, I
welcome what has been done during the
First Plan. Zamindari has been abolished
in Hyderabad State. But in some areas,
illegal rents are still being collected
by the Government. Jagirdars were
given Rs. 18 crores by way of compen-
sation. The condition of the peasant re-
mains the same. It is my duty to point
this e%m so that it may be promptly cor-
rected.

There are two aspects of the problem.
One is progressive legislation regarding
agrarian rteform. I would urge the
Planning Commission to accept the re-
commendations of the panel ; that isthe
minimum. On these lines, there should
be legislation. The other and important
aspect is that of implementation. Many
laws remain dead letters in the statute
book. For instance, the cost of land
is fixed. The rent of an acre of dry
land is four times the tax and the cost
of the land that the peasant will have
to pay would be fifteen times that rent.
But that is not being implemented. The
Central Government has left the agra-
rian reforms to the mercy of the State
Governments. Our experience is that
they are not serious. A ceiling has been
fixed in Hyderabad State ; perhaps that
is the first State to do this. Two years
even before that legislation comes up,
the Minister goes on propagating among
the landiords : “We are going to put a
ceiling and make hay. while the sun
shines. Divide the lands among your-
selves before the legislation comes in.”
The poor man will have no land.

The -question of implementation is
also important. The present machinery
is not sufficient: there should be a pro-
per machinery. The peasantry will co-
operate with you readily in the proper
implementation of the laws. Take the
co-operation of the Opposition Parties
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also. I do not necessarily mean that
you should take only the opposition
workers. There are also Congress work-
ers. Repression is brought against them,
There are certain Congress men in my
State who would like to do these things.
Respression is let loose against them
and they become demoralised ; they do
not want to go to Jails.

Shri Feroze Gandhi: Hyderabad is
being dissolved.

Shri R. N. Reddy: As long as the
agrarian economy of the contry remains
weak, if you build up a big Plan, it is
ultimately going to fail. I would appeal
to the Commission to accept the recom-
mendations to which 1 referred; they
are the minimum. Th:E should be pro-
perly implemented so that we may have
a prosperous economy in our country.

Shri T. S. A. Chettiar (Tiruppur) : So
many have spoken before me that Ido
not expect that anything that 1 say will
be new. The Plan is a great document.
For the first time, in the recorded his-
tory of India for a thousand years, we
are having a Plan for the whole of
India. There may be defects and some
people may not agree with all that " is
said there. But yet it is true that it is
perhaps one of the greatest efforts ever
made by our people to re-build our
great country.

I am proud of that Plan and welcome
it and 1 have a few crét;cisms to offer.
They may be shared some people
and opposed by some. .When 1 go
through the Plan and see the allot-
ments there, I see an imbalance in it.
Rs. 4,800 crores are sought to be spentL
Admittedly the largest amount goes for
the basic industries—nearly 20 per cent.
We want to create wealth and lar
scale industries can create wealth, while
the employment potential is in the small-
scale industries. We are in a hurry to
create more wealth. There is argument
for everything that is done and there is
argument for having provided the larg-
est amount for these basic industries,
iron and steel and such other important
industries.

You want to build material wealth ;
along with that you should build the
mental and intellectual wealth of the
people of this country. I would always
like to judge the progress of the country
by the amount of education provided
in the country, education for the uplift
of the children. From that view, the
Plan is not only not progressive but
retrograde. To their great sorrow; peo-
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ple find that the allotment for cduca-
tion is only 6.3 per cent. In the First
Plan it was seven per cent.

Shri A. M. Thomas : Even that seven
per cent we were not able to spend.

Shri T. S. A. Chettiar : That may be
the case with every item of expenditure.
If somebody is not able to spend, dis-
miss him. That is no excuse for not
providing sufficiently for education. In-
efficiency cannot be an excuse. (Inter-
ruptions.) 1 am not here to go into the
individual cases and say as to who is
responsible. But I certainly feel that
this allotment is much less than what it
ought to have been.

The details of the provision for edu-
cation is given on page 501. There I
find a further imbalance. I wonder how
this allotment has been accepted by the
Planning Commission. For elementary
education to twenty per cent of our
population—children between the ages
of 6 and 14 form 20 per cent. Rs. 89
crores is provided. For secondary edu-
cation the amount provided is Rs. 51
crores ; for university education, Rs. 57
crores; for techmical education and
vocational education, Rs. 48 crores.
Technical education, vocational educa-
tion, university education are all post-
secondary education. The number of
people who get benefit of this educa-
tion is only 5 to 6 lakhs of people. The
number of people who get benefit of
elementary education is about 6 crores
of people. But the allotment that has
been made for elementary education is
Rs. 89 crores and the allotment that
has been made for university education,
including technical education, is Rs. 105
crores. Can there be any greater im-
balance than this provision within
education itself ? I would also like to
refer to another matter, that for one
institution in the Second Five Year
Plan, a physical educatidn college, an
amount of Rs. 1% crores has been al-
lotted: That is the imbalance to which
I want to refer, Not only is the provi-
sion for education less, even the allot-
ment for various items of education is
not a balanced allotment. We are talk-
ing about the common people every
day, but who cares for the education
of the children of the common people ?
Even here, in this city of Delhi, chil-
draml are sent toeﬁchog!sh becﬁ;wse“ the
people can pay well and heavily. If you
want to rag the level of the people
and their material resources, you will
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have to raise their intellectual resources
because it is that which will enable them
to acquire the material resources.
Therefore, I should plead and plead
very earnestly for an_increased allot-
ment for education and® also plead very
earnestly for the avoidance of this im-
balance in the allotments within edu-
cation. Further, I should plead that a
larger amount must be allotted for basic
education ; elementary education should
in the long run mean basic education.

. The next matter I would like to refer
is the unemployment question. Many
others have referred to it and I will be

treading on ds, which have already
been tread, referring to it again. Sir,
the population in this country is

increasing. We have a chapter on family
planning in this report, but the writing
of a chapter does not mean that any-
thing is being done. What is being
done ? There was a time some ten
years back when family planning was
not considered very favourably. But to-
day even the middleclass people, I
know even the poor le want to
have family planning. They say, how
can we get along with so many chil-
dren around us? This is a national prob-
lem. It is not a matter for individual
opinion. I would like to know, what is
really being done.

The Planning Commission has refer-
red to the increase in population in this
report. They have said that with this
increase in population it will be difficult
for us to progress because : if with an
increase in wealth there is a greater in-
crease in population, the average capa-
city of the people to earn gets reduced
progressively as we go on. Therefore,
unless we put a stop to this growing

pulation, whatever we may be earn-
ing, we will not be able to increase the
per capita income of the people. So,
this is a problem which has to be met,
which has to be faced. 1 do not see in
this report any attempt being made to
face this problem saluarely. How it is
to be faced is more than what I can say.
In what spheres and in what manner it
has to be faced is more than what I can
say. All I can say is this, that this has
to be faced as an urgent problem and
faced immediately.

Along with this is tied the unemploy-
ment problem of the country. While
you have pro, ed, . according to
your calculations, to provide 10 million
jobs, unfortunately, with the increase in
population you are going to have 14
million persons waiting for jobs in the
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next five years. Therefore, you are not
going to solve the problem. I am not
referring to special problems in States
like West Be where the refugee
problem is ther® and the unemployment
problem is intense. You must find out
other methods of solving unemployment
prog%em in those States, h;cause thlftl;
problems are separate and the quali
ot those problems is different. But the
common problem of unemployment,
where we are not able to give jobs to
all, is something which we have to go
nto.

While dealing with this matter of
unemployment, I would like to deal
with the question of small-scale and
cottage industries. We know the employ-
ment potential in the larger industries
is less but the capital investment in the
larger industries is so much that we
cannot afford the capital. The result is
that we must resort to the small-scale
industries. Whether they are competi-
tive or not, the small industries are satis-
fied with less capital and also because
the small-scale industries are able to
go vide better employment potential.

, that is the reason why we should
provide for a larger number of indus-
tries in the small-scale or the cottage
industry sector, so that we may be able
to give some employment. You know
an empty mind is a devil's workshop.
An idle mind is the devil's workshop.
If you want the people to keep them-
selves engaged, the small-scale industry
is the only way open to us now in which
vou can keep them engaged and make
them work. So, from the national inte-
rest also, it is necessary. A sum of
Rs. 200 crores has been allotted for the
small-scale industries. I have no notion
whether it is sufficient. But 1 koow
this : You have allotted nearly 900
crores for the large-scale industries. It
is comparatively easy to establish the
big industries because the blue-print
comes readily prepared from the Ger-
man experts, from the French experts
or from the Italian experts. But to have
a small plan for thc small-scale indus-
tries it is very difficult because they have
to be planned afresh. I told the Madras
Government ‘myself that the ingenuity
and the cleverness of the people and of
those who work out the schemes
can be measured only by our organis-
ing the small-scale industries. Small-

scale industries require only a small

capital but the problem is to arrange
for their wtablisgmmt, to arrange for
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marketing the products, to arrange to
get raw materials, etc. I know many
things have been suggested in this
regard, and such things as industrial
estates, co-operative enterprises, etc.,
have been mentioned. But how much
is I.‘foing to be done and in what way,
will be a challenge to our brains, to our
originality and to our organisational
capacity. We have sought to train per-
sonnel for this kind of industries but
you must remember that the technical
personnel necessary for this kind of in-
dustries and for this kind of training
should grow in the very work. That is
a matter which will be a challenge for
our country which we must face.

Now, I shall refer to one more matter
which has been talked about very much
and that is about resources. There is a
gap of Rs. 400 crores. We have already
provided for Rs. 1,200 crores by way
of 'deficit financing. In the face of the
increased prices and inflationary ten-
dencies in some parts of the country—
at least in South India, they find that
the agricultural prices are shooting up
and the stock in the Government go-
downs is being sold to keep down the
prices—I wish that with this Rs. 1,200
crores it is possible for us to proceed
ahead and be able to avoid inflationary
tendency. The Plan itself speaks of buf-
fer stocks, etc., but I do not know how
much deficit financing can be restored
to. That is a matter for the future.

With regard to external assistance, I
must, on behalf of this House and on
behalf of the country, express our grati-
tude to those countries who have given
us this external assistance generously
and without strings. The great thing is,
we have decided to be neutral, and in
spite of it, people want to give assis-
tance to us, and I will not be a party
to refuse that assistance if it is given
without strings. I would express my
gratitude to them, but, at the same time,
I would like to warn ourselves about
the difficulty that may have to be faced.
How long are we to depend upon such
aid? A time may come when strings
may be attached. So, we should always
be ready to do without such aid. That
is the only way in which we can get
along independently, because the help
that we get may fail us at sometime.
After all, it all depends on international
situations. I lately saw a letter from
Shri J. J. Singh, President of the India
League in the United States.

Mr. Deputy-Speaker: Just three

minutes more.
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Shri T. 8. A. Chettiar : I shall finish
soon. That is a matter which I do not
like to pursue  further. The Finance
"Minister has himself said in so many
words that we must save if we are to
invest. If we are to save, we cannot
spend. What is spent cannot be saved.
1bat means many of us either by taxa-
tion or by saving voluntarily, will have
to save much of our earnings. That
means we have to tighten our belt.
When we talk about this, Government
should explore every means of avoiding
all unnecessary expenditure in all its
departments. We know that with the
enlargement of expenditure in the First
Five Year Plan and with the expectation
ol spending Rs. 4,800 crores in  the
Second Five Year Plan, there is a
great 'deal of wastage going on in many
departments and many projects. It
should be and must be avoided. If we
want other people to observe austerity,
to save money and to help the nation,
we in Parliament and those who are in
the Government have a ter and a
higher responsibility in this matter. I
would only like to refer in this connec-
tion to what apeared in the Hindustan
Times on the 24th May and was widely
circulated in the press, viz., “Under-
assessed for  income-tax—Ministers
among pgainers”. The last amendment
which we passed to the Income-tax Act
in respect of perquisites has not been
observed in practice properly by the
Board of Revenue in its application to
the highest of us here. The amount in-
volved may be small or big, but it has
a bad effect on the morale of the coun-
try. I would appeal to this House, to
every one of us, I would appeal to my-
self first and every one of us who is in
a position of responsibility to see that
such a thing is not done. People at the
top should take care. If we want our
people to save, if we want every indi-
dual to Help, if we want tax-pay-
er not to evade and to contribute his
best to the nation’s progress, we at the
top who are more favourably situated
must be able to cg:tﬁbutzhmuch more
in_proportion to what they have to con-
tribute. It is something which will be
much greater than many crores of
rupees, because when all the people gird
ull.; their loins, there is nothing great
which canont be achieved. If 360 mil-
lion of people can join together, inspir-
ed by a common spirit, and can unite
and work, certainly we will be able to
achieve our object. This is i
which I would like every one of us
to remember.
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Before I close, I would only refer
to regional disparities. The Prime Minis-
ter referred to it in this House. The
Planning Commission has referred .to
1t, and this matter was discussed in the
National Development®Council, and |
happen to know what was discussed
there. I would be failing in my duty if
1 do not express in this House that the
South feels that it is being very much
neglected. 1 know natural resources are
important.

Shri Shree Narayan Das : What is the
demarcating line between South and
North ?

Shri T. S.-A. Chettiar : You will hear
first. 1 know raw materials are very
important. In the area where Orissa,
Bihar and West Bengal meet, about
Rs. 700 to Rs. 800 crores are to be
spent under the Second Five Year Plan.
All glory to* them. They have the ra.
sources of iron and coal. We want steel.
Let it be spent, because that is also a
part of India. But still when the people
are poor and the stomach is pinching,
this will be no consolation to them. I
want you to take region by region, State
by State and provide each with some
employment. Where you are able 1o pro
vide large-scale employment, provide it,
2nd where it is not possible, at least
concentrate on such small-scale indus-
tries as you can. For, let me give a
warning. Unless we at the Centre are
able to consider everyhody:ndpmums
in all the States impartially provide
for them, there will be trouble.

Before I sit down I have one obser-
vation to make. I am really proud that
we are living at a time when we have
achieved Swaraj under the guidance of

. Mahatma Gandhi. In the thirties when

we were going to jail, when we receiv-

ed beatings and many other things, we

never thought Swaraj was so very near.

But it was given to us to have got free-

com for this country. Not only did we
get_independence, bt it is given to us

to build this country as one of the )
greatest countries of the world. It s

something over which we should be

proud of.

To go to jail is easy, but to give up
your life for a cause is dlﬂiculgt It is
this glorious feeling, that we must share
with the people of this country and given
that, I am sure we are going to do
something great.
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“Numerical figures of physical
activities when compiled on an all-
India basis are most likely to make
an impressive reading to an aver-
age uninitiated person, but experi-
ence shows that these figures when
checked on the spot by an expert
observer with an eye to their
utility to  people’s develop-
ment for which they are intended
may prove to be highly deluding, if
not misleading. A practical worker
knows by experience that things
read well. And he is only satisfied
when he finds practical utility flow-
ing from the measures initiated for
specific improvement.”

3 FO% ¥ 98 W wEA § -

“It is no wonder, therefore, that
the achievements of these projects
have hardly satisfied public expecta-
tions and there is universal chorus
of disapsroval the way they are be-
ing worked out. That is also indi-
cative of the gap in thought and
action which distinguishes govern-
ment schemes and measures for
people’s development.”
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According to Critical Review of Com-~
munity Projects Compost S(i’ts dug 7-48
and work per block of 100 villages in
one year 640 pits.

o9 "Y & Fawrse fw sy ufaadz
TR & % Loo TAT & F Fw

¥ ¥qw s¥o frzg (M) @ @

gy v o Wﬁﬁ’ﬁ(m) ¥ goo,500
fozw g &1

o avg sfearsed (S9l) & o
Fagfemgm & -

Fertilizers distributed 46:02 Mds.

Work per block of 100 villages in one
year—3412 Maunds.

Impl s distributed 1-68 and work
per block of 100 villages 161 Imple-
ments.

W W uF fasw #Y
% AT qEAr g W1 6 W awe
£ o faeem AreTer & WX oF, oF ar &Y
EEHE ¥ RT AT AFAT g 1 AR
Fet & Tfer wrores ofar (&)
T FT IqETHC & FWT A1 40§,
AT T AT F A F A v
FFar § 5 agl o7 saavde & It A
¢ @ A0 AE § AT A & A IETe-
T5w afonw gesy 3| & e §

1735

Demonstration Farms started 609,
work per block of 100 villages 376
Farms.

Ordinary Schools Con- 02535 7 Schools
verted into the basic type,

New Schools started for .08
100 villages.

T g W A e IwF geEr &
¥ g -
. Pacca road Constructed :82234 miles
2 miles 7T § fadw Kachcha
road Constrncted. 19 miles, 18
miles. \x gziz fasfa.

5—141 Lok Sabha,

31 Schools
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T T A7 (FH1) & arwg g 1
fs ook ag fer g &
Wells Constructed 17 16 we‘l;lupcrhu.ndmd

Wells renovated  '28 25 wells per hundred
villages.

F T T T &Y A AT WA T
A g fF g7 @ Tqemaz F a
% ¥R ¥ faq dewAw W qE
= fmar 5 o= FHT & witT g
FTOO1 gH T IAEUHE & FH) F FrHATET
ag fawr a1 W@ & | g 9T S dav femr
T § 9§ WIT FT AT SYHEr 4§
a5 ¥% faqr s § o arefas a
& & a1

W aE ¥ 7y wwew f5 grefar
(wFTl) ® F1E SSH (FHEr) w9
o 7% wmEw oW g ¥ sy
WS AR g FHOFT A,
waman § 5 3% w6 § 9T F = ardy
A& FT WFAT | GIifF qT QAT
(") u’tsgé%?-w#«(ﬁlwﬁ

A T FT I F9 AT R |
&1 31 A & | T A N A g g
feome 2fear SR (afes
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“Planning will have no life if
the man in the street does npot
understand what we are planning
for. We cannot call it national
planning, if the farmers do not
comprehend the purpose of it and
lend their wholehearted support to
the carrying out of the plan. Money
in itself satisfies nothing except

26 MAY 1956
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the miser's pleasure of counting
it...... Money is not an end in it-
self. If our organisation is so made
as to put much money in the hands
of the people and yet let them
starve for lack of food materials, it
would stand condemned. Hence our
first care is to see that the people
are satisfactorily fed, clothed and
housed, and only after these neces-
sities have been adequately -
vided for can they be allowed to
indulge in other production. To
direct economic activity into this
course is the first of any govern-
ment worth the name.”

AT F FLH °TTH T FEET
g 5 aod a8 A=7 w77 A

Shri Radha Raman (Delhi City)
Fose—

Mr. Deputy-Speaker : Just a moment.
The Secretary will now report a mes-
sage.

MESSAGE FROM RAJYA SABHA

Secretary : Sir, I have to report the
following message received from the
Secretary of Rajya Sabha :

‘T am directed to inform the Lok
Sabha that the Representation of
the People (Second Amendment)
Bill, 1956, which was passed by the
Lok Sabha at its sitting held on the
18th May, 1956, has been passed
by the Rajya Sabha at its sittin,
held on the 25th May, 1956, wi
the following amendments :

Clause 41

1. That at page 16, in lines 26-27,
for the word “section™ the word
“sections” be substituted.
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[Secretary] .
2. That at page 186, aﬂerlmeZ? the
following be umr:ed

71. After the elections held in
year in pursuance of the nouﬁ.canons
issued under section 12,
there shall be notified
“Publication of by appropriate

results of clec- autbonty in the Official
tions to the Gagette the names of
Council of Sta-  members elected by
tes ’:fd of ma-  4he elected members of
mominated by ihe Legislative Assem-
the President. blies of the States and

by the members of the

electoral colleges for the
various Part C States at the said elec-
tions together with the names of any
persons nominated by the President to
the Coundil of States under sub-clause
(a) of clause (1) of article 80 or under
any other provisions.

72. After the elections held in pursu-
ance of the notification issued under
section 13 for the re-
constitution of the elec-
toral college for a
tions for the re-  Scheduled Part C State,
constitution of there shall be notified
clectoral celle- by the a propriate
ges for certain  authority in the Official
Part CStates.  Gazette ‘as soon as may

be after the date or
the last of the dates fixed for
the completion of the said elections, the
names of the persons elected for the
various electoral college constituencies
at the said elections”.

3. That at page 16, line 28, for the
figures “71" the figures “73" be
substituted.

4. That at page 17, after line 9, the
following be inserted, namely:—

74. After the elections held in any
year in pursuance of the notifications is-
sued under section 16,
there shall be notified

Publication of
results of elec-

“Publication of H

remilts of clec. DY the appropriate
tions to the Sta-  authority in the Official
te Legislative Gazette the names of
Councils and of the members elected by

the various ‘Sz‘;un;i’l
constituencies
to such Coun~ the members of the
cils. Legislative Assembly of
the State at the said
elections together with the names
ef any persons nominated by the
Governor or Rajpramukh, as the case
may be, under sub-clause (¢) of clause
(3) of article 171™.
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(Second Amdnmlt) Bill, 1956

Clause 79

5. That at fage 30, the existing clause
79 be deleted.

Clause 80

6. That at page 30, line 7, for sub-
clause (a), the {ol],owmg be substiuted,
namely :

“(a) in sub-section (1) for the
word and figures, ‘section 75’ the
word and figures ‘section 74’ shall
be substituted ; and”.

7. That at page 30, lines 8 to 10,
for sub-clause (b) the following be
substituted, namely :

“(b) in sub-section (2), for the
word and figures ‘section 75’ the
word and figures ‘section 74’ shall
be substituted”.

I am, therefore, to return herewith
the said Bill in accordance with the
provisions of rule 126 of the Rules of
Procedure and Conduct of Business in
the Rajya Sabha with the request that
the concurrence of the Lok Sabha to
the said amendments be communicated
to this House"”.

REPRESENTATION OF THE PEO-
PLE (SECOND AMENDMENT)
BILL, 1956

: Sir, I lay on the Table of
the House the Representation of the
People (Second Amendment) Bill,
1956, which has been returned by
Rajya Sabha with amendments.

Shri Kamath (Hoshangabad) : Will this
Bill, as passed by the Rajya Sabha with
amendments, be taken up for consi-
deration in this Session ?

Mr. Deputy-Speaker :
taken up.

Shri Bhagwat Jha Azad (Purnea cum
Santal Parganas) : It is a formal amend-
ment. It will be taken up in this session.

Mr. Deputy-Speaker : Did Shri Radha
Raman want to say something?

Shri Radha Raman (Delhi City) : I
only wanted that I should be called
before the House adjourned so that I
could continue on the next day.

Mr. Depoty-Speaker: We will see
when the House roeets again.

6-05 P.M.
The Lok Saha then adjourned till Half

Past Ten of the Clock on Monday, the
the 28th May, 1956.

It would be
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DAILY DIGEST
[Saturday, =26th May, 1956]

CorLumns

PAPERS LAID ON THE 9571,

TABLE

The following papers
were laid on the Table
(1) A copy of the Noti-
fication No. S.R.O.
1161, dated the 1gth
May, 1956, under
sub-section (3) of sec-
tion 40 ofthe Displaced
Persons (Compensa-
tion and Rehabilitation
Act, 195¢, making
certain further amend-
ments to the Displaced
Persons (GomPcnsa.
tion and Rehabilita-
tion) Rules, 19g55.

(2) A copy ofthe Statis-
tical infom;latinn lul:‘e-
garding  the working
of the Preventive De-
tention  Act, 1950
during the period 3ist
December, 1955 to
31st March, 1956.

REPORTS OF ESTI-
MATES COMMITTEE
PRESENTED .

Twenty-ninth and
Thirtieth Reports were
presented.

PRESENTATION OF
PETITION .

Shri Viswanatha Reddy
presented a  petition
signed by a petitioner
regarding  the Indian
Posts and Telegraphs
Act and the Rules l!:a.
med there under.

14l Lok—Sabha

9574-75

9571

9571

CALLING ATTENTION

TO MATTERS OF
URGENT PUBLIC
-IMPORTANCE .

(1) Shri Biren Dutta
called attention to the
rise  in price of rice
in Tripura. The De-
puty Minister of Food

and Agriculture  (Shri

M. V. Krishnappa)
made a statement in
regard thereto .

(2) Shri Vallatharas cal-
led attention to the
firing by Pakistan ar-
med forces into the
Indian territory on
the Sylhet-Cachar bor-
der since the 23rd
May, 1956. The Prime
Minister made a state-
ment in regard there-
to . . .

REPORT OF BUSINESS
ADVISORY COMMIT-
TEE ADOPTED .

Thirty-seventh Report
was adopted.

GOVERNMENT RESO-
LUTION UNDER DIS-
CUSSION

Further discussion on
the Resolution re. Se-
cond Five Year Plan
and the amendménts
thereto was continued.
The discussion was not
concluded.

MESSAGE FROM RAJ-
YA SABHA. . .
" Secretary reported a
message  from Rajya
Sabha that at its sit-
ting held on the 25th
May, 1956, Rajya

9708

CoLuMns

957274

9572-73

9573-74

9575-79

- 9581-9704

9704-06
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Sabha hLad paasedor tr:}l:e
Representation €
People  (Second Am-
endment) Bill, passed
by .Lok Sabha on the
- 18th May, 1956, with
amendments and had
returned the Bill with
the request that the
concurrence  of Lok
Sabha to the amend-
ments be communica-

ted to Rajya Sabha.
BILL AS AMENDED BY

RAJYA SABHA LAID,

ON THE TABLE

Secretary  laid
Table
Representation  of the
People  (Second Am-

on the

GIPN—S 4—141 Lok Sabba/56—12-3-56—840,
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a copy of the .

endment) Bill which
has been returned
by Rajya Sabha with
amendments,

AGENDA FOR MON-
DAY, 28TH MAY,1956—

Consideration and pass-
ing of the Travancore-
Cochin  State i
lature (Delegation of
Powers) Bill and the
Indian Income-tax
(Amendment) Bill. Dis-
cussion  on the situa-
tion arising out of
Railway disturbances
at Kharagpur  and
Half-an-hour discussion
re. National Discipline
Scheme.
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